22nd March 1944
THE

LEﬁlSLATlVE ASSEMBLY' DEBATES
Official Report

Volume II, 1944
(29th February to 27th March, 1944)

- TWENTIETH SESSION-

OF THE

FIFTH LEGISLATIVE ASSEMBLY
1944

| L85y
’ &otv‘“"‘o. \\\
7t /& -/ é%):

“ ¢ Fumigated




'LEGISLATIVE ASSEMBLY

_ President :
The Honourable 8ir Aspvr Ranm, K.CS.1,
_ Deputy President :
Mr, Axmrr CHANDRA DaTTa, M.L.A,
" Panel of Chairmen :
Syed GHULAM BHIK NARANG, M.L.A,
Mr. K. C. Npooy, M.L.A. :

Mr. HoosminBHOY A. LALLIEE, M.L.A,
Sir Henry REOHARDSON, M.L.A,

Sacretary :
Mian MuaAMMAD RaF1, Barrister-at-Law.

Assistants of the Secretary :

Mr. M. N. KauL, Barrister-at-Law,
Khan Bahadur 8. G. HasNaix,

. Marshal :

Captain Haji Sardar Nur Amamap Knuan, M.C,, LOM,, LA,
Commitiee on Petitiona :-

Mr. AxmiL CHANDRA Dirm, M.L.A.
Syed GEULAM BHIE Nameanag, M.L.A.
Mr. Govino V, Desemuks, M.L.A.
Sardar SBanT S8ineH, M.L.A.

Mr, N, M. Josuar, M\L.A,

L



CONTENTS

Volame IT—29th February to 27th March, 1944

i TUESDAY, 29TH FEBRUARY, 1944—
Presentation of the General Budget for 1944—

45
The Indian Finance Bill—Introduced” .
The Tudian Income-tax (Amendment) Bill—

- Introduced . . e - . .
“ ' WEDKNESDAY, 15T MARCH, 1944—
Member Sworn .
Starred Questions and Answers . .

Unstarred Questions and Answers .
Motions for Adjournment re—

Extension of Final Disposal of Cloth and
Yarn Tex-marked August or September
—Ruled out of order .

Taking over of Portions of the Bengal and
Assam Railway by the United States
Arény Railway Umts—Ruled out of

Statement of Busmess,. . : E
Message from the Council of State . ‘
Resolution re—’

Floatation of Loan for subsidising the Agri-
culturists—Adopted .

Debarring of Government Servants’ Elec-
tion to Port Haj Committees—Nega-

tived
Reforms Committee for Baluchistan—
Discussion not conclude . B

THURSDAY , 2ND MARCH, 1944—

slarred Questions and Answers . .

Unstarred Quesions and Answers

Election of Members to the Standing Com-~
mittee on Pilgrimage to the Hejaz

El ection of Members to the Standlné Com- -

mittee for the Civil Defence Branch of the
Defence Department .

The Code of Criminal Procedure (Amendment)
Bill (Amendment of sections 378 and 429)
—continued ,.

The Abolition of Whlpplng BﬂI—Contlnued %

The Code of Criminal Procedure (Amend-
mont) Bill (Amendment of sections 162,
- 488 and 496)—Continued

“The Indian Merchant Shipping (Amendment)
Bill—Passed as amended

The Indian States (Protection agamst Dis-
affection) (Amendment) Bill—Motion to
circulate—Negatived

JThe-Wethi” Mushim Wakfs (Amendment) Bill
—=Introduced . . . . .
TRIDAY 3RD MARCH, 1944— ®-
Members Sworn . . .
Jtarred Questions and Answers . .

Unstarred Questions and Answers
Statement of Business
Thte blCenl;ra\l Excise Rules—(Lald on the
; e)
&~ Election of Members to the Standing Com-
mittee for Roads .
Election of Members to the Standlng Com-
m ttee for the Posts and Air Department .
The Factories (Amendment) Bill—Introduced
The Protective Duties Continuation Bill—
Introduced .
The Indian Income-tax (Amendment) "Bill— -
Referred to Select Committe
The™ Indian Coconut Cess Blll——Passed as
amended
The Hindu Code, Part II (Marnage)—- Dis-
cussion.on motions to refer to Joint Come
mittee and to circulate—not concluded .

M ONDAY, 6TH MARCH, 1944—

Members Sworn R
Starred Questions and Answers .
Unstarred Question and Answer
Statements laid on the Table

General Discussion of the General Budget

UESDAY 7TH MARCH, 1944—

Btarred Questions and Answers :
Unstarred Questions and Answers .
Rhort Notice Question and Answer F
Motion for Adjournment re Inclusion ot‘
Grant to the Indian Institute of Int er~ -
national Affairs Under the External Affirs
3%%artment Expenditure—Ruled of
T, s

8 A

.
. .
.
.

PAGES
697—718
718
718

719
719—26
726

727

727-28
728—30
730

730—53

763—60
760—64

765—172
772—74

776
775

775
775
775
775-76

777—85
785

787
787—95
795-96
797
797 |
797
797-98
798
798
798—809

809—817

817—33

TURSDAY, 7TH MARCH, 1944»——eonld,

Election of Members to the Standing Com-
mittee for Roads .

Election of Members to the Standing Com-
mittee for the Posts and Air Department ,

General Discussion of the General Budget

MONDAY, 13TH MARCH, 1944—

Member Sworn . . .
Starred Questions and Answers s N
Unestrred ,Quastions and Answers . .
Motions for Adjournment re—
Special Allowance to British Junior Mar-
ried ©fficers in India—Disallowed .
Demand and Exaction of enhanced

Excise
Duty at Calcutta, Gondia and Delhi on’
Duty-paid Tobacco-—Dlsa.llowed .
The General Budget—List of Demands .
Demand No. 12—Executive Council .

TUESDAY, 14TH MARCH, 1944—

Starred Questions and Answers . » .
Unstarred Questions and Answers & .
Short Notice Question and Answer . .
- The General Budget—List of Demands .
Demand No. 12—Executive Council .
Demand Mo. 21—Finance Department .
Appomtment of Committee for scruti-
nis:ng ‘Government expenditure and
suggesting economies
Degmnd NO. 20—Department of Indians
Facilities for Pilgrimage to the Hejaz .

'WEDNESDAY, 15TH MARCH, 1944—

Starred Questions and Answers . " .
¢ Unstarred Questions and Answers , . .
Message from the Council of State
The General Budget —List of Demands
Demand No.[71—Miscellaneous .
Post-War Reconstruction with special
reference to the Scheduled Castes

Paaxs

905

906
905—45

947
947—71
971—80

980-81

981
981—1024

982—102

1040—76

1076—78
1076—73

1079—97
. 1097-98

. 1098
.1098—1138
1099—1114

.1099—1114

Demand No. 15—Home Department . 1115—38
Abuse of Powers under the Defence of
India Act and Rules . . . 11156—38
THURSDAY, 16TH MARCH, 1944—
Starred Questions and Answers .- . . 1130—5
?starred Question and Answer 1154
otion for Adjournment re Civil Supphea
Commissioner’s order refusing supply of
rice to South Kanara District—Ruled out
of order - . 1154—55
The Indian Income-tax (Amendment) "Bill—
Presentation of the Repert of the Select
Committee . . 1172
General Budget—Llst of Demands . 1155—-1204
Demand No. 16—Department of Industries
and Civil Supplies . 1155—77
Supply of Consumers Goods as a means .
ot Apti-Inflation . - 1155—77
Demand No. 23—Department ‘of Labour . . 1177—91
Government Policy in dealing with
Questions affecting the Interests ot
Indian Labour~ 1178—91
Demand No. 24—Department of Posts and
1191—96
Need “for Substantial Increase of Dear-
ness Allowance . . . 1191—96
Demand No. 1—Customs . 1196
Demand No. 2—Central Excise Duties . 1
Demand No. 3—Tazxes on Income includ-
ing Corporation Tax . . . . 96
Demand No. 4—Salt . . . . 4196
Demand No. 5—Opiun ., . . 1196
Demand No. 6—Provincial Excise . . 1196
Demand No. 7—Stamps , . . . 1196
Demand No. 8—Forests . * . 1196
Demand No. 9—Irrigation (mcludmg .
Working Expenses), Navigation, Em-
bankment and Drainage Works . 1197
Demand No. 10—Indian Posts and Tele- ,
graphs Departmen ¢ (mclud.lng Workmg. ~ -
€xXpenses) . o o N 117

T wed




" U Paazs, . Pians
THURSDAY, 1678 MARCH{1044—contd. ’ * | TRURSDAY, 167H MARCH, 104é—condld, * .
General Budgot—List of Demands—contd. General Budget—List of Demands—toncld.
Demand No. 11—Ipterest on’ Debt and - Demand NO. 72—Grants in Aid t0 Pro- .
other Obligations and Reduction or vinolal Governments . 1208
- _ Avoldance of Debt 1197 Demand No. 73—Miscellaneous Adjultf
Demand No. 12—Executive Council’ - 1197 ments between the Central and Proviu-
Demand No. 13—Councll of Btato . 1107 olal Governments . . . 1208
Demand No. 14—Legistlative Auembl Demand No. 74—uvﬂ Defence . . 1208
and Leglslatlve Assembly quamnent 1197 Demand No. 76—Deltl . . 1zu8
Demand No. 15—Home Department 1197 Demand No. 76—A1mor-Merwam . . 1208
Demand No. 16—Department of Industries Demand No. 77—FPanth P1pl 1204
and Civll Supplies 1107 Demand No. 78—I1ndian o.u l-lld Teb :
Demand No. 19—Dopartment of Informa- graphs (not met trom Mevenue) 1204
Detlon :’nﬁi Blms—Lasm d vo D Cment 1197 Demxmt:tl I;:. Slndmn l(omt and '.‘role-
mand No. atlve Departmen 1198 ' 8] ores—Suspense (Do mec rom
Demand No. lo—Depurdb::ant of Educa- B fe?mue)— . 4 . 1204
De:'ili%l:x' Hﬁ’:’ .mll)emrtment of Indlns “uo8 | Demand No. 80—Delh Onplw 0““" . 1204
Overseas f 1198 Demand No. Bl—Commuu'd Wue of Pen-
Bgmn% }Igo gl—!‘muncc Dep: m::tent t v 1108 aions 1204
A 0. 22—Commorce artmen “1108 :
Demand Nq. 28—Department of Labour . 1108 Demand No. BHnbemtﬂ—Free Adumu 1204
Dumnd No. 24—Department of Posts and” - Demand No. 83—Loans and Advnnoes
‘1198 bearing [mterest . . 1204
Demm;d No. 26—War Tunsport Depnrt.- 1108 - R
Demand No. %—Food Deputment 1198 | FRIDAY, 17TH MARCH, 1944— )
Demand No. 27—Central Board of Reve- . .
Dnuem_l. No." indla Offics and High 1108 | -Members 8worn . . . e . 1206
ema 0. 28—Ind 0e an
.~ Corumissioner's Establishment Oh 1100 Starred Questions and Answers . . . .1206—27
- Demand No. 20—Payment to other Gov- Unstarred Questions and Answers . . 1227
gﬂ%ﬂoﬁ m»t& eAto on wg?:oxa. Bhort Notice Quustion and Answer . . 1227.28
on B Agerioy su : Election of members to t.ha~ Bund.lna !‘l-
end Management of Treasuries . 1199 .
Demand No. 30—Audit . 1199 nance Committee . 122834
Demand No. 31—Administration of Just- . . Election of members to the smnm Flmnoe
{ce 1199 Cammittee tor Hallways . 1284'
D‘“‘"‘g No. 82—Jalls and °°“‘1°‘ 5“""“" 1199 | Eleotion of mombers to the Central Advuoxy
Demand No. 88—Pollco . - 1109 Council for Rallways . 1284-80
Demnd No. M——Pom and Pilotage A 11994  Election of members to the Bhndlns Qom .

Del .il:lnn 6—Lighthouses and Light- 1190 mittee for the Labouyr Lepartment - ..  1235-8€
D8 o The Indian Flnance Bill—Discusslon on the -
Domnd No. 3¢ —Suvoyofindie -+ 188]  “motdon o comider—aot conciuded  , 128060

.Demang No. sas—zwllogllg:ll ;!lu'vey i‘g% : - ’
Deman 0. 30—Qeolo, urvey p
Demand No. 40—Mines . .o 1200 | MONDAY, 20T MARCE, 1044—
Pomang No. :;—_-m;ggg}g" r . 12001  starrea Questions and Answers . . 1201—70
Domand No. 48—Other Sclent.lﬂc Depart,-' 1200 Motlons for Adjournmerit re ‘
Domnnd No. 44—Education . . 1200 Orless Government’s Ban on Public meet«
Demand No. 46—Medical SBervices . . 1200 ings, etc., tor discuaslng Ceutral Udovern-
.Demapd No..46—Publio Eulbh . . 1200 ment’s roeugmlnn rolmy—nuled out, of
B:mnng Ng 47TBA_g{loult ire . 0 of 11201 order . 1270-711
man o mper! vuncll of . R
Agricultural Researo 1201 - Proposed Enforoement of Enhnneod
Demand No. AQ—AgII;:nltuml Markoting . 1201 Fassonget i 3“" ou kiast lodian Katiwey —
Demand No 50—Imperial Institute of wed . . ¢
Bugar Tec! _% 1201 | - The Indian Filnance: Blll—DIumul
Demand No. 51—Qivil Vetertnary Bervloes 1201 the motion to conaider—not concluded . 1271—1815
Demand §o 62—Industries -1201
Domnd No. 58—S8clentifio and indumhl -
N 1201 | TUEBDAY, 218T MARCH, 10“—-»
.. Demnnd No b4—Avlation 1201 :
- Demand No. 656—Capital Outlly on Olvu 1201 Btarred Questions and Answers . o 1817—43
Do R R O iy L 1%01|  Unstarred Questions and Answers . . 134245
* Demand No. §7—Gapltal Ouflay on Broad- » Btatoment of Dusucss . x1345-46
castihg met from Revenuc - 1202 The Iundlan Financo Bm—Dhounlon on t.he
Démand No. bu——lmmlgratlon—lnteml 1202 motion to consid not . 1346—86
Demand No. 69—I ation—External. 1202
Demand No. 60-—Commerchl Intollluenoo -
and Statistica . =. . 1202 | WEDNESDAY, 22ND MARCH, 1944—
Demand No. 81—C 202
Demand No. 02—J otnt Stock Companies . 1202 Member Sworn . . . v . 1887
" Demand No. oa—lmperln.l Dslry Depub- Starred Queations and Answers . . .1887—1404
ment = . 1202  ynstarred Questions and Answers .- . 1404—07
Demmd N°'. 04 .m‘mm”"s D"m 1202| Amendments to the Inanrance Rules . . 1407
0. 66—C EHlection of members to the Standing Com-
m N o—Mint Y ¢ }%gg mittee for the. Bupply - Department . 1407-08
Demand No. 87—Civil Works ~ . . 1203 Tlectlon of membera to the Defence Conml i
d No. Gs—ocentnl Road u:‘&nd M 1208 tative Committee . 1408—1,
mand No. 69—S8upernnnuation -
Election of & member to f.he Oent.ml Com
lowances and Pooalons .. . 1208 | Fnlttee of the Tubersulosts Assoolation of
Demand No. 70—8tationery and Prlnﬂnc 1208 lndia . . . . . e 1414
Demand No, 71—Miscallanecps 1208 Ciaat
The Indian Finanod ﬂl—Dinn-lon
. motion to mnudar-no& oonnluned . 1615,\



Pages Pagss
THURSDAY, 288D MARCH, 1844— FRIDAY, 24TH MARCH, 1944— .
Member Sworn . . . 1451 tarred Questions and Answers ., . . 1605—18
Bt:-ﬂed uestions and Adwers . . . 1481—66 ?J nme% Questions and Auswera . ©1618—16
Unata! Questions and Answers . . 1456—01 ‘Motion for Addoumment re Sa]e at profit in
Motions for Adjournment re— Ind!n o col p\u-ohned In Bouth Africa by
Compulsion of Landlords to contribute tq Ingdom—Ruled out, cf order . 1617
National Snvlnmowneltu in Shah- Sutament of Bualnm 1617-18
abad, Bihar—D! wed 1461-02  The Indian Finance Bill—Discusalch on tho )
Btarvation due to lmd tmmgmh motlon to conslder—not concluded 1518—58
for distribution of fi in Buntwal
South Kanara Distriot—Ruled out of . MONDAY, 27Tl MAROH, 1044—
order 1402-63 Starred uestions and Anawors . 1660—70
Ban on PAkhhn D-y meoting at Lucknow Unstarred Questions and Answers 1670—72
. -—Ruled of order . 1463 Suwmenta ald on the tablo - . . 167275
Message from e Council of State - 1463 Motlon for Adioumment. re Failure to
‘Election of members to the Standing Finance pmerve the L bmr and documente of the
Committee - 1464 Al-I mittee nndamaged
Election of members to the Standing Financa —n.uled out, o( order 1676
Committee for Rallways . . . 1464 Election of & member to the Ceatral Com-
Election of members to the Standing Com- . mmoe the Tubercnloels Association of
mittee for the Labour Dez:rhnenb . 1464 Indla 15676-76
The Ipdian Fioance Blll—Disouseion on the - The Indhn Flnnnce mll—Motlon to consider

on to wqﬂdehnot concluded . ,1464—1508 —Neg .1676—1616



LEGISLATIVE ASSEMBLY
Wednesday, 22nd March, 1944

The Assembly met in the Assembly Chamber of the Council House at Eleven
of the Clock, Mr. President (The Honourable Sir Abdur Rahim) in the Chair.

) MEMBER SWQRN.: )
Mr. Vishnu Sahay, 1.C.8., M.L.A. (Government of India: Nominated Offi-
cial).

STARRED QUESTIONS AND ANSWERS.
(a) OBAL ANSWERS.

‘OUTBREAXK OF EPIDEMIOS IN MADRAS PRESIDENCY.

569. *Mr. K, 8, Gupta: (a) Is the Secretary for Education, Health and
Lands aware of the exceeding eeverity of plague, small-pox and cholera in
the most populous and rich districts of the Madras Province?

_ gﬂ What are the weekly mortality statistics and the statistics relating
to the above epidemics?

(c) Is it ‘'not a fact that thé above epidemics are prevalent for months
together without any signs of abatement? ‘ ‘

Mr. J. D. Tyson: (a), (b) and (c). Plague has been prevalent in epidemic
form mainly in the Coimbatore district which recorded in 1943 a mortality of
8,924 out of a provincial total of 4,475. Small-pox has been prevalent in all
districts and the recorded mortality in 1943 was 6,586 as compared with an
#verage of 8,119 in the previous five years. Cholera has been prevalent in
severe epidemic form, the reportéd deaths in 1043 being 1,08,045 as compared
with an average of 15,025 in the previous five years.

A statement giving figures of reported deaths from all causes and from
plague, small-pox and cholera, separately, from January 1943 to January 1944
is laid on the table. Plague continues to be present in epidemic form only in
the Coimbatore district. BSmallpox continues at about the same level. Cholera
incidence fluctuates but is lower at present than in the corresponding period in
1943.

Statement showing deaths month by month in the Madras Presidency tn the year 1943 and .
- Janvary 1944.

Diseases. January. February, March. April, May. June. July.

1. All causes . . . 121,191 93,849 84,567 73,997 78,634 83,004 111,191
2. Small-pox . . . 516 380 608 701 663 499 577
3. Plague . . , . 330 151 112 25 [} 78 224
4. Cholera . . . .’ 23,638 10,966 6,150 2,642 2,660 4,045 18,529
5. Total of emall-pox, plague 24,384 11,407 5,870 3,368 3,328 4,622 19,330

and cholera.”

Diseases. Augast.’ Sepbember—. Ooctober. Novr, Deor. Total. Januar:
) : . : 1944
1. Allcausee .~ . . 100,836 81,720 84,804 102,909  * . .
2, Smallpox - . - 5256 456 409 646 556 6,636 1,176
e . 444 510 649 971 976 ' 4,475 973
era - o 11,814 2,695 3,560 9,116 11,341 106,045 7,848

Total of small-pox, plague 12,783 8,661 4,608 10,783 12,872 117,086 9,994
and cholera.

“

*Figures not available.
(1387)
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Dr. Sir Zia Uddin Ahmad: What are the causes of these epidemics, and what
steps Lave the Government taken to remove the basic causes?

ﬁ._-‘l’. D. Tylon So fur as the steps taken are concerned, I think 1 am
answering & question later. Ibis very difficult to say what are the causes of ap
epidemic. They may vary with different diseases. Mal-nutrition might be a
contributory cause in the case of cholera, certainly. '

‘ OuTBREAK OF EPIDEMICS IN MADEAS PRESIDENCY

570. * Mr. K. 8. Gupta: (a) Will the Secretary for Education, Health and
Lands please state whether the plague prevalent in Coimbatore, Salem,
Malabar and the Nilgiris is out of control? : .

(b) Is the Government of Madras practically helpless in the matter of
fighting it? Tf so, what are the measures adopted by the Central Government
- to stem it? If none, why? .

(e) Is it a fact that up-to-date methods of fighting it are not available?
~(d) Is it not a fact that the existence of clusters of slums in the urban

areans of the districts affected is the real cause of prevalence of the epidemic?
If so, are there any attempts being made to clear such slums in the besh
interests of public health and national welfare? .

(e) Are the Government of Indin contemplating to put through a zom-
rehensive Housing Act on the lines of which every civilised country has done—
ritain, Australia, France, Denmark, Belgium and so on? If not, why not?

Mr. J. D. Tyson: (a) There is no reason to suppose that plague is out of
ovtrol in the districts mentioned. . .

(b) The answer to the first part of the question is in the negative. As regards
the second part and third part the Central Government are assisting the Madras
Government in the procurement of supplies of cyanogas.

(¢) Information has recently been received that stocks of cyanogas are
exhausted. Other methods of fighting plague are available.

(d) Plague is caused by infected rat fleas and slum conditions favour the
spread of the diseagse. Slum clearance is a matter for which Provincial Govern-
ments are primgrily responsible. _

(e) No. Housing legislation is a matter for Provincial Governments.

QuUTBREAK OF EPIDEMICS IN MADRAS PRESIDEROY

571. *Mr. K. 8. Gupta: (a) Will the Secretary for Education, Health and
Lands please state if it is not a fact that cholera 18 working havoc in many
districts of the Madras Province for the last one-year or more?

(b) Is it rot a fact that cases of small-pox are reported in the month of
January from week to week in almost all the districts of the Province exeept
Ramnad snd Trichinopoly? ’

(¢) Huve the Government of India taken sufficient care und precautionary
messur>s to stem the tide of persistent and exceedingly severe epidemiecs of
cholera and small-pox?.

(d) Are timely inoculation and treatment being provided for all’ the people?

(e) Have they procured an adequate supply of the required quantity of
Sera? . -

(f) How many persons are there who are competent to inoculate the people
of the offected areas? -

(g) What additions have been made to the materials and mmachinery neces-
sary to tackle with the epidemic of cholera now afflicting the whole province ?

Mr. J. D, Tyson: (a) Cholera has been widely prevalent in Madras during the
past year. '

(b) Cades of small-pox have been reported from all districts.

(c) Precautionary measures to prevent the spread of epidemics are primarily
a matter for the Provincial Government.
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(d) to (g). The Government of India understand that timely inoculation and
treatment have been provided. Approximately 10 million persons were inoculat-
ed against cholera and about 4 millions were vaccinated in 1943, 1,300 mem-
bers of the public health staff and 200 additional hands bave been employed on
invculation and vaccination work, in addition to medical personnel in institu-
tions and subsidised medical practitioners. It is understood that there has been
no shortage of materials or equipment required for dealing with the cholera
epidemic. s
DESIRABILITY OF CHECKING DETERIORATION OF THE HEALTH AND STAMINA OF THE

Massgs

572. *Mr. K. 8. Gupta: (a) Will the Secretary for Education, Health and

Lands please state whether the Government of India realise that cholera and
" snmall-pox have a tendency to becorhe endemic due to the growing deteriora-
tion in the physical stamina of the nation? )

(b) "1s not ‘the growing deterioration due to dangerous under-nourishment?

(c) Is not the under-nourishment due to uncooked and undercooked. food
which is due to shortage of fuel? '

(d) Do the Government of India realise the urgency' of the problems of
food and shelter essential for national health and* welfare? If so, what are the
measures proposed to be adopted?

Mr. J. D. Tyson: (a) The factors' which govern endemicity are not yet fully
understood but deterioratiop in physicdl condition renders a person more liable
to certain diseases, including cholera. ‘

(b) In certain parts of India there has been a deterioration in the physical
stamina of the people due to under-nourishment.

(c) Certain staple foods of the country, e.g., rice and millets lose some of
their nutritive value if they are not properly cooked; but the extent to which
the shortage of fuel is a contributory factor towards under-nourishment is not
known. ) :

(d) The reply to the first portion of this part of the question is in the
affirmative. As repards the second portion I would refer the Honourable Mem-
ber to the White Paper on the Food Position in Tndia circulated to Members of
the House during the last Session. The provision, of shelter is a matter for
Rrovincial Governments. .

FIFTEEN-YEAR PLAN FOR EcoNoMIC DEVELOPMENT

678. *Mr, K. 8. Gupta: (1) Is the Honourable the Food Member aware of
a fifteen-year plen of economic development proposed by leading industrialists
to revolutionize living conditions in India?

(b) Is.it & fact that a memorandum outlining the plan has been sent to the
'Government of India over the signature of Sir Purshotamdas Thakurdas,
Mr. J. R. D. Tata, Mr. G. D. Birla and other industrialists and economists?

(c) Does it not contain three five-year plans viewed from the angle of national
needs in the sphere of (i) food, (ii) clothing, (iii) housing, (iv) education, and
(v) medicsl relief? .

{d) Are the Government of India prepared to co-operate with the authors
of.such a plan, who are determined to raise the st‘andard of life in India? 1f
no%, why not? :

(¢) Is not the establishment of a Nationul Government at the Centre
absolutely eesential for the fullest measure of co-operation between the State
and the masses of people of India?

(f) Ar: the Government of India prepared to place the memorandum.oi the
fifteeryeur plan prepared by the prominent industrialists before the Genera:
Policy Committee on Post-war Reconstruction at its next meeting in the near
future?

The Honourable Sir Jwala Prasad Srivastava: (a) and (b). The Government
have seen copies of the plan but no memorandum outlining the plan-has been
received by it.
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(¢) The Honourable Member is presumably aware of the contents of the plan.

- (d) The Government of India will take intc consideration the plan as well as
any other suggestions which may be put forward for post-war development.

(e) This is a matter of opinion, Sir.
(f) Agenda for the next meeting of the General Policy Committee has not yet
been settled.

Dr. Sir Zia Uddin Ahmad: Are the Government contemplating to take action
on the lines suggested by Sir Frederick James in his speech in this House, the
duy before yesterday?

Mr. President (The Honourable Sir Abdur Rahim): Next question.

SosxME OF EDUCATION BY THE EDUCATIONAL ADVISER TO THE GOVERNMENT. OF
S IND1A.

574. *Mr. Amarendra Nath Ohattopadhyaya: (a) Does the Secretary for
Education, Health and Lands propose to distribute to the Members of the .
Assembly the scheme of Education made by the Educational Adviser to the
Government of India for their study and circulate the scheme through news-
papers for the information of the educated public?

(b) Has the Honourable. Member- received any other education scheme from
institutions and public bodies not related with the Government institution?
Have any of the different universities sdbmitted any scheme for future educa-
tion in India? Are Government ready to get such schemes from outsiders,
private persons and institutions for comparative study before giving ‘effect to the
Education Adviser’s scheme? -

_ Mr. J. D. Tyson: (a) No, but six copies of the Report of the Central Advisory
Board of Education based on the Memorandum of the Educational Adviser to
the Government of India on Post-War Educational Development have been placed
in the Library of the Legislature. Copies of the scheme have already been sent
to the principal newspapers of this country.

(b) None. The Central Advisory Board invited the views of the Inter-Um-
vergity Board and the observations of that body and of the Indian Universities.
Conference were duly considered by the Central Advisory Board in formulating
their final recommendatipns. Any scheme submitted by non-official bodies ip
this behalf will be considered on its own merit.

Mr. N. M. Joshi: May I ask whether the refusal of the Government of
India to supply copies to the Members of the Legislature is due to their policy
of economy or to the contempt which they feel for the Legislature ®

Mr. J. D. Tyson: Certainly not the latter. I think it is in the interest of
papér economy.

Mr. N. M. Joshi: May I ask whether the Government of India will consult
the Legislature whether such economy is in the interest of the country? -

Mr. Ananga Mohan Dam: How many copies were printed?

Mr. J. D. Tyson: Probably between 2,000 and 8,000.

Mr. N. M. Joshi: May I ask whether copies are available for sale?
Mr. J. D. Tyson: Yes, they are available at twelve annas per cc.';py.
Mr. Ananga Mohan Dam: May I know how are they distributed?

Mr. J. D. Tyson: 160 copies of the report are given to newspapers and a
lurge riumber of the copies have been distributed to Provinces and Indian States.

UN4NI AXD OTHER SYSTEMS A8 PART oF SoHEME FoR IMPROVING MEDICAL Hzrr
10 MASSES. ‘

575. *Mr. Amarendrs Nath Ohattopadhyaya: (a) Will the Secretary for Edu-
ation, Health and Lands be pleased to state if in the scheme for improving
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the general medical‘help to the people of India, he has considered it advisable
to accept Unam:, Homeeopathy and Ayurvedic systems of treatment to colla-
borate with Allopathic system? ' -

(b) Has the Honourable Member mudo uny scheme to implement other
systems of treatment as collaborate with the allopathy system and with that
in view, has arranged for State recognition of other systems? Does the Hon-
ourable Member propose to considersif Homceoputhy wmight be accepted 18 u
_post-graduate study for medical students? )

(¢) Has the Honourable Member arranged for any research on wedicines ysed
by the Ayurvedic system and the Unani system on scientific basis by appointing
or calling practitioners und scholars of the foresaid systems for doing research
work? If not, when would the Honourable Member come to a decision about
accepting such systems as useful to Indian people and implementing them for
getting racilities for treatment of the vast Indian population who cannot ufford
costly allopathic, treatment?

(d) What is the number of physicians (allopathy) in different provinces avd
their ratio to the population of each Province? Does the Honourable Member
consider the number sufficient for the purpose of coping with the number of
patients in India? Is the Honourable Member aware of ‘the fact that a wast
population in India suffer and die without any treatment? 1If so, what arrange-
ment is he making for improving this condition?

(e)-Has the Honourable Member any idea of the number of passed licensed
Doctors (physicians and surgeons, registered and unregistered) in India who
have got Indian Degrees and European* Degrees, and also the number of
Ayurvedic. Homeeopathic and Unani practitioners who are not licence-holders
and registered practitioners? ’

(f) 1s he aware that allopathic treatment ghas become - too costly for the
poverty stricken people of India and for the petty middle ecluss people of
India? 1f so, has the Honourable Member considered any scheme to get cheap
treatinent ond cheap medicines for the aforesaid class of Indian people?

Mr. J. D. Tyson: (8) The question of future health development has been
referred to a committee designated the Health Survey und Development Com-
mittee and the question to which the Honourable Member refers will fall within
the scope of the Committee's inquiry. N

(b) The answer to the first part of the question is in the negative. As regards
.the second part the matter is for consideration by the authori¢ies of medical col-
leges and universities having medical faculties.

(c) The answer to the first part is in the negative but research on drugs not
included in the British Pharmacopwia has been conducted over a number of
years under the auspices of the Indian Research Fund Association, As regards
the second part the question of providing medical facilities is a matter for Pro-
vincial Governments.

(d) A statement showing the numbér of registered inedical practitioners in
each Province is laid on the table. The number of doctors is insufficient to pro-
vide medical attendance and treatment for the whole population and it is a
fact that many persons do not receive adequate treatment. The Government of
India have appointed the Health Survey and Development Committee to review
the present position and to make recommendations for future development.

() As regards registered medical practitioners the information available is
contmped in the statement laid on the table. Government have no information
regarding the number of Ayurvedic, Homeopathic and Unani practitioners.

(f) It is a fact that the cost of treatment according to modern scientific
medicine is beyond the means of a section of the population. The means by
wbpich medical treatment can be made available for those who are unable to pav
for ipdis a matter which the Health Survey and Development Committee will
consider. -
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Statement showing the number of registered medical practitioners in caok provinoe and their ratie to
the population of the province.

1 2 I 4t
Name of Provinee Total Population (as Population

number of shown in the per dootor
" Registered Census report

R : Medioal of 1941)
. Practitioners

Madras (including Coorg) . .. 7,414 49,510,536 8,877
Borpbay e e . . . 8,760. 20,849,840 2,380
Bengal . . . . <11,734 60,306,525 5,140
U.P. . .. . I 3,883 « 55,020,617 14,170
Punjab (including Delhi) . . 4,180 29,336,758 7,019
Bihar . . . . . . 3,244 36,340,151 11,202
C.P.& Berar . . . L. 1,038 " 18,818,584 16,198
Assam . . . . . . . . 1,411 10,204,733 7,232
N.W.F.P. . . . . . . . 270* 3,038,067 11,252
Orissa . . .o . . . . 646 8,728,544 13,512
Sind . . .o . . . . 641 4,535,008 7,075
Other areas including Indian Statea—Ajmer-

Merwara, Baluchistan and Panth Piploda . 1,378¢ 94,270,824 68,618

44,507 388,964,187

*The figures are approximate. -

1This includee 501 medical practitioners registered in Hyderabad and 875 registered in
Mysore. Information in regard to other states is not available as there are no separate Medical
Councils in them. Generally medical practifioners residing in states where there are no medical
ocouncils get themselves registered with the medical council of the nearest Province.

. * .

Mr. T. T. Krishnamachari: Will the Honourable Meraber give us some more
detai.s about this Health Survey and Development Committee, i.e., when it was
appointed, what its personnel is,"who its President is, ete.?

Mr. J. D. Tyson: It was appointed last October. The composition of the
Committee and its purposes are described in a press commainique published on
the 18th October. It is very long and I do not think the Chair would wish
my to read it out.

Mr. President (The Honourable Sir Abdur Rahim): No, the Honourable Mem-"
ber need not read it out..

Dr. Sir Zia Uddin Ahmad: Will the Honourable Member place a copy of the
report in the Library of the House?

Mr. J. D. Tyson: There is no report yet; they are still sitting.

Dr. Sir Zia Uddin Ahmad: Will the Honourable Member place in the Library
of the House any information that he has already issued to the press?

Mr. J. D. Tyson: A copy of the psess communiguc about the setting up of
the Committee will be placed on the table, if desired.

LEGISLATION FOR FREE MEDICAL TREATMENT OF MASSES

576. *Mr. Amarendra Nath Ohattopadhyaya: (s) Is the Secretary for Educa-
tion, Health and Lands aware of the proposed Bill in the British Parliament
for free trcatment of all people of the United Kingdom and getting.them free
medicines? If so, has he in his contemplation any such Bill for introduction
in the Iegislature at the Centre in India?

(b) Is it not possible for the Honourable Member to adumbrate such a scheme
and place it before the Post-war Reconstruction Committee in charge of improve-
mant of sanitation and health of India, and to introduce a Bill of this nature
in the Legislature? 3 :

Mr. J. D. Tyson: (a) and (b). The Government of India have seen press
raports of the scheme for reorganisation of the health services in the United
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Kingdom. As the Honourable Member is aware, the Government of India have
appointed a Comrmnittee, designated the Health Survey and Development Com-
mittee, to make proposals for the tuture development of the health services in
India and that Committee will no doubt consider to what extent the United
Kingdom scheme can and should be adopted in India.-

Dr. Sir Zia Uddin Ahmad: What is the number of doctors per thousand of
population in this country?

Mr. J. D. Tyson: There are 44,600 registered medical practitioners and the
population as shown in the census report was approximately 889 million, and
I leave it to my Honourable friend to work it out.

SOHEME FOR CONTROL OF PRICE AND DISTRIBUTION OF COAL, ETC.

577. *Mr. Amarendra Nath Ohattopadhyaya: (a).Will the Honourable Member
for Labour please state if it is a fact that a scheme for control of distribution
and price control of coal and for encouragement of increase of output has been
made? 1f so, will the Honourable Member be pleased to state and isy on the
table as well a statement giving detail of the policy forming the background
of this scheme? - .

(b) 1s it & scheme which does away with the middiemen between colliery
owners and actual consumers] If so, what are the advantages acoruing in con-
scquenee of the scheme, and the disadvantages created by the scheme to the
present coal suppliers?

(c) ‘Why should a bonus be paid_to collieries for excess raising of coual, or
why should a commission of 0-4-0 be paid by collieries and consumers to any
middleman when collieries can“supply to consuihers directly?

The Honourable Dr. B. R. Ambedkar: (a) Yes. A statement regarding the *
schee, is placed on the table. The scheme consists of five ‘parts: (a) an estima-
tion of the monthly output of ench colliery, (b) the formation of a Coal Control
Bosrd to advise Government on the working of the scheme, (c) the distribution
of all output by Government at fixed prices, (d) the encouragement of produc-
tion by the grant of bonuses on increased output free of Excess Profits Tax, and
{e) control of mining operations. The intention behind the scheme is (i) to
ensure that all the coal available is properly distributed at fair prices to the
consumers who require it and (ii) to afford every encouragament to the maximum
production of coal. ’ “ ‘

(b) No. The secand part of the question does not arise.

(c) The bonus is paid to encourage production. The amount of the com
snission has not been fixed. It will be fixed by the Government of India. A
middleman will only be employed if a colliery ard consumers mutually agree

tbat he should be employed. .

COAL CONTROL SCHEME

NG A SCHEME FOR THE CONTROL OF THE DISTRIBUTION AND PRICE OF
el COAL AND FOR ENCOURAGING INCREASED- OUTPUT

The Scheme comprises five parts :—

A. Estimation of the monthly output of each colliery.

B. Coal Gontrol Board.

C. Distribution of all output by Government at fixed prices,

D.- Encouragement of production by grant of bonuses on increased output fres of
Axcees, Profits Tax, ~

E. Control of Mining Operations.

Note :—Where Government is used in this Scheme it vefers to the Government of Indis
and it includes any officer to whom powers are delegated under the Scheme by the Govern-
ment of India.
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-A, E?t,imation of monthly output of each colliery. i o
A notification’ will be issuea requiring all collieries to furnish to the Coal Commissioner
by the 5th of each month—

(s) & statement in such form as may be prescribed Of the raisings, the despatches and
the colliery consumption during the previous month. (Estimates are to be given when
delay would be caused by waiting for information in regard to actual results);

- (b) an estimate of the raisings and colliery consumption for the month then current and
for each of the succeeding three months, .
B. Coal Control Board. N .

(1) There will be a Coal Control Board with the following membership e

(i) Two members nominated by the Indian Mining Association;

(ii) One member nominated by the Indian Miming Federation;

(iii) One member=nominated by the Indian Colliery Owner's Association;

(iv) One member nominated by the Central Provinces & Berar Mining Association;

. (v) Two nominated members “to rcpresent consumers—one each nominated by the Asso-
- siated Chambers of Cemmerce and Federation of Indian Chambers of Commerge and Industry ;.

(vi) One member nominated by the Indian Coal Merchants' Association, Jharia; and

. (vii) The Coal Commisgioner, the Chief Mining Engineer and the Controller of Coal
Distribution as ex-officio, members.

. (2) The Chejrman of the Board will be nominated by Government and will have power
::oxmulf.dto nominate a Chairman to preside at those meetings at which he is himself unable
40 preside.

(3) The functions of the Board will be to advise Goyernment generally on matters con-
nected with the working ‘of the Scheme and in particular in respect of the matters falling
under C(1) to (7) and “E" of the Scheme.

C. Distribution of all output by Government at fixed prices.

fl) Government_will with effect from 1st April 1944 control the distribution of all coal,
whether consigned by rail, despatched by road or stacked on Government account, at
prices fixed by Govon_tment and such orders for distributiom and fixation of prices will
thereafter form the basis of contract between the colliery and each consumer of its coal.

(2) The price of all‘ coal, hard coke and soft coke will, with effect from the same date,.
be fixed b_\:‘ a notification by Government on the advice of the Coal Commissioner.

(3) For “‘stacked coal” an additional sum over and above that paid for coal despatched by
rail will be allowed.

(4) Government will as soon as arrangements to that end can be made issue to each colliery
ar order in regard to the distribution of its estimated output during the ensuing month.
Where despatch to more than one consumer is included in such order, the priority of each
of the consumers will be given in the order.

(6) Where a colliery has coal available for despatch in excess of the amount covered by
its order or wagons are not available for despatch in accordance with the order. the colliery -
may. with the general of special permission of Government, stack such cosl on Govern-
ment account. .

(6) Where coal is stacked on Government account, ghch coal shall be paid for at the
fxed price determined under (2) plus the sum for stacking fixed under (3).

(7) It will be open to Government at any time to limit—

(a) the quantity of coal to be stacked on Government account; and

.(b) the quantity of any particular description of coal or coke to be stacked on Government
account.

Norte.—It is not the intention of Government to stop thc purchase of coal for stacking
- until the stocks of coal so stacked exceed 5 million tons, but the quantity of low grade coal
may, if found necessary, be separately limited. " ’

(8) If it is mutually agreed between a colliery and a consumer that a middle-man shall
be employed, the amount of the commission to be paid to that middle-man by the colliery
and by the consumer respectively shall be determined by Government as in € (2),

D. ii';wo;nag;'mcnt of production by grant of bonuses on increased output free of Exzcess
rofits Tazx.

(1) The targe;t for all coal despatched for sale or stacking under the orders of Government
will be 22,600,000 tons. .

(2) This 22,500,000 tons will be divided by Government into six-mbnthly target tonnages
for each colliery undertaking. . oo

(3) The bonuses will be paid six-monthly to each colliery undertaking on the excess of
the tonnage disposed of under the orders of Government over the target tonnage for that
colliery undertaking. The bonus will be calculated by adding together,

(a) 10 per cent. to the price of the first 10 per cent. of such excess coal.

(b& 20 per cent, to the price of excess coal over 10 per cent, but not over 20 per cenmt,
and . ~
(c) 25 per cent on the price of excess coal exceeding 20 per cent.
(4) The amount of this bonus will not be liable to Excess Profits Tax but will be liable
to income tax.
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(6) A fund will be created by a cess on all coal and cofe despatched under the orders of
Government to meet the estimated cost of such bonuses.

Nore.—It is proposed to fix the cess for the period from 1st April to 30th September 1944 .
at 4 annas per ton. - - ]

(6) If Government are satisfied that two or more colliet'y undertak'ings.hove conspired to-
increase output above the target tonnage of any undertaking by diverting labour and/or
equipment from some other undertaking to the detriment of the output® of such other under-
taking with the object of increasing the total bonus payable by Government then Govern-
ment at their sole discretion may withold all honus payments from all or any of the under--
takings who in their opinion have so conspired.

E. Control of Mining Operations. ) - .

(1) Government already have power under the Defence of India Rules—

{i) to exercise contrel over any mine and make such .changes in the methods of operating-
the mine or in the preparation of any coal or coke as they may consider necessary to increase-
the quantity or improve the'quﬁty of the. coal or coke;

(ii) to requisition any mine or coke oven and vequire the owner to hand over all existing:
equipment, tools and plant in use for the working of the mine or oven to any other agency
that Government may prescribe for the temporary operation of the mine;

(iii) to prohibit mining operations in any mine or part of a mine the production of any:
particular coal or the manufacture of coke or the op¢ning of any new mine. Government is,.
however, prepared to state, as part of this Scheme, that Government will carefully consider,
in cases where compensation is not payable under those rules, the grant of ez-gratia payments:
where it is established that any such orders cause loss to the mine-owner and that in each.
case or group of cases the Control Board will be consulted hefore orders in exercise of
these powers are issued.

(2) Government will prohibit the opening of any new ming otherwise than with their:
concurrence. When an application to open a mine is received, they will, before issuing,
orders, consult the Control Board. .

Levy or Cuss oN CoaL ¥or Bonus FuNp PURPOsEs.

578. *Mix. Amarendra Nath Ohattopadhyaya: Will the Honourable Member-
for Labour please state whether it is a fact that cess will be levied on coal
for creating a fund to meet the bonus to be paid to collieries? Is it not &
double tax on consumers?

The Honourable Dr. B. R. Ambedkar: The answer Lo the first part is thas
thut is the intention. As regards the second point the imposition of the cess.
would mean in all probability a tax on consumers—but the bonus is itself for-
the benefit of consumers as tending to increase the production of coal which at.
present is insufficient for consumer’'s needs. -

SENIOR CLERKS IN MEDICAL DEPARTMENT OF THE DELHI PROVINCE.

1679. *Sardar Sant Singh: (a) Will the Secretary for Education, Health and;
Lunds please state the total number of (i) senior, and (ii) senior grade clerks in
the Medicsl Department of the Delhi Province as in the year 1989 and at
present, showing at the same time the different communities to which the.
incumbents in 1989 and at present belong? '

(b) i the communal representation shows a preponderance of Muslims what
are the reasons for it and for the neglect of the interests of uther communities ?

(¢) How many vacancies in the clerical grade occurred during the year
194837 How many of them were filled by Muslims, and how many by other-
cornmunities ? . .

Mr. J. D. Tyson: (a) A statement is placed on the table of the House.

(b) Does not arise.

(e) Bix. Of these iwo were filled by Hindus, two by Muslims, and two.
remsained vacent for want of suitable candidates.

Statement. -

(1) Senior Clerks 1989 1944
Hindus .. 1
Muslims - .. 2
Other communities .. ..

" Total . 3

tAnswer to this question laid on the table, the questioner being absent.
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- 1039 1944
(2) Senior Grads Clerks -
Hindus .. .2 2
Muslims >

Other communities 1 (8ikh) 1 (Bikh)

Total . 3 3

ALLOWANRCES OF DOCTORS AT THE JAMA Masyip DISPENSARY

1580 *Sardar Sant Singh: Will the Secretary for Education, Health and
Lands please state how muny allowances are attaciged to the posts of the two
-doctors posted at the Juma Masjid Dispensary; nnd what allowances are being
-drawn by the two-doctors, respectively?

Mr. J. D. Tyson: Two allowances—one 6f Rs. 20 per mensem sanctioned by
the Government of India for attendance on Government of India staff resident
in Delhi: this allowance is drawn by the senior sub-assistant surgeon: the other
Rs. 30 per mensem is paid by the Delhi Municipal Committee for anti-rabic work
‘and is drawn by the junior sub-assjstant surgeon. '

QumviNe PropucTioN
1581. *Sardar Sant Singh: (a) Has the attention of the Secretary for Edu-
-cation. Health and Lands been drawn to the statement made by the Secretary
of State for India, Mr. Amery, sometime back to the effect that ‘'Quinine is
‘produced in India and supplies there are adequate’'?
(b) In which parts of India is quinine grown, and under whose management?

(c) What was the total production of quinine during the years 1941, 1943
-and 1943, and what was the consumption in the whole of India at the end of
-each of those three years?

Mr. J. D. Tyson: (a) Yes. .
(b) In Bengal and Madras under the Provincial Governments.

(¢) A statement giving the information so far as it is available is laid on the
table.
. Statemens showing production and consumplion ef gquinine in India during the three years
1940-41 to 1942-43.

Year. Production Consumption*

. (1bs.) (Ibe.)
194041 . . . . . . . . . 86,463 135,604
104142 .7 . . . . . . . . 85,181 131,965
1942-43 . . . . . . . 118,350 121,691

*The figures repressnt the quantities issued by Provinocial Govemments from the stocks
.produced by them and by the Government of India from their reserve. Figuree of con-
.sumption of quinine imported by the trade are not available, but it has been estimated that
.the normal total annual consumption of quinine in India is’about 210,000 1bs.

Poor LigHTING OF Roaps of MINISTERIAL QUARTERS, NEW DELHI

+582. *Sardar Sant Singh: (a) Is the Secretary ‘for liducation, Health and
Lands aware that most of the roads running round the quarters of the minis-
terial establishment of the Govermment of India in New Delhi sre very badly
lit, and that some of them huve not g single light for hundreds of yards?

(b) Is it & fa¥ that the roads round the Council Chamber, Secretariat,
North Blo:k and Viceregal Lodge and south of South Block are fairly well
lighted? T

(¢) Why are not proper arrangements made to provide the minis.teris'll estab-
lishment with one of the most essential civil amenities, viz., street lighting?

+Answer to this question laid on the table, the questioner being absent.
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Mr, J. D. Tyson: (a) and (¢). Owing to the serious shortage of electrio

famp bulbs, the street lighting in all parts of Delhi has had to be reduced to s

level which is apt to cause inconvenience.
(b) No.

' REPRESENTATION OF DISTRIBUTORS ON CLOTH Comox. Boarp

583, *Mr, Kallsh Bihari Lall: Will the Honoursble Member for Industries
and Civil SBupplies please state:

(8) why only two distributors’ were taken in the Cloth Control Board im
comparison to more than t“ent_}ﬁve members from the millowners when
diatributors were equally important in the cloth trade;

(b) if it is a fact that even the two distributorss who have been taken are
no: representatives of the Northern India trade;

(¢) 1f the answer to (b) be in affirmative, whether he proposes to redress
the grievances of the Northern India cloth traders;

(d) if he is aware taht the Cloth Control Board does not attuch any im-
portance te the recomnmendations of the Distribution Sub-Committee of the
Board, and that in more than one instance it has ignored the recommendations
of tire said Sub-Committee; and L

(e) if the answer to (d) be in the affirmative, whether he proposes fo
intervene in the matter?

The Honourable Sir M. Asizul Hugque: (a) The Textile Control Board is
composed of 25 members, of whom 15 represent the Textile Industry and the
remainirg represent other interests, such as distributors, labour, ete. The
Textile Control Bourd'’s functions are numerous, such as rationalisation of pro-
duction with n view to increasing the output of cloth, fixation of prices, import
of millstores und machinery, ete.. and the distribution of cloth is only one of
those important duties.

(b) The two members of tae Board representing distributors, interests” were
recommended by the only orgunised body which claims to speak on behalf of
dealers nnd merchants all over India, viz., the Federation of Indian Chambers
of Commerce and Industry. For obvious reasong representationl could not be
given to each province or geographical area.

(¢) Does not arise.

(d) No. . .

(e) Does not arise.

ANOMALOUS ALLOCATION OF PROFITS OF CLOTH DEALERS

. *Mr. Kailash Bihari Lall: Will the Houourable Member for Industries
and le Supplies please state:

(a) if it is a fact that the ailmat1011 of profit between dealers within 100
miles of the manufacturing centres and those beyond 100 iniles under the Cloth
Control Order has created an anomaly with regard to the profit of the ¢om-
migsion agents; -

(b) if it is u fact that cloth dealers of manuiucburmg centres are charging
more thun four per cent. over the ex-mill puice, and that black market has
been created; and

(¢) if the answer to (b) be in the, affirmative, whether Guvernment propose
to take steps against the malprm,tlce‘?

The Honourable Sir M. Azizul Huque: (a) No.

(b) and (c). Goverument bave received several vague allegations that their
oeiling prmes are being exceeded, but so far with no definite evidence. Where
evidence ix obtained that prices above the ceiling prices bave been charged
their intention is that the offenders will be prosecuted under the Defence of
India Rules. They have ulrutd\ addressed all Provincial Governments and
States in the matter.
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LoweRiNG DOWN oF PRICES OF CLOTH TO BE MANUFACTURED.

585. *Mr. Kailash Bihari Lall: Will the Honourable Member for Industries
and Civil Supplies please state:

(w) if it is a fpct that Government are cantemplating to lower down the
price of cloth that will have been manufactured after the month of February.
1944; and - »

(o) if it is not a fact that under the contemplated move of Government,
cloth manufactured before March, 1944, will be sold at a higher rrice?

The Honourable Sir M. Azizul Huque: (a) The ceiling prices for cloth
packed in March 1944 or later or contracted for delivery in March 1944 or later
‘has been reduced by 9 3/8 per cent. ‘

(b) Possibly, as the statutory ceiling price of cloth packed or contracted for
delivery in March or later is lower than that of cloth packed or contracted for
delivery before March, but there is nothing to prevent any one from selling
cloth below the ceiling prices.

Seth Yusoof Abdoola Haroon: Has the Honourable Member lowered these
prices in consultation with the® Finance Member?

The Honourable Sir M. Azizul Euque: I do not think it is necessary.

NEw TrADE CHANNELS ¥OR DIsTRIBUTING CLOTH.

566. *Mr. Kailagh Bihari Lall: Will the Honourable Member for Industries
and Civil Supplies please state: '

() if it is & fact that mills are opening retail depots and, ir some cases,
setting up new channels of trade for distributing cloth to the detriment of the
nermal trade channels; and

(b) if the answer .to (a) above be in the affirmative, whether Government
propese to take steps to safeguard the normal trade channels which were in
existence before the Cloth Control Order came into force?

The Honourable Sir M. Azizul Huque: (a) and (b). Some mills have opened
retail depots since the institution of the Cotton Cloth and Yarn (Control) Order
in June, 1943: Government are not aware that this has had any detrimental
effect on normal trade channels. In any case, Government’s main concern is
.the well-being of the consumer, und Government have no intention of protect-
ing trade channels where such protection would be to the consumer’s detriment.

DEpucTION FrROM OVERTIME OoF MusLiM EMPLOYEES OF THE GOVERNMENT OF
INDIA PrESS, NEW DELHI, FoR FRIDAY PRAYERS.

587. *Seth Yusuf Abdoola Haroon (on behalf of Qazi Muhammad Ahmad
Kazmi): (a) Will the Honourable the Labour Member be pleased to state
whether it is a fact thaut one hour is deducted from'the Overtime of the Muslim
employees of the Government of India Press, New Delhi, who go on Friday to
offer ¥riday Congregation Prayers?

(b) Is it a fact that previously no deduction was made for this one hour?

(e) Have Government considered the advisability of resuming the old prac-
tice or in the alternative to consider that one hour as a part of the casual leave
or leave on average pay? .

The Honourable Dr, B. R. Ambedkar: (a) Yes.

(b) Prior to 1981, no deduction was made, but this practice was irregular
and was abolished. . .

(c) In view of the reply to part (b)y¥ the other questions do not arise. Under
the Indian Factories Act, an employee is entitled to overtime for the hours
worked in excess of the normal working hours fixed under the Act. In eal-
culating overtime, prayer intervals are deducted from the total hours worked
by the employee. -

Seth Yusoot Abdoola Haroon: Does the Honourable Member know that
this trouble has arisen because the Government of India have advanced the
time by one hour?
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The Honourable Dr. B. R. Ambedkar: 1 do not think so._

Seth Yusoof Abdoola Haroon: Does the Honourable Member suggest that
prayer time can be changed because Government have changed their time?

The Honourable Br. B. R. Ambedkar: It is not a question of prayer time
being changed. The question relates to whether prayer time should be allowed
a8 overtime work.

WAGES IN THE GOVERNMENT OF INDIA PrBss, NEw DELHI, FOB WORK ON SUNDAYS
AND OTHER HoOLIDAYS.

588. *Seth Yusut Abdoola Haroon (on behalf of Qazi Mubammadq Ahmad
Xazmi): (1) Will the Honourable the Labour Member be pleased to state
whether it is a fact that on the instructions of the Manager of the Government
of India Press, New Delhi, empioyees come on Sundays and other festival holi-
days to cope with the urgent work of Government but after the day’s work
they are given only four hours’ wages, but previously twelve hours’ wages used
to be paid to them? ’

(b) Have Government considered the advisability of resuming the old prac-
tice of paying twelve hours’ charges to those who receive regular pay after
working for eight hours on closed days, or at least increase four hours to eight
hours? :

The Hounourable Dr. B. R. Ambedkar: (a) The reply to the first part of
the question is in the affirmative. As regards the second part, in accdrdance
with the Indian Fgctories Act, men working on Sundays are allowed, in lieun of
14 compensatory holiday, an extra payment for 4 hours’ work, that is, . their
day's pay plus an -additional 50 per cent. For attendance on other closed
holidays, an additional 25 per cent. of their day’s pay is sllowed. Twelve
hours’ extra wages (that is, a day’s pay plus 150 per cent.) instead of the
4 hours’ permissible were paid by mistake some years ago.

(b) No.

NON:SUPPLY oF StooLs To LmNo-MaomINE CooLIEs.

589. *Seth Yusuf Abdoola Haroon (on behalf of Qazi Muhammad Ahmad
XKazmi): (a) Will the Honourable the Labour Member be pleased to state
if it is a fact that the coolies who are working Lino Machine, are not provided
with stools and they have to keep standing throughout the day and that they
submitted applications, but no attention has been paid to them?

(b) Is it a fact that the work of Barmen is taken from the Coolies and that
the posts of Barmen have been abolished?

(c) Have Government concidered the advisability of removing these griev-
ances of the coolies?

‘The Honourable Dr. B. R. Ambedkar: (a) The coolies working Lino Type
Machines do not really work standing. They are required to release obstruc-
tions in the distributor bar of the Lino machines, for which purpose they have
to climb on Lino machines for attending to them. A stool would, therefore, be
useless for the purpose of their duty. For resting, labourers usually sit on the
floor. ’

(b) and (c). There are no posts of Barmen in the Government of India
Presses and no such post ever existed in the New Delhi Press. The questions
do not, therefore, arise.

RUPERSESSION OF CERTAIN BINDERS OF THE (ROVERNMENT OF INDIA PrEss,
Nzw DEermr.

590. *Seth Yusuf Abdoola Haroon (on behalf of Qazi Muhammad Ahmad
EKazmi): (a) Will the Honourable the Labour Member be pleased to state
whether it is a fact that some Binders in the Government of India Press, New
Delhi, were appointed after trial in the year 1985 and were confirmed in 1936?

(b) Were some more Binders appointed in 1936 and 1937 and were confirmed
after 19872
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(¢) Is it a fact that men who were appointed as mentioned in part (b) above
have been allowed to supersede the men referred to in part (a), if so, why?

" (d) If the answers to (a) and (b) are in the affirmative, is the Honourable
Member prepared to examine the case and remove the dissatisfaction of the
many of the affected staff, if not, why not? -

The Homourable Dr. B. R. Ambedkar: The attention of the Honourable:
Member is invited to the reply given to his starred question No. 481 asked o
the 17th March, 1944, } :

APPOINTMENT OF NON-INDIAN AS CONTROLLER OF RAW MATERIALS

591. *Sir Abdul Halim Ghuznavi: Will the Honourable Member for Indus-
tries and Civil Supplies please state:

(8) whether it is a fact that in the Textile Directorate an employee of
Messrs. Greaves Cotton and Company has been appointed as Controller of Raw
Materials;

(b) if the reply to (a) is in the affirmative, whether Government of India
tried to find out a suitable Indian national to work as Controller of Raw Mate-
rials if not, why not; and

(c) whether it is a fact that this Controller of BRaw Materials has decided
that imports of dyes and chemicals should henceforth be confined to ‘‘accredit-
ed agents’’ of manufacturers in Britain and other countries and not to the
various importing firms of this country? .

Thes Honourable Sir M. Azizul Huque: (a) Mr. J. B. Greaves, senior
partner of Messrs. Greaves Couton Co., is Honorary Chief Lontroller of Raw
Materials in the Office of the Textile Commissioner.

(b) Yes.
(c) No. ]
IMPORTS OF DYES AND CHEMICALS THROUGH BRITISH CONCERNS

592. *Sir Abdul Halim Ghuznavi: Will the Honourable the Commerce
Member please state: :

(8) whether it is a fact that the Government of India have decided to confine:
the imports of dyes and chemicals for the current season through only a limited
. number of British concerns, .

(b) whether it is a fact that a qubtu of 1nports comprising of 90 per cent.
of the total imports has been granted to one British concern: and

(c) if the reply to (b) is in the negative, the amount of quota given to ~ach
importer of dyes and chemicals in the country?

\ ‘The Honourable Sir M. Azizul Huque: (a) No, except to sonie extent " in
the case of Zinc chloride and Hydrosulphite of Soda, in regard to which the:
Honourable Member's attention is invited to the replies given to starred ques-
tions Nos. 410 and 499. '

(b) No. ‘ , )

(¢) I regret that it is not in the public interest to disclose this information.

Dr. Sir Zia Uddin Ahmad: With regard to part (a) of the question, is it
a fact that these are supplied through a limited nuinber of British concerns?

The Honourable Sir M. Azizul Huque: No, Sir. There are a number of
Indians on the list. '

ExrorT oF BENZOL MANUFACTURED IN INDIA

593. *Sir Abdul Halim Ghuznavi: Will the Honourable the Commerce
Member please state:

(a) whether it is a fact that a huge quantity of Benzol manufactured in
India is exported from this country; if so, the quantity exported per month;

(b) whether it is a fact that this Benzol manufacture was undertaken in this
country with original intention of utilising this @ motor - fuel in combination
with petrol to meet the motor fuel shortage;

(c) if the answer to (a) is in the affirmative. how Government are managing
l./he transports, both railway wagons and fuel tankers; and
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(d) why this Benzol is not utilised in India as motor fuel and in the manu-
facture of Aniline, which is one of the essential ingredients to manulacture
sulphanilamide group of drugs?

The Honourable Sir M. Azizul Huque: The question will be answered by
my “Honourable colleague, the Supply Member.

HicH PriCE oF TEXTILES AT BARPETA

594. *Mr. Ananga Mohan Dam: Will the Honourable Member for Industries -
and Civil Supplies please state: .

(a) whether his attention has been drawn to the Associated Press news.
published in the Amrita Bazar Patrika of the 7th March (Dak edition) regarding
the high price of textiles at Barpeta, and to the fact that the fixing of prices by
Govermment has not produced any result there; and

(b) the reasons for this state of affairs there?

The Honourable Sir M. Azizul Huque: (a) and (b). No, hot until the notice -
of the question put by the Honourable Member was received. Government
have no information us .to whether these stutements are correct in respect of
Barpeta nor, if they are correct, what the reasons are for such a state of affairs.
* Mr. Ananga Mohan Dam: Will the Government enquire about it?

The Honourable 8ir M. Azizul Huque: Sir, it is extremely difficult in a
vast country like India to go »n enquiring as to whether a particular system
has failed in a particular village or town, and in this case it is specially sc.
because this is a matter which comes within the responsibility of the Provin-
cial Government.

Mr. President (The Honourable, Sir Abdur Rahim): Next question.

Mr, Ananga Mohan Dam: But how is it that in Assam .. . . .

Mr. President (The Honourable Sir Abdur Rahim): Next question.
RrrorT ON EDUCATION BY EDUCATIONAL ADVISER TO THE GOVERNMENT OF INDIA

595. *Mr. Ananga Mohan Dam: (a) Will the Secretary for Education, Health .
and Lands please state whether the report on education by Mr. Sargeant, lidu-
crition?al Adviser to the Government of India, has been published in full? 1f so,
when

(b) 1s the Honourable Member prepared to distribute free copies«to .he
“Members of the Central Legisluture?

Mr. J. D. Tyson: (a) The repert of the Central Advisory Board of Educa--
tion on P’ost-War Educational Development, based on a Memorandum prepared
by the Educational Adviser, was published on the 4th of March.

(b) No: but copies have been pluced in the Librury of the House.

Mr. N, M. Joshi: May I nsk whether this Report will be placed on the
table of the House? .

Mr. J. D. Tyson: Sir, it is » very long report and if it is placed on the
table of the House it will have to be printed in extenso in the proceedings of
the House.

Mr. N. M. Joshi: May I ask if the Report is for sale?

Mr. J. D. Tyson: Two thousand copies have been put on sale at twelve:
annas 4 copy.

Sir ¥. E. Jamed: Is the Honourable Member aware that this edition has
been exhausted and that Honourable Members of this House and even Members
of Government are not able to obtain it? . .

Mr, J. D. Tyson: Sir, ] am not aware that it is out of print.

Mr. N. M. Joshi: May T ask whether the Government of India will re-
print this Report? = ’

Mr. J. D. Tyson: T hope so, Sir. T am all in favour of greatest possible:
publicity for it.

Mr. N. M, Joshi: I wonder.

RE-PRINT OF THE PAMTHLET ¢ SOrENTIFIC EDUCATION AND RESEARCH IN-
' RELATION TO NATIONAL WELFARE”

596. *Mr. Ananga Mohan Dam: Will the Honourable Member for Industries:
and Civil Supplies please state:
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(a) how many copies of the pampblet ‘‘Scientific Education and Research in
‘relation to Nationsl Welfare'” (a reprint from London publication) were printed

by the Department of Industries and Civil Supplies;

(b) how they were distributed; : : . .

(c) why this pamphlet was not sent to the Members' of the Central Legisla-
sure; and ’

(d) the purpose of printing this pamphlet?

‘The Honourable Sir M. Azizul Huque: (a) 500 copies have bcen printed
-8o bflgr. A further edition of 2,000 copies is being prepared for sale to the
publie.

(b). Copies have been .distributed to Universities, Ministers or Directors of
Industries in Provinces and to certain Indian States, various scientists, indus-
trialists, educationists, Press, etc.

(c) Because of the prevailing acute'shortage of paper of all kinds, distribu-

:tion had to be strictly restricted. .
.(d) The pamphlet has been printed with the object of furthering the cause

.of industrial and scientific development of the country by making available in.
formation regarding how people’s minds are working in the United Kingdom in
:the matter of scientific research to those interested in India.

Mr. N. M, Joshi: May I ask whether the Central Assembly is not included
‘in the list of bodies which are supposed to be important in this country in the
.eyes of the Government of India? ’

The Honourable Sir M. Azizul Huque: It is not a fact, but I do not think
‘that everyone is interested in scientific research. If there is any Member who
iig interested and wants a copy, I shall certainly see that he is supplied one.

Mr. N. M. Joshi: Muy I inform the Honourable Memher that I am
‘interested in scientific research? ‘

The Honourable Sir M. Azizul Huque: If the Honourable Member writes
to me, I will certainly supply him a copy.

Uxrrep SratEs FoREIGN ECONOMIC ADMINISTRATOR AND PUROHASE oF
CoMMODITIES IN INDIA.

597. *Mr. T. T. Krishnamachari: Will the Honourable the Commerce Mem-.

_ther please state:

(a) whether his attentjon has been drawn to a note appearing in the
Commerce (Bombay), dated the 4th March, 1944, wherein it is stated that
Mr. Leo T. Crowley, the United States Foreign Economic Administrator, recent-
‘ly stated that Missions have been sent to countries, amongst others, India, to
.expedite purchases and provide assistance, where required, to increase produe-
“tion; - '

(b) whether the local office of the United States Economic Administration
‘has approached the Government of India, in order to implement the policy out-

‘'lined by Mr. Leo T. Crowley; and
(c) if the answer to (b) is in the affirmative, the comnmodities in which the

United States Toreign Economic Administration is interested?
The Honourable Sir M. Azxizul Huque: The question will be answered by my
Honourable colleague, the Supply Member.

"DrsorETION TO REGISTRARS OF JOINT STOOK COMPANIES TO BREFUSE INSPEOTION,

ETC., OF ACCOUNTS OF CERTAIN UNDERTAKINGS.

598. *Mr. T. T. Krishnamachari: Will the Honourable the Commerce Mem-
ber please state: _

(a) whether his attention has been drawn to a note appearing in Capital.
.dated, March 2, 1944, under the heading ‘‘Reports from Special Represen-
tatives’’ to the following effect: . ‘

‘‘Registrars of Joint Stock Companies have been given discretion to refuse
-to" allow inspection or grant copies of any accounts, reporte or documents relat- -
-ing to electric supply, inland water transport, port, harbour or pier under-
- takings’’; and . .
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(b) whether the Government of India have taken any initiative in this
matter and issued any instryctions on ‘these lines to Provincial .Governments?
The Honourable Sir M. Asizul Huque: (a) Yes. S

(b) The attention of the Honourable Member is invited to gub-rule (5) of
rule 45-B of the Defence of India Rules as recently revised by Defence Depart-
rient Notifieation No. 5-DC (2)/48, dated the 26th February, 1944, and publish--
ed ir the Gazette of India of the same date. It has not been consideréd neces-
sary to issue any instructions to Provincial Governments .so far.

Mr, T. T. Krishnamachari: With reference to the answer given to part (b) of
my question, may I ask the Honourable Member why the Government of India
have not taken any initiative in this matter? N

The Henourable Sir M. Azixul Huque: The question hag not arisen. .The
rules have been published and I take it they will be observed by every one
concerned and, therefore, the question of initiative does not arise.

Review or WoRK oF ECONOMIO ADVISER TO GOVERNMENT OF INDIA. -

599, *Mr, T. T, Erishnamachari: (a) Will the Honourable the Commo-res
Member please state whether Government have had an opportunity of review-
ing the work of the present holdgr of the post of Economic Adviser to Govern-
ment in the light of the recommendations made by Professor Bowley and Mr.
Robertson in 19347

(b) What were the investigations that have been_conducted by the Economie
Adviser since he took office and how many revorts of them were publishéd?

(¢) What are the new features introduced ir the monthly survey of business
conditions and in the Annual Review of Trade in India by the Economic
Adviser? ’ _

(d) What are the departments of Government that make use of his services?

(e) Is the Consultative Committee of Economists a suggestion that emanat-
ed from him? . _

(f) Is he employed on a contract basis? If so, when does the term of the
present contract expire? . .

The Honourable Sir M, Azizul Huque: (a) Government see no reason for
any such review. ) -

(b) It is not possible to give a list of the investigationg éonducted by the
Economic Adviser. A large number of them are of a confidential nature and
some of them-were carried out in collaboration with others. The Office of the
Economic Adviser has so far issued four ptblications, in addition to the Monthly
Burvey of Business Conditions and the annual Review of Tradg.:

(c¢) The statistical and other information contained in these publications
has been amplified in several respects. It is not practicable to summarise briefly
the numerous changes which have been made. : ' .

(d) Departments of the Government of India requiring expert advice on
economic and cognate matters have availed themselves of the Economic
Adviser’s services. .

(? The Consultative Committee of Fconomists ®as set up by Govern-
ment.

(f) Yes. His present contract expires in January 1947,

Mr. T. T. Krishnamachari: With reference to part (d) of my question,
does- the department concerned ask the Commerce Department for the services
of the Economic Adviser? -

The Honourable Sir M. Azizul Huque: That is entirely a departmental
matter. But the real position-is that many Departments of Government in the
present circumstances of economic upheaval in the world do require the adviee
of the Fcronomic Adviser and his adviee is always avaifable to the different
Departments concerned.

Sir Vithal N. Chandavarkar: Mav I ask the Honourable Member whether
the Consultative Committee of Fconomists ig functioning, and i so, when was ~
the last meeting held? : ) .

The Honourable $ir M, Azizul Huque: It is still tunctioning. Tt was called
two months ago and it is proposed to hold & meeting very soon.

-
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Mr. T. T. Krishnamachari: May I ask the Honourable Member whether he
" feels justified in ignoring the basis of appointment of the Kconomic Adviser, und
whether he will tuke an eurly opportunity of examining the work done by the
.present holder of the post in the hight of the recommendations made by Professor
Bowley and Mr. Robertson in 19347 v
The Honourable Sir M. Azizul Huque: I am not aware of the recommends-
tions of Professor Bowley and Mr. Robertson. But I feel that so far as the
Economic Adviser's work is concerned he has more than enough for the time
keing. When the necessity arises, certajnly the whole question will be reviewed.
Mr. T. T. Krishnamac ¢ Since the Honourable Member himwelf referred
ne.to sthe recommendations of Professor Bowley and Mr. Robertson, may I
ask whether the Honourable Member is really unaware of the recammendations
made by these two distinguished economists? . -
The Honourable Sir M. Azizul Huque: No, Sir. I myself gave evidence
before that Committee. ) .
Mr. T. T. Krishnamachari: Is the Honourable Member then merely a sort
of post office communicating the views of his Department to this House?
. The Honoureble Sir M. Axzizul Huque: Phat does not require any answer
rom- me. . . ’

ScARoITY OF SALT AT BARPETA. .

600. *Nr. Ananga Mol¥n Dam: Will the Honourable the Food Member
please state: . o

() whether his. attention has been drawn to the Associated Press news pub-
lished on page 4 of the Amrita Bazar Patrika of the 7th March (Dak edit’on)
regarding scarcity of salt at Barpeta and sale of salt at one rupee a seer and
scarcity of kerosene oil; and

(b) what the Government of India propose to do to prevent the recurrence
of such shortage in future? ,

The Honourable Sy Jwala Prasad Srivastava: (a) Yes, Sir. :

(b) As regards salt, local movements from neighbouring districts are in hand,
and the position is improving.

As regarda keroseue, there is a shortage all over the country as its supply is
restricted to 50 per cent. of the volume of sales in 1941. Efforts are being made
to get additionnl imports of kerosene.

———

UNSTARRED QUESTION® AND ANSWERS.
' PricE CONTROLLED ARTICLES. : .

150. Mr, T. S. Avinashilingam Chettiar: Will the Honourable Member for
Industries and Civil Supplies please state:

(8) the name and the number of articles on which price control has been
exercised ; ' . ) _ .

(b) the maximum gmount of profits allowed on those art:clesl in fixing

rices ; . .o

F (c) in ﬁxihg the prices of articles what percentages of profits have been
allowed ; and ' ] )

() whether Government contemplate controlling of any other article; if so,
what those articles are? ' ) .

The Honourable Sir M. Azizul Huque: (a) A statement showing the names of
axticles which are subject to price control (statutory and informal) by the Depart-
ment of Industries and Civil Supplies is placed on the table of the House.

(b) and (¢). The margin of profit varies in each case and has, as far as
possible, been fixed in consuHation with the Trn&p or Industry concerped. '

(d) Government’s intention is to bring progressively as  many articles ‘as
possible under specific control.

Statement showing certain aiticles prices of which have been controlled.
1. Certain varieties of waper. .

2 Bhellac. .

3. Druge and medicines except Ayurvedic and Unani.
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4, Scheduled Radio Sets. .
5. Matches.

6. Coffee. .
g llgle:tc:;eng 8-::,3 ‘} Price controlled informally fhrough the Q)l Compamlu.
9. Cotton cloth and yarn manufactured in Indu

10. 'Hydrosulphide of Soda.

11. Zinc Chloride.

12, Millstores such as Bobbins, Shuttles, healds, Reeds, Card clothmg' etc.

13. Certain brands of cigarettes.

14. Certain brands of Wines and liquors.

15. Certain Brands of Boot-polishes

16. Certain brands of Razor Blades.

17. Photographic materials. ~

18. Bicycles and cycle parts of certain makes.

18. Arms and ammunition. < . .

20. Fountain pens of certain makes,

21. Leather and hides.

22. Japanese Staple Fitine yarn and Japnnese Artificial Silk Yarn of Certain varieties.

23. Sports Goodsw. -Playing cards (American. Caravan), Pedal Cars for children (English),
Roller Skates (American) Steel Expanders (English), Meccano Sets and Hornby Trains
(English), - Football Bladders (English), Tennis Balls, .Golf Balls, Ping Pong Balls, and
Sauash Balls. * i

24. Watches clock, time- pleces their parts and tools.

25. Imported books, magazines and periodicals,

~26. Motor vehicles and spare parts.

IMPORT OF ESSENTIAL ARTIOLES FROM BRITAIN.
‘

151, Mr. T. 8. Avinashilingam Ohettiar: Wlll the Honourable the Commetce
Member please state:
-(a) whether, in view of the aviilability of Bhlpplng space what articles have

been imported into India fr8m Britain, and to what extent, in the last six
months; _ .

. (b) whether these arficles are being sent with #ny understanding between
the Government of India and England; and-

(c) whether, in view of the smallness of shippin& space available, Govern-
ment propose getting only such things @8 are necessary, and essential ; and if so,
what the things are that they are getting?

The Honourable Str M. Azizul Huque: (a) A list showmg the principal classes
of goods imnported from the United Kingdom during the period July-December
1948 is laid on the table. I regret that it is not in the public intereat to disclose
the actual quantities imported during the period. -

(b) Six- monthly programmes of India’s requirements are dmwn up g the
Government of India and forwarded tn His Majesty's Government. WitHin the
limits of availability of supplies and of bhxppmg t,ormage shipments are arranged
in accordance with these programmes.

(¢) Subject to availability of supplics, only such classes of goods are imported
as are in essential demand i this country.

The second portion of the question is covered by the reply to part (a).

List containing names of the principal categories of articles imperted from the United
' Kingdom during the period July-—December, 1943. /
1. Chemicals.
2. Electrical machinery, goods accessories and fittings.
3. Machinery, e.g. .Jute machiner- and parts, Pumping machinery, Rubber manufacturing

.machinery, . Tea machinery, Cotton Textile machmery, Locomotive parts and spares and
boiler narts

4. Metals and Ores.
5. Other miscellaneous industrial requirements, e.g., Cruclbles, Miscellaneous Accessories,
auts, holts rivets, nails and tacks. etc.,
6. Paper, e.g., Packiig and wrapping paper, Currency Note paper, Printing paper and
tissue paper.
. 7. Consumer goods, r.g., Cycles and cycle parts, Drugs, medlcinu Glass and Glassware,
-other miscellaneous hardwsre, paints, photoguphw goods, stationerv and toilet reanisites.
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CONTINUOUS AND INTERMITTENT WORKERS ON East INDIAN AND NoBTH WESTERN
RamLwavs. ¢

162. Mr. Muhammad Aszhar Ali: Will the Honourable Member for Labour
please state: . '

(a) the number of employees on the East Indian and North Western Rail-
ways, separately, classed as continuous and intermittent workers under the
Hours of Employment Regulations, 1931; and _ N

(b) if it is & fact that wages for overtime earned by the workers under those

regulations have not been paid to them?
- The Honourable Dr. B. R. Ambedkar: (a) The information upto the year
1940-41 is given in the annual reports of the Conciliation Officer (Railways) and
Supervisor-of Raibway Labour on the working of the Hours of Employment
Regulations on Railways. These are availuble in the Library of the House.
The number of employees classed as ‘continuous’ and ‘intermittent’ on the East
indian and North Western Railways during the year 1941-42 was:

) Continuous Intermittent
East Indian Railway . . 66,172 13,468
No:th Western Railway. . . . 56.316 13,215

The informution for the vear 1942-48 is not available.
(b) The Government of India are not aware of any cases where overtime
“.earned by the workers has not been paid to them.
INCcOME AND EXPENDITURE OF SHAHDARA-DELHI MUNICIPALITY.

153. Mr, Muhammad Azhar Ali: Will the Secretary for Education, Health
and Lands please lay on the table of this Honoyrable House a statement of the
intomes (giving their source or Heads) and the expenditure (under each Head)
for the preceding three years of the Shahdata Municipality, Delhi Province? If
not, why not? »

Mr. J. D. Tyson: The information has been called for and a reply will be
furnished to the House whep it is received. .

FooDGRAIN MARKETS FOR SHAHDARA-DELHI.

154. Mr, Muhammad Azhar Ali: Will the Honourable Member for Food
please slate the names of markets or mundis in the surrounding rural area from
where the Shahdara Town gets its supplies of foodgrains? -

*The Honourable Sir Jwala Prasad Srivastava: With the exception of Delhi
there are no regular markets or mundis in the neighbourhood of Shahdara.
S8hahdara itself is a market, to which the produce of the neighbourhood is brought
for sale. As regards<foodstuffs and articles not locally obtainable, permits are
issued .to cover export of these commodities from Delhi. . '

DesTRABILITY OF INOREASING ELBCTED ELEMENT IN SHAHDARA-DELEI

MUNICIPALITY. -

155. Mr. Muhammad Azhar Ali: Will the Secretary for Education, Health
"and Lands please state:

(a) if it"is a fact that in the new Constitution of Shahdara-Delhi Municipality
the number of nominated Meémbers will be six and the number of -elected
Members will be four; ‘ o

(b) the principle or criterion on which the percentage of nominated and
elected Members is based; and : ’

(c) whether Government ngw propose to increase the number of elected |
Members hv decreasing the number of nominated Members; if not, the reasons
therefor? ) -

Mr. J. D. Tyson: The information has been called for and a reply. will be
furnished to the House when it is received.

« . DEsmRABIITY OF A HIGE SCHOOL FOR SHAHDARA-DELHI.

156. Mr. Muhammad Agzhar Al: Will the Secretary for Education, Health

and Lands please staté: -, ‘. . .
(8) the arrangements made by Government for the education of the civil
population at Shahdara-Delhi in standards higher than the eighths; if no arrangze-

\
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ments have been made as yet, the rensons therefor, and whether Government
propose to establish a High School there in the next financial year or thereafter;
-if not, why not; _ > B

(b) the arrangements made by Government with the Railway Authoritfes for
the conveyance of students from Shahdara to Delhi by moming trains during thé
summer; if no arrangement has been made, the reasons therefor; ‘and whet.!wr
Government propose to arrange with the Railway Authorities for stopping:
morning trains at Shahdara for the convevance of girl and boy students reading
in.schools ‘at Delhi in standards higher than the eighths; if not, why n.ot? .

Mr. J. D. Tyson: (a) The question of opening a High School in Shahdara is
engaging the attention of the Local Administration. _

(b) None; Government do not propose to approach the Railway authorities in
the matter as they are advised that the proposal is impracticable.

AMENDMENTSTO THE INSURANCE RULES.

“The Honourable Sir M. Azizul Huque (Commerce Member): Sir, I lay on the
table a copy of Notification No. 597-T(4)/48, dated the 12th February, 1944, re
amendments to the Insurance Rules, 1939.

DEPARTMENT OF COMMERCE
NOTIFICATION
INSURANCE
Simla, the 12th Felruary, 1944
. £97-1 (§)/43.~In exercise of the powers conferred by sub-sections (1) and (2) of
uct:?:;l 114 of [:hi{‘,lninrance Act, 1838 /TV of 1938), the Central Government is pleased to
direct that the following further amendments shall be made in the Insurance Rl’;les, 1?39.
the ramo having Leen previously: putlished as required by enb-section (I) of the snid section,
I — L .
mm;e: ‘;n the said Rules for sub-rule (3) of rule 10, the following shall be aubs_t.it.ut.ed, nv.rnelg.
(%) The Bank shall publish as soon as may. be after the 1st Januarv 1n_ewh year in
sck manner as the Central Government may direct a list in Form IV of deposits made with
it nnder the Act. as at 31st Decemher. of the preceding year”.
2. Tn the Forms set out in the Schedule snnexed to the .said Rules, for Form IV, the
following Form shall be substituted, namely, :
" “FORM IV.
{Sese Rule 10.)

Liat of daposits under the inswrance Act, 1938, held in the custody of the Reserve Rank of
India an the 21at Deremher 18 ) )

! Total book

Loan or Tot-a.l val'e of

Nm?;;i nature of Amount. face Cash securities
De.poul ' deposits. * a value. and
' '..'mnh.

B. R.. ZAMAN, Joint Secy.

ELECTION OF MEMBERS TO THE STANDING COMMITTEE ¥OR THE
d . SUPPLY DEPARTMENT. '
The Honouralie Dewan Bahadur 8ir A. Ramaswami Mudaliar (Supply

Member): Sir, 1 move:

“That this Assembly do procced to elect, in such manner as the Honourable the President
may direct, five non-official Membera to serve on the Standing Committee to advise on sub-
Jects with which the Department of Supply is concerned, during the financipl year 1944.45."

Mr. President (I'he Honourable Sir Abdur Ii%him): Motion moved:

““That this Assamblé do proceed to elect, in such manner as the Honourable the President
may direct, five ngn-official Members to serve on the Standing Committee to advise on sub-
jects with which the Department of Supply is concerned, during the financial year 1844.45."

~ Sir Muhammad Yamin Khan (Agra Divisior - Muhammadan Rural): Sir, my
Party has not been taking any part in the elections to this Committee, and we
have always urged and we want to piace it on record even now that until the
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Parties who have got the greater following in the country take up the responibi-
lity of the Government, we cunneg take any part in any Committee which is
connected with the war~ We think thut the war is not properly conducted and it
can never be until those who have the larger following in the country. take up the
reins of Government. Therefore, Sir,, T am sorry to announce thut my Party
will not take part in any of these Committees at ali.
" Mr. President (The Honourable Sir Abdur Rahim): The question is: _
o “That this Assembly do proceed to elect, in such manner as the Honourable the President

sray direct, five non-official Members to serve on the Standing Committee to advise on sub-
jects with which the Department of Supply is concerned, during the financial year 1944.45."
The motion was adopted.

N

ELECTION OF MEMBERS TO THY DEFENCE CONSULTATIVE
o COMMITTEE.
* . Mr. C. M. Trivedl (Secretary, War Department): Sir, I move:

““That this Assembly do proceed to elect, in such manner as the Honourable the Presgident
. may direct, six non-official Members to serve on the Defence Consultutive Committhd for
the financial year 1944-45." i

Mr. President ('he Honoursble Sir Abdur Rahim): Motion moved:

““That this Assembly do proceed to elect, in such manner as the Honourable the President
may direct, six non-officinl Members to serve on the Defence Consultutive Committee for
the financial year 1944-45." .

* Sir Muhammad Yamin Khan (Agra Division: Muhammadan Rural): My re-

marks us regards this Committee are the shme as én the Suppiy Committee,
with a Jittle addition that ‘the appointment of ‘this Committce is an absolute
waste of time, and econony should be effected by not setting up this Comtnittee
at all. 1t is merely an eye-wash. Tt has done nothing and will do nothing, and.
I want to ask the Honourable Member who has moved it to tell this House what
action this Committee has taken, on what matters their advice has been taken
and on what matters connected with the defence of India this Committec has
been consulted snd®on how many occasions. Since the Committee elected by
this House has not been properly treated, it is no use keeping it at all.

Mr. Jamnadas M, Mehta (Bombay Centrul Division: Non-Muhammadan

~Rural): Therc .is no arguing about tastes and, therefore, I do not mind my
Honourable friend, Sir Yamin Khan, criticising the election to the Defence Con-
sultative Committee. In the first place, as he himaelf has never taken part in
its work, he cannot know what the Committee is doing. Therelore, his stale-
ment that the Committee is doing nothing . . , ' ’

Sir Muhammad Yamin Khan: | have asked himn to tell us.

Mr. Jamnadas M. Mehta: You don't kn w. Without knowing what the
Committee is doing he taiks of wasting public momey when he wasted the time
of the House on the Delhi University Bill. '

Mr, President (The Honourable Sir Abdur Rahim): The Honourable Meinber
ought not to refer to anything that is not before the House.

Mr, Jamnadas M. Mehta: I am illustrating. .

N Mr. President (The Honourable Sir Abdur Rahim): You cannot illustrate like
that.

~Mr. Jamnadas M, Mehta: There have heen instances in the past when my
Honourable friend had swallowed camels irom the point of view of public eco-
nomy and now he is straining at' the gnat. After all, the Defence Consultative
Committee is one of the Committees ot"the House. 1t is nothing more nor less,
and since my friend is thoroughly ignorant of what it is doing, let me tell him
that, the recent announcement of the Commander-in-Chief raising the salaries of
-Indian soldiers is decisive and primarily due to the debates in the Defence Con-
sultative Committee. It is going to cost Rs. 9 crores., Well that is what we have
given to the Indian soldier who is fighting for the freedom of this country and
when you are sulking in your tent. It does not lie in your mouth to talk ignorant-
ly when 20 lakhs of my countrymen are fighting to keep you secure. We mem-
bers of the Consultative Committee also fought to get the soldiers’ family some
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more monetary compensation during these hard times. 1f we did that alone we
would deserve the thanks of this House. 1 can say honestly that this Committee
consists of men who take genuine.interest in defence. 1Its name shows that it
is a consultative committee. We have no shargein starting or maintaining a
campaign against the Japs. If we were asked, we . would not understand it.
Therefore, it is better that the authorittes do not ask this of us.” Otherwige we
would give away secrets in ignorance which might be of use to the enemy. But
we do discuss in the Committee everything that can make the people acquainted
with what the war is, how it is going on, how it should be conducted on .bron..d
principles. I honestly tell my friends that I bring to bear what little 1nte!h-.
gence, common gense and patriotism that God may have given me, and I do wish
that “the House will unanimously elect this Committee and that even my fri¢nd,
Sir, Yamin Khan, will give me his vote if I stand.

Mr, Abdul Qaiyum (North-West Frontier Province: General): My Honourable
friend, Sir Muhammad Yamin Khan, put a direct question to the Government
Member responsibg for moving this motion. - Sir Yamin Khan was speaking on
beha!f of n party which has a very large following in this country, and Le was
entitled to get a reply from the Honourable Member who < moved that . this
Committee be set up. Y 3

¢ Mr. President (The Honourable 8ir Abdur Rahim): He may yet get a reply!

+ Mr. Abdul Qajyum: | want to make the position of iy Pty clear.
Mr. Mehta got up gnd started defending the Govegnment. Well, he is entitled
4o his own views. .

Mr. Jamnadas M. Mehta: ] am a member of the Committee. So I am
bound to defend.myself when uttecked.

Mr. Abdul Qaiyum: But you do not belong to any particular party. You are
an unatfached Member. . e

Mr. Jamnadas M. Mehta: 1 belong to the people,

Mr. Abdul Qaiyum: On behalf pof the Congress Party I wish to state that it
ie high time that these ornamental committees were scrapped. After all, defence
is a matter in which the Government of India is flouting the wishes of the
people.  The manner in which they are carrying on the defence of this country
is resented and strongly objected to by the Congress, by the Muslim League
Party, and by all other nationalist elements in this country. When the majority’
of clected Members on this side of the House demand that such ornamental
committees—which invoive a mere waste of pyblic money—(they may afford
employment to some people, or some people may exercise their debating talent)
—ai¢ not required, it is the duty of the Government to puy respectful attention
to the wishel of the people who represent the millions in this country. They
<annot just go on setting up such ornamental committees and lean upon indepen-
dent, solitary Members to support such committees which they set up. On
beha'f of the Congress Party I associate myself with the remarks of Sir
Muhammad Yamin Khan, and we demand that this useless, worthless comrmittee
should be serapped. The country does not want it. The Government have got
their national war fronts and so on, whioch can afford employment to those who
wish to show their debating ability, but the House is not interested, almost the
entire elected portion of the House, is not interested in the setting up of this
Committee. *

Mr. N, M. Joshl (Nominated Non-Official): The remarks which my Hpnour-
able friend, Sir Muhammad Yamin Khan, made has done one good. Tt
compelled my Honmourable friend, Mr. Jamnadas Mehta, to give this Houre
some information regarding the work done by a committee appointed by this
House. I am sure Mr. Jamnadas Mehta will agree with me that if the membérs
of this committee insist upon a report being made to the Legislature of the
work which they do on these committees, the House will be in a pettcr position
to judge of the work which the commiftees do. It would not have been
pecessary for my Honourable friend, Mr. Jamnadas Mehta, to speak so loudly
and so vehementlv in defence of the committee, if he had insisted that a report
of the work should be made. I know that the Government of India has not gut
much. respect for this Legislature, They want committees to be. appointed,
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and I am if favour that the Legislature should remain in touch with the details
of the administration through committees appointed by the Legislature. Buu
I think I shall be justified in saying that this Legislature cannot hold itself
respansible for the work which the committees do unless the committees malfe
a report to the Legislature. I, therefore, feel that the Gover:nment of India
should give up their practice of showing disrespect to the Legislature and not
telling the Legislature what a committee of the Legislature does. I, therefore,
propose to the members of the Committee that they should » ll:lBlBt—I also
propose to the Legislature that they should insist, that these committees should
make a report to the Legislature. I am a member of one or two eommittees. I
do not see that 90 per cent. of the work which comes before the Legislature
need be kept confidential at all. Therefore, a report can be made, but I feel
and feel very strongly that the Government of India is dellbert!.tel‘_y showing
disrespect to the Legislature. I shall give you one illustratpn which has taken
place only-this morning. The Honourable the Labour Member placed a scheme
regarding coal contrdl on the table of the House this morning. }-Seforq that
scheme was placé® on the table of the House, that scheme was published in the
newspapers this morning. I want to ask Government whether a praf:tlce .
this kind is not showing disrespect to this House. The reply was published in
the papers before it was given in the Legislature. ‘ .

_ Mr. President (The Honourable Sir Abdut Rahim): Was it in reply to any
question ? K

Mr. N. M, Joshi: That scheme was placed on ‘the table of the House this
morning, but that had bech published in this morning’s newspapers.

Mr. President (The Honourable Sir Abdur Rahim): But that was not in
reply to any question. ’

M:. N. M. Joshi: That was in reply to a question.

Mr. President (The Honourable Sir Abdur Rahim): The Honoutable
Member, I think, is making a mistake. . .

Mr. N. M. Joshi: But the scheme was placed on the. table of the House.

.Mr. President (The Honourable Sir Abdur Rahim): I know but it was not in
reply to a question asked. -

Mr. N. M. Joshi: A question had been asked. However, I leave it to vou
whether the dignity of the Legislature is maintained under a practice of this
kind. Personally, I do not think that it is right on the part of the Government
to publish matter in advance before it is placed on' the table of the Legislature.

Mr. President (The Honourable Sir Abdur Rahim): Is it the suggestion of
the Honourable Member that any scheme or any other matter ought not to bhe
8o published before a question had been answered in this House with reference
to it? .

Mr. N. M. Joshi: With reference to this scheme, it was with referencs to a
question. The Government of Tndin had ten days notice of the question and
that scheme was prepared in reply to that quegtion.

Some Members on the Treasury. Benches: No, no. - .

Mr. N. M. Josh!: T gay, ves. T will suggest to vouto read the question and
see what has been done.

Mr. Proasident (The Honourable Sir Abdur Rahim): The Honourable Member
is raising a question as regards the privilege of this House. I am not sgtisfied
80 far that any such privilege has been violated or any disrespect has been
shown in this particular matter. -

Mr. N, M. Joghiw it is a matter of opinion. I am quite sure- that your
cpinion in this House must prevail and not mine. I, therefore, feel that the
Government of India should give up their practice of not telling the House what

theése committees do. They should prepare u report and submit that report to
the Legislature.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable Member
has said that more than once.
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Mr. N. M, Joshi: I also suggest that the Government of India should
distribute copies of the repart to the Members of the Legislature. They are:
incurring enough expenditure and a large expenditure over other matters. They
publish copies of reports and distribute them to all people in the world, but’
their sense of economy suddenly becomes active only when copies of these:
reports are to be circulated to Members of the Legislature.

Sir ¥. E. Jamés (Madras: European): As far as the attitude of my friends-

_of the Congress Party is concerned to this or any other committee cor!necte-d
with the war, it is understandable. They have declared their pol'ncy in this-
_ House-of taking no part in war activities, of being disint-erestgd in tl?e war, and.
indeed of doing all they can to*obstruct those who are assisting in its prosecu-
tion. Therefore, the Leader of the Opposition cannot be expected to show any
particular interest in the election of this Defence Consultative Committee. I
come to my Honourable frignd, the Secretary 6f the Muslim League Party. 'L
was sorry to hear him express the view that this Committee was a complete
waste of time. I can assure my Honourable friend, who is a member and
an esteemed colleague of mine on other committees, that the work of the
Deferice Consultative Committee is not a waste of time. When, however, my °
Honourable friend asked . for information, I think he was justified. 1 can now
tell the House that more than a fortnight ago, as a member of this committee, I
requested the Secretary of the War Department, when moving this particular
.motidon, to make some reference to the work which this committee has doue
during the past year. I very much regret that he did not accept my advice:
on that occasion. I hope in future he will arrange with His Excellency the
Commander-in-Chief that this House shall be supplied with information as to-
the work of this Committee in the course of the,year. This House is supplied.
with copies of the proceedings of the Standing Finance Committee for Railways,
of the General Standing Finance Committee, and of the Central Advisory Council
for Railways. There is, therefore, no reason whv the House should not similarly
be informed as to the proceedings of what I regard as one of the most important..
committees at this juncture. I may sav that this committee has been consulted’
on a large number of matters. Tt has tendered ndvice, most of which. T am-
glad to say, has been accepted and it is certainlv unfortunate that this House is:
not in possession of some of the information which is made available to the:
members of the Defence Consultative Committee. I, therefore, hope that in-
future this procedure will be adopted and that the Honre will be given « report
each year on the activities of the committee, to which it is now being asked
to elect its representatives. ’ .

»

Mr. Govind V. Deshmukh (Nagpur Division: Non-Muhammadan): Sir, I
am not in the habit of taking any purt when niotions of committees are inade
and I bad no desire to take any part in the discussion of this motion. But the e
remarks of my friend, .the Deputy Leader of the Congress Party, compel me_to
say a4 few words. He said that these cominittees, especially this committee,,
are ornamental bodies. Now, | may be pardoned for pointing out that this.
committee has done substantial work. Let me say that I had been to the
Middle East, and when I went there I mixed with all the ranks and officers..
As a matter of fact, some of the members who accompaniéd. me, whether
elected or nominated, must have observed that several timcs hundreds of people
clustered round the members—both the ranks and the officers. At o particular
place, when I was held up for over two hours.-in a gathering with the officers:
and ranks, the military officer used to come and ‘tell me ‘Mr. Deshmukh, you
are much behind the schedyle time’. 1 said ‘If you like, you can go ahead
aud I will catch you at the last point af’ which you have fixed up the engage- .
ments. But I must speak to these people. There has been nobody who has
talked to them’. At one place we were with the ranks and officers for about

.two hours and I addressed gatherings at differcft places. I have been very
particular in getting information. As a result of the information 1 had collected
in the months of- May and June, I Had given notice of a Resolution whica
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embodied all the complaints but unfortunately I was not favoured by the ballod
box. 101 complaints were mnade to me and as a result of that I was enabled to
put lot of questions in this House. The first thing I came to know, and which .
the House probably does not know, is that the Indian soldier is worse paid than
the Somalis, the Soudanese, the Afrikander and so on. The Soudanese are paid
Rs. 76 per month and our soldier was paid barely Rs. 18. We kicked up a-
row and as a result of that and putting questions and eo on, the pay has be:n
increased to Rs. 37. We would not have been able to do this if we were not
on this committee and these would not have come to light. Where are our mer
compared to these men? Therc were 101 complaints even as regards, racial
discrimination. I had mentioned them in my Resolution.

Sardar Mangal Singh (East Punjob: Sikh): What is the basic pay of the
Indian soldier? Does the allowance make up this Rs. 87?

{Mr. Govind V. Deshmukh: You want to know the basic pay?

_ Sgtdar Mangal Singh: The basic pay is Rs. 18. . The allowances have been
Taised. ' .

M:. Govind V. Deshmukh: What 1 amn saying is that, taking the total, the
Indian soldier is now getting more than what he used to get. -

Sardar Mangal 8ingh: These are temporary allowances.

Mr. Govind V. Deshmukh: May be. As u result of our discussion and
pressing the claims of the Indian soldier, they are now getting more. We were
told that this could not be done, that there were financial difficulties and so on
but when we insistently péinted out that the Somali soldier was paid Rs. 75
and’ asked why the Indian soldier should be paid Rs. 20 or so, conditions have
been improved now. I mixed with all sorts of people among the -ranks -and
the officers. There are educated men jn the ranks and among officers. They
felt this inequality in pay and racial diserimination that was shown betwecn
them and other officers. [ do not wish to take up much of the time of the

~ House but we found- racial discrimination in conditions of s-rvice, entertain-
ment, recreations and so on, and I made all sorts of suggestions and all these
<uggestions were put in u fong Hesolution. : .

Sir Muhammad Yamin Khan: And not accepted?

Mr. Govind V. Deshmukh: As a matter of fact, the llesolution was nof
favoured by the ballot. I asked several Members also to send in similar Kesolu-
tions so thut it mey get a place at the top but unfortunately the ballot did not
favour it. 1 am glad to find that some of the suggestions have been accepted
-and 1 was given assurances that steps will be taken to see that uo racial discri-
niination was observed, because we found out that not even the Indian King's
Commissioned officers were respected by the British Commissioned officers.
That fact was also brought to the notice of the authorities, because the officers
felt it very much. 1 was assured that instructions would be issued to see that
there was no racial diserimination. We took n very intelligent interest in the
affairs . . ...

Sir Mubhammad Yamin Khan: Why do you say ‘we'?

Mr. Govind V. Deshmukh: [ mean that I could not have gone but for the
Commttee which was uappointed. If there would have been no committee,
we would not have gone there and we would not have had any opportunity to
wxamine these things and suggest remedies, I had mentioned all the grievances
in my Resolution. Therefore, 1 subnsit that a committee like this is very use-
ful. I had also said that publicity should be given to what we do. As & matter
of fact, the proceedings of the National Defence Council get more publicity than
those of the Defence Consulsative Committee. 1 brought it to the notice of
the Member in charge. In the newspapers not a word is mentioned about the-
meetings of the Defence Consultative @ommittee and its proceedings. I agree
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with my friend Mr. N. M. Joshi that some publicity should be given to what
transpires in the meetings. ' .

Sardar Manga] Singh: Take their filkn next time!

Mr. Govind V. Déshmukh: You will also be included in' the film. What-
ever you may say, your symnpathies sre with the Indian soldier and you would
12. Noox like to see his condition improved and racial diserignination removed.

T If you want all these things, you can trust me to do it and I cannot
do it unless I am on the Committee. You iay rest assured that members
like Mr. Kunzru take a great deal of interest in the work of this committee.®
I, therefore, submit that some of the suggestions made by Mr. Joshi may .be
adopted. I hope the House will do its hest to support this motion.

Mr. 0. M. Trivedi: Sir, I am sorry that when moving the métion for the
election of this Committee, 1 did uot give account of its work. 1 did jigt do so
because my Honourable friend, Sir Frederick James, hud himself referred to the
work of the Committee in his speech' on the Finance Bill and 1 myself was
going to mention the activities of the Defence Consultative Committee in some
detail when replying to the speeches of the Honourable Members on the Finance
Bill in %o far as they coricerned defence matters. This debate has taught me
that 1 must repair that omission and I will now give n brief account of:the
activities of the (ommittee ever since it was started. The Coinmittee was
ctarted of the insistent request of the Central Legislature and it was establish-
od in 1941, " The Committee meots once a quarter and it discusses matters
of interesj to the defence services. Its advice is talken on many important
matters and I will give some account of the matters dis:ussed by it.

The question of the pay and allowances of the Indian Commissioned Officers
--and the House knows there ure sevaral thousands of Indian Commissioned
Officers—wuas 'discussed by the Committee at a very early stage. Its recom-
raendations were accepted and the pay and allowances of the Indian Commis-
sioned Officers were revised. The next important subject which the Committee
discussed was the question of the improvement of the training fucilitics of the
University Train Corps. The University Training (‘orps have been re-organised
«nd they have been made more efficient bodies than they were before. We
regard the University Training Corps, whom we now cali the Officers’ Training
(‘orps, as recruiting grounds for officers and this new measure largely owes
ite origin to the advice which the Committeg gave to the War Department.
Another impor{ant quesgion which the Committee discussed more than once was
the shortage of recruitment to the I. M, 8. and the I. M. I). The question of,
pre-cadet schools was also discussed by the Committee. The question of rations
for Indian troops was discussed by the Committee more than once and certain

. * s .
ninprovements in the ratfons were ‘made at'the request and on the advice of
the Cowmittee. The Committee has discussed several times questions affecting
the recruitment to the armed forces, such as, the recruitment of technicians, the
recruitment of officers, the method of recruitment and the new svetegy of selee-
tion of officers, which has now been introduced as an -experimental measurc, was
started after toking the approval of the Commitiee. ®

My Honourable friend, Sir Frederick James, my Honourable friend, Mr.
Deshmukh, and my Honourable friend, Mr. Jamnadas Mehta, have referred to
the visit of the Committee last vear to the Middle Xast. The Committee
after its yisit produced a very valuable report containing wany suggestions.
The Conuniltee met for twa days to consider the report and action has already
been tauken on a number of suggestions made. - .

I think I have snid enough to convince the House that there is no truth
whatsoever in ghe statement made by My Honoursable friend, Sir Muhammad
Yamin Khan, that the Committee is a waste of time and money. The Com-
miitee is performing a mdst useful function and T take this opportunity of
paying my tribute to the work which the Committee has done and to the advice
which it has offered us from time to time. In future, while moving a motion
for the election "of this Committee, I shall give an account of the activities and
the work done by the Committee during the previous year.

»
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Mr. President (The Honourable Sir ABdur Rahim): The question is:
- “That this Assembly do proceed to elect, in such manner as the Honourable the President

may direct, six non-official Members to serve on the Defence Consultative Committee for
the financial year 1944-45."

I'he motion was adopted.

ELECTION OF ‘A MEMBER TO THE CENTRAL COMMITTEE OF THE
TUBERCULOSIS ASSOCIATION OF INDIA.

»  Mr’J. D. Tyson (Secretary, Department of Education, Health and Lands).
Sir, I move:
" “That the Members of this Assembly do proceed to elect, in such mianner as may be

approved by the Honourable the President, one person from among their number to sit on
the Central Gommittee of the T. B. Association of India.”

Mr President (The Honourable Sir Abdur Rahim): The question is:

“That the Members of this Assembly .do proceed to elect, in such mapbper as may be
approved by the Honourable the President, one person from among their number to sit on
the Central Committee of the T. B.  Association of India.” S

The motion was adopted.

Mr. President (The Honourable Sir Abdur Rahim): 1 have t6 inform Hon-
-.curable Members that the followin,

\ ) ] wing dates hoive been fixed for receiving nomina-
Lions and for holding elections, if necessa

‘ ry in connection ‘vith the Tollowing Com-
mittees, namely: . .- '
‘Dato for ~ Date for
‘ - nomiaations, - election.
1, Standing Committee for the Departmout of Supply . - . 23rd March 2gth lz:ch.
2. Defence Consultative Comrmitiee . . R . 24th March  29th Maroh,
3. Contral Committee of ti.e T. B. Association of Indin. . :

Do. Do.
‘The nominations for all the three Committees will be received in the Notice

Oﬂl‘(,‘e up‘to 12 Noon on the dates mentioned above for the purpose. The elections

which will be conducted in accordance with the principle of proportional repre-

sentation by means of the single {ransferable vote will be held in the Assistant
becretm&v’s room in the Council House, New Delhi, between the hours of 10-30
AM, and 1 PN, ' :

THE INDIAN ¥INANCE BILL—contd.

Mr. President (The Honourable Sir Abdur Rahim): Before the House
resumes consideration of the Finance Bill, 1 consideg it my duty to inform
Honourable Members how the debate has proceeded so far. This is the fourth
day of the debate und I find that eleven Members have- spoken so far. Firom
the Congress Party, two Members have spoken, oceupying 2 hours and 51
minutes. From the Muslinmi League Party two Members have spoken, occupy-
g 1 hour ‘and 25 minutes. Fromn the Nationalist Party two Members have
spoken, occupying 2 hours and 20 minutes. -From the Independent Party one
Member g&:s spoken for 1 hour and 5 minutes. 'From the European Group two
Members have spoken, occupying 1 hour and 34 -minutes. And from the Un-
attached. Group two Members have spoken, occupying 2 hours and 19 minutes.
As 1 have mentioned, this is the fourth day of the debate and so far as I am
uware no (Government Member has spoken yet on .behalf of the Government.
] must also mention that there is a feeling in the House, I am informed, that
there had been a certain amount of repetition and irrelevant matter in some of
the speeches. 1 must confess that there has been some repetition and some
talk which was not wholly relevant to the ¥inance Bill even having regard to
the largo scope that’has been allowed in such debates in practice. )

I must also point out that even in a debate of this nature, that is on the
Finance Bill, Honourable Members are not expecied to repeat arguments which
have alrcady been advanced either by themselves or by cthers, not only on the
Fingnce Bill itsclf but also in the Budget Debate—that is, General considera-
tion as well as Demands for Grants.. This lias been the limitation laid down
hitherto and has regulated the practice of this House. As yegardg the scope
of the Debate on the Finance Bill,. as I have said, it §s fairly wide, it may
cover not only all relevant matters so far as the Bill is concern%d. but alsc
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matters of general administration for Which the Governinent of India is respon-
sible. Matters other than these do not come within the scope of this debate.

As regards the selection of speakers, the duty undoubtedly lies on the Chair,
whoever may be occupying the Chair at the moment—the President, the Deputy
President or one of the Chairmen—to regulate the debate as best as he can.
I1-is also incumbent on Honourable Members of the House to give him all the
wspistance they can in regulating this debate. I wish to remind Honourable
Members that there are many interests which the Chair has to take into account
in making a selection of the speakers. There is pot only the. Opposition proper,
there are several Groups, five or six of them, there is also the Government—
.and no Government Member has spoken till now—there are eleven Provinces
to be considered, the eleven Provinces represented by different Honourable
Members, there is the European Group, there are other interests, such as labour,
there are the representatives of Indian Christians, Anglo.Indians and the Sche-
.duled Castes and so on, the House will realise that it is not an easy task for the
s(thair to regulate such a debate, bearing in mind all the different interests con-
cerned. I may point out that while the Chair always bears in mind that the
different Groups of the House would like to put up speakers to participate
in the debate, there are also Honourable Members who do not belong to any
Party, and they are also entitled to participate in' this debate. The claim that
the .number of speakers must accurately represent the .strength of each Group
has never been recognised as a vulid one, though the Chair undoubtedly trics
its best to sce that there is a proper bulance in the debate. I shall, therzfor,
ask for .the co-operation of all Hononrable- Members to enable the Chair to
regulate the debate in a proper and reasonable manner. ’

Dr. P. N. Banerjea (Calcutta Suburbs: Non-Muhammadan Urben): Sir, on
the question of relevancy may I ask whether the Food question is relevant to
this debate or not. We, particularly those coming from- Bengal, are keenly
interested in debating this question.

Mr. President (The Honourable 8ir Abdur, Rahim): It depends upon how
the food question is brought up in this debate. There must be no repetition of
the. arguments that have been already advanced during the general debate.

Dr. P. N. Banerjea: Not exactly the same arguments. This is a very import-
snt matter and it will have to be thoroughly discussed.

Mr. President (The Honourable Sir Abdur Rahim): Certainly, as the ques-
tion concerns the administration of one of the Departments of the Government,
it-is relevant, but there must be no repetition. . _
" Mr. Jamnadas M, Mehta (Bombay Central Division: Non-Muhammadan
Rural): Sir, T have taken your admonition in all humility and I shall do my best
fo co-operate with the Chair in doing what you have just been pleased to ask
us to do. Sir, when the House adjourned yesterday, I had just stated three
methods about financing the war. One of them was taxation, the other borrow-
ing and the last was inflation. T had submitted that each of which was accord-
ing tn the sequence, good, bad or indifferent. Then, T mentioned that since
the war broke out, the indebtedness of the country has gone up by 800 erores
end several Honourable Members were inclined to think that T had just missed
the figure. T have since looked up those figures and T find that 1 was right.
1f Honourable Members will refer to page 28 of the Explanatorv Memorandumn
on the Budget, they will find that in 1938-39 we had a total interest hearing
oblieationg of 1,205 crores and under the Budget they will be nearly 2,000
crores. L

The Honourable Sir Jeremy Raisman (Finance Member): But the Hon-
ourable Member said that the national debt hag already cone np by 800 crores.

Mr, Jamnadas M. Mehta: Tf that is anv consolation, 1 am willing to modify
it.

The Honourable Sir Jeremy Ralsman: That is taking into account the balance
al the end of that period which will he an asset agninst the debt.

Mr. Jamnadag M. Mehta: I was referring to this particular item, that the
indebtedness of the Government and of the country which was 1,205 crores in
the year the war began will be, during the Budget vear. increased by nearly



4 -
1418 LEGISLATIVE 4SSEMBLY [22ND Mag. 1944

[Mr. Jumnadas M. Mehta. | '
800’crores. I am not suying that it is too much or too little. I was simply
etating the figures and ull this amount is in some way or other borrowed. 1t is
not & small amount.” It works out at the rate of nearly 200 crores, 175 croves per
vear in addition to taxation. What is more, this borrowing could have been less.
This large amount has become necessary because the rise in the cost of living
compels Government to spend more where they night have spent less, if they
had been careful. Hére comes not only the direct consequences of inflation,
but the danger to the country in the future. The rate at which my Honourable
friend the FiMince Member has inflated the currency has sent prices soarin
cver and toduy he is getting for one rupee, one-third rupee worth of goods an
scrvices; he would have got three times as much if.there was no inflation. So,
the increase of 800 crores of indebtedness of this country has really brought to
the Governmient for finanving the war not 800 crores of goods and services, but
barely 266 crores. The natiof has spent 800 crores and got 266 crores worth
of goads and services. All the rest is the result of hi¢ inflation. If he had
vot inflated the currency as prodigiously as he has done, the financing even by
borrowing would have been much less. But that is not the only danger of this.
Sir Joshud Stamp in one of his speeches once said, “If I said that as a result
cf inflation the national dcbt has increased by 200 miillion £, nobody seems
cven to understand that point''. This is what Sir Joshua Stemp meant when
he said {luctuations in puréhasing power of the unit of currency result in con-
sequences which its authors never. anticipute. One of 1lie  consequences is
that we have only got one-third of the goods and services for Rs. 800 crores
borrowed; and when the war is over, these 2,000 crores of indebtedness and
what we might hereafter borrow will heve to be paid for if the prices fall to
the pre-war level to the extent of 6,000 crores of rupees in goods and services.
We have got 266 crores and these 2,000 erores will have to be paid for in terms
of goods and services to the extent of 6,000 crores. What a horrible prospect!

The Haonourable Sir Jeremy Kaisman: Will the Honcurable Member kindly
#t#te in what way he himself has tried to exercise his influence in order to
counteract inflation? I kmow of several ways in which he has done the other
thing. E )
lg[r. Jamnadas M. Mehta: I can assure my Honourable friend that I would
have done it quite differently from him. I would first of all have taxed the
highest, then borrowed and then if necessary resorted to inflation. He has
reversed the whole procedure and brought this calanfty on himself and myself.
Tt is not a pleasant thing for me to say these things but it is he whom I am
helping by making my submissions. - .o :

The Honourable Sir Jeremy Raisman: And charging me with having done it.

‘M. Jamnadag M, Mehta: And now he is furioiisly trving to reduce inflation
results. As the Economist or some other journal has said, when the fever is
high it is not reduced by plugging the thermometer: Tf the fever is
there it, will remain; vou raf%ed the inflationary fever by reversing the process
ci financing the war. T do rot blame you because circumstances might have
compelled you to do it. T am only trying to show where we have grifted.

The Honourable Sir Jeremy Ralsman: But my Honourable friend has
repeatedlv said in the course of his speech that the Finance Mernber has done
this and done that, the rate it which the Finance Member has inflated, and so
on. Will he kindly explain what exactly he means.by that? .

Mr, Jamnadas M. Mehta: T am now on horrowing. When T come to deal
with inflation T am going to explain it at ¢he biggest possible length.

The Honourable Sir Jeremy Raisman: But that is the essence of the argu-
ment.

Mr, Jamnadas M. Mehta: I will not allow my Honourable friend to leave this
House todav without saving what T want to say as rdgards inflation. But I am
also. pledged to the Chair not to take any point which has been.takeén by others.
and even on a new point not to labour it any longer than necessary. But T
shall continue until this inflation disaster is brought home to him-in the clearest
possible manner, and that with the best of good will in the world

.
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Therefore, Sir, 1 was submitting that when these 2,000 crores will have to
Le paid for in goods and serviceggghey will amount to six thousand crores worth
of goods und services. 1t will have to. be extorted from the hublest of my
countrymen who are asked to ‘tighten the belt in the course ol the war so that
vou may make every sacrifice. But we have tighténed und tightened and tighten-
ed until no slack is left. That is the position us & london
journal has testified. But there are other consequences. This huge
indebtedness which is being piled up will lead to the haxpering of industry and
will also be a check to development in future, I am, therefore, telling him that
he might stiil. take the right course it he can. In the future this indebtedness
will need the payment of huge amounts of interest year after year, and that
will be a further drain ‘on the humble resources of this country. Mr. Hartley
Withers whose -authority 1 need not dilate upon hag said in one of his books
thut borrowing is a great mistake so long @s you can tax, and the mistake
is often made of thinking that by ‘borrowing you are passing the burden of the
war on to posterity. That belief again is not true; it is pure delusion to say that
the burden-passes to posterity. Nothing of the kind. War needs guns, food,
clothing, munitions, lorries, tanks. They must be all new; they must all be
produced now. Somebody must produce them; somebody must pay for them.
So the idba that:posterity will pay simply because the loun is repaid at a future
date. is pure delusion. It is paid from current production. No doubt after-
wards those who have given the money will take the future produce out of the
future generation and enjoy it for themselves; but the country pays for the war
as it goes on., You caunot pass on the burden of pfoducing n present tank to a
grandchild born 80 years hence; it is impossible. Therefore, I still say that
the only right course for the Finance Member should have been to tax first,
borrow  afterwards and influte later on if necessary. The only thing
for which 1 would allow borrowing without any fear is a productive enterprise
in which the country may he enguged. Barring that, particularly during the
war, the whole burden should fall, in my humble opinion, primarily on taxation.

Huving mude this submission on the question of borrowing I will now pass
on to taxation. T have held the opinion and strongly hol!d the opinion that the
burden of the war should have fallen on ‘the present generation so that it may
realise that it is no fun to fight a war, particularly a -modern war. And the
Einance Member would have had my fullest co-operation, even now he has mny
fullest co-operation, in taxig wherever the tax can be reasonably imposed. But
in the initial years of the war he wus depending on taxation only to a small
extent, and as he has proceeded he has tuxed without looking to the right or to the
left. He hus taxed the geople whose shoulders aie the weakest; and T am aguin
giving them an authotity of recognised economiists that according to the main
principles. of taxation and according to the classical economist Adam Smith, no
citizen is bound to pay any taxation who does not enjoy an income and lie cane
pay only out of the net income which he enjoys after making a decent Hving.
That is tlgc first.of the four fundamental principles o taxation which are known -
to my Honourable friend as they are known to everybody else. Has my Hon-
ourable friend, followed that canon of taxation? He has. not. '

The Honourable Bir Jeremy Raisman: T should like the Honourable Member
t9 tell me what proportion of the people of this country should be subjected to
any taxation at all on his criterion,

Mr. Jamnadas M. Mehta: I will not leave my Honourable friend i i
the least. Hartley Withers along with Adam Sr)r'lith and ot-herf e(:zo(lll(:lrxlliggsml)lta\lrg
said that taxation must fall as a legitimate demand of the State on® the ‘net
income of the citizen. But in order that it should get legitimate tuxation it will
have to rely on a wholly equitable svstem of taxation which will curtail the
power of the richest to waste money in luxury and idleness, and at a national
crisis not to tax those by taxing whom you will take the food from their mouths
and clothes from their ill-clad children. After five years of the war I am seeing
great equipages crowding into every place 'of amusement and people are spend-
ir g relentlessly in the enjoyment of luxuries. In fact, the greater the inflation
tie greater is the zest pf those who have made money to enjoy and waste money
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‘which is obviously superfluous. = And Government are not without their share of
blame in  helping them fo spend @n that' way. If he . had
taxed- 8s 1 wanted him to tex, 1 would have no objection. But
Whas has he tuxed? 1 waintain vhat the net income of & citizen alone can ba
taxed subject to any reasonable sacrifice and self-denial that he can be callxd
-upon to mnake; the net income can only be taxed . . . .

Mr. President (Lhe Honourable Sir Abdur Rahim): The Honourable Member
“us  said that more than once. :

Mr. Jamnadas M, Mehta: | am now showing what he has done.

Mr, President (The Honourable Sir Abdur Rahim): The Honourable Meraber
Js repeating himself. . .

Bir. Jamnadas M. Mehta: You will hird that it 1s not the deast part of iny
inteution 60 indulge  repetition. 1 wus simply leading to the details of what
‘he has wxed. 1 nave generally stated that be has tuxed vhose who have
the least ubility to bear, What has he taxed? He has taxed last year :he
:only kind of ghee left to the poor,—the genuine ghee is gone from the use of the
pourest in my country, and particularly those who ard not meai-esters, iheir
only nutritive food was milk aud ghee, and .both of these things have now
.goue out from their breakfast tables or ifrom their meals. That ofiends against
the first fundamental canon aof taxation, that you must not tax the fundumental
needs of the people—the nceds “of existence. But he has taxed. There ure
many more things that he has taxed in the past which are not legitimate from
the point of view of the firs; fundamental principle of taxation that the burden
must fall on the shoulders which can bear it. And this year he has come
agan with a similar cut in the budgets of the people: Tea, coffee, betel nuts
have been taxed. If he had ever tasted betel nuts, he would find that it is
.really a necessity in this country. : .

Maulana Zafar Ali Khan (East Central Punjab: Muhammadan): He smokea
“though- Sir Jeremy Raisman is & blazing furnace!

Mr. Jamnadas M. Mehta: I did not know that. He is & pugilist and a
boxer when it comes to argument. I have not seen him smoking much, and
"being & smoker myself I do not mind paying for what I smoke. Yesterday
‘my Honourable friend said that England is the country which taxes tobaceco
most. I want him to tax that tobacce most which involves luxury . . . .
Sir Oowasjee Jehanglr (Bombay City: MuhammaAdan Urban): Whora is the

-margin? . - -

Er. Jamnadas M. Mehta: Margin is in your pocket. Biri smoking is not a
Juxury my friend. What did it cost to the poor man before? 12 Biris for n
pice. T remember the days when 25 biris were sold for one plce—_although I

o-don’t smoke biris, T know the market. Therefore, T say, that is the only
“‘luxury’’ left to the poor people of this country. -

Sir Oowasjee Jehangir: Luxury! -

Mr. Jamnadas M. Mehta: Yes, if you choose to call it luxury. I cannot
approve you? method of taxing those who cannot bear the burden,:because, us
T have told you, your Government’s methods are regressive taxation and regres-
give taxantion is fundamentally wrong: Tts incidence is not equal. If T buy a
pound of tea and & rich man buys a pound of ter we shall have to pay the ame
tax—two annas are superficially equal. As I explained the other dav, a poor .
woman with six_children having a cup of tea for them without milk shall have
to pay two annas and myx TTonourable friend Sir Cowasjee Jehangir will also
pay. two annas. _ '

The Honourable Sir Jeremy Ralsman: She doesn’t pay his super-tax.

Mr. Jamnadag M. Mehta: Because she will never get any opportunity o
‘pay it. C
The Honourable Sir Servmy Ralsman: That is the adjustment.

Mr. Jamnadas M, Mshta: You cannot adjust like that; that is not sound.
“I'his indirect taxation, particularly on the neceesities of life, is so regressive and
. " o
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therefore so unjusy and inequitous in its incidence that my Honourable friend,
Bir Jeremy Raisman, has gone entirely wrong in pursuing that policy. And
because inflation is already in operation, he needs more than he would nave
needed if originally the inflationary spiral had not been set in motion by him.
Therefore, I do not wish to repeat . . . .

Mr. President (The Honourable Sir Abdur Rahim): The Honourable Member
is in fact repeating every argument time after time.
Mr. Jamnadas M. Mehta: I am sorry, but the argument cannot be sustained
if you do not link one with the other. )
- Mr, President (The Honourable Bir Abdur Rahim): The Honourable Member
is repeating too much. I must ask him to exercise some self-restraint.

Mr. Jamnadas M, Mehta: I am not going into the details in respect of taxa-

“tion an tobacco, tes, coffee, betel nuts—that would have been repetition. I

am trying to the best of my ability not to repeat.

Mr, President (The Honoursble Sir Abdur Rahim): The Honourable Member
talked about betel nuts yesterday.

Mr. Jamnadas M. Menta: I am not today going into it. You admonish me
for using an argument which has been used by anybody- I humbly say that .
one urgument has to be linked with the other argument and some kind of refer-
ence back is almost inevitable., 1 shall, however, in all earnestness leave ihe
question of taxation except to say that this burden would have been lesser if
the inflation had not been forced in the beginning,

Now, I go to the third method of taxation, which is the worst method, and
there, with your permission, I shall certainly develop my submission so that
the Finance Memper may not any longer be in doubt of the horrors which this
inflation has perpetrated and is perpetrating. ]

Mr. President (The Honourable Sir Abdur Rahim): So the Honourable
Member is going back to inflation,

Mr, Jamnadas M. Mehta: Sir, 1 have not referred to. inflation so far. The
Honourable Member has given me an invitation and it is my duty to say that
inflation has been - the cause of his present difficulties. .1f he had carefully
guarded himself against inflation' from the very beginning, I would not have
at all objected to the little inflation which must follow as a result of this war.
Today what has happened? Every day two crares of rupees are added to the
volume of currency notes. As they are being added—at the rate of 8 to 4
croreg every week, until we have now reached 884 crores—all my friend’s anti-
inflationary measures are being stultified to the extent that he ieaps ‘the door
open for the horse to be stolen on the one side and closes the stable at the other -
end in order to save it. .

Mr; President (The Honourable 8ir Abdur Rahlm) I must ask the Honour-
able Member not to go on repeating.

Mr. Jamnadas M. Mehta: Shall I drop inflation? _

Mr. President (The Honourable Sir Abdur Rahim): The Honourable Member
should not indulge in needless repetitions.

Mr. Jamnadas M. Mehta: Shall I drop inflation or any particular argument?
T am sorry T have been asked by the Honourable Member and I must say how
dangerous this inflation js. Sir, T am not going to use one argument which
has ever been mentioned in this House and which is not new.

The Honourable Sir Jeremy Raisman: What I would ask the Honourable
Member to do is to indicate exactly what he would have done, which is a
very different thing fsem describing inflation. We all know what the effects
of inflation are, I have deseribed them myself.

Mr. Jamnadas M. Mehta: At one atage the Honourable Member was net
willing to admit that there was inflation. He has been slowly driven into
admission and now I cannot allow him to run away so easily. This inflatian
ig increasing every day. TIf you have a ten-rupee note evervduv he is stealing
two pice out of it by inflation.

The Honourable Sir Jeremy Raisman: Will the Honourable Member do as he
promised and tell me what he would have done?
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Mr, Jamnadag M., Mehta: Yes, I am coming to that.
. The Honourable 8ir Jeremy Raisman: But the Honourable Member says he
is in favour of the war effort and I want to know what he would have done.
(Thumps on the desk.) ;
Mr. Jamnadas M. Mehta: I will tell you what I would have done: (Thumps
on the desk.) . ’ '
Dr. P. N, Banerjea: I hope you are not coming to blows!

Mr. Jamnadas M. Mehta: If this is'a desk for him it is & desk for me as well.
I will tell him what he should do provided he is not impatient. But I waas
him to realise, though at one stage he would not admit it, that there are enough
countrymen of mine who are profiting by this inflation and who are behind him
in saying that there is no inflation. There are people who are rolling in money
due to inflation outside this room. Perhaps they are in this room also. They.
are co-operating in the exploitation of the poorest of my countrymen by support-
ing inflation. This commodity inflation and -scarcity inflation are -all words.
The real thing is that it is patent to every tyro of economics that if the volume
in currency grows the purchasing power of the unit goes down, '

The Honourable Sir Jeremy Raisman: Too elementary!

Mr, Jamnadas M. Mehta: So it is, but it is challenged by people who re
making money. I will now tell him-what I would have done. I would have
first of all started from the first day of the war to see what is the taxation that
I can impose on the shoulders that can bear. I would not have looked to ihe
small humble man for financing my. budget. I would have thought of imposing
a capital levy. According to the authors of the 15-year plan, the amount of

_capital in this country—I do not know whether their figures are right or wronz

"—is 48 thousand crores.” I am making my calculations a8 T go. If 48 thousand
crores is the national wealth today, then roughly about 25 hundred ecrores is
the national dividend. I would, therefore, exempt those who have wealth below
10,000 from any capital levy and then I would have started in a most merciless
manner to make it steeper and ‘steeper until no man would have poséessions
which he does not need while the war is on. Therefore, do not say that I have
no scheme. This would have given you money which would have lasted .on
five years and the children of the poor would not have gone without anything.
If he wants one day to argue this point .at a place where the Chairman would
be kinder, I would go into the whole gambut. .

Mr. President (The Honourable Sir Abdur Rahim): I think the Chair has
been very indulgent to the Honourable Member,

Mr, Jamnadas M, Mehta: 1 have said kinder, not,that you have not been
kind. I am grateful for all the opportunities that the Chair has given 'e.
But I claim that I have always something to say.

Now, I shall leave the inflation question because the time is working against
me, although I hope I have made some contribution to the financing of the war -
in & manner which would have fallen less on the burdens of the poorest .nd
would have fallen more on shoulders that are broad enough to bear the burden
That is my submission to the Honourable the Finance Member on the question
of financing the war. The osculatory method I denied the other day.

Now, I come to three more points out of the Honourable the Finance Mem
ber’s speech. They have been gone into by this House. I shall give a new
point of view on each of those questions. I won't give an old hackneyed point
of view. About the gold sales I do not want to say mucly, but I do wish
correct one impressiony which the Honourable the FinanceaMember thinks logi-
timate. I say first of all that these gold sales are a matter of interest to this
country. Why is he so secrevive about giving information? Tt is my country
that is buying gold and it is my country whose Government should be getting
the profit. . But I do not know what happens. I tell the Finance Member
that he should make the most explicit public statement about the sale of enld.
the quantities that he is selling, the price that he is buving at, the price that
he is selling at. These are matters of the greatest public importance and if he
thinks that the prices are reasonable, I shall not object- But I do 'say that
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there is & public suspicion that the prices paid are Rs, 35 less than the prices
charged. 1 do not know ‘how far it 18 true. 1t is not good for the State whicn
is behind this. This Rs. 85 profit is either taken by America or England, or
by both, and they are using this money for financing their war needs in his
country. Why should we not get the benefit? That is the point which I wish
the Honourable the Finance Member to answer in the straightest and clearest
manner possible. I do not agree with my Honourable friend that if this is
done it will simply add to the sterling balances. No, it cannot. 1 heard hiin

say 8o yesterday.
The Honourable Bir Jeremy Raisman: That is literally correct.

Mr. Jamnadas M. Mehta: In either case it is not anti-inflationary.

Now, 1 come to .the sterling balances. I am not one of those who believe
that if sterling balances were not there we would be in a less Influtionary
position. Some sterling balances are bolind to remain there. Nor do I believe
that the inflation is due only to the sterling balanc]' being located in England,
Even if you-had gold in this country, gold can lead to inflation. So | am
not in the habit of believing that if our balances are held in other countries
there is necessarily inflation. " The inflation is' due to the large volume of
currency, not to its location; the absence of any necessity for increasing that
volume. If all money values were incremsed or decreased by 10 per eent., .,
nobody would be better off or the worse off fop it. Therefore I have no objee-
tion to the location of the sterling halances. The Honourables the .Finance
Member has given the promise that there is going to be a dollar account in
the Bank of England for the Reserve Bank and the demand by Indian publie
opinion for a dollar balance against a sterling balance will be appreaably met.
I want the Honourable Member to explain to me a catech which I fear is
lurking there. I think I am right, but I won’t take it for granted ufitil I put
it to him. Supposing my country has got 10 crores of dollars in the Bank of
England to the credit of the Reserve Bank, my Honourable friend will zay,
here is the dollar reserve for which this country has been asking. The Federn-
tion ‘of Chambers have already thanked him. But I always look a gift properly
and up and down before I thank the donor. .

The Honourable Sir Jeremy Raisman: But they do not usually hand out

!

thanks so lightly.

Mr. Jamnadas M. Mehta: They have banded out to-day, it is still doubtful
whether they should have done so. I put a poser to my Honourable ftiend, and
it is this. Instead of sterling there will be a dollar credit for India which
means that if I want certain goods from America they will be financed out of
the dollar account. If Government allows me to bring heavy ‘machinery or
machinery for heavy industries, so much of our balances will be available in
U. K. for being sent to America. To that extent India will get heavy machinery
from America on account of the dollar balance. But what will -England do?
England will give credit to America for so many sterling. ‘“You are entitled ‘o
so much sterling. All right. .You can send-for so much goods. You can get
so much sterling.’”” Dollars can not be exported. It will simply be o mere
book entry.

8ir Oowasjee Jehangir: You are confused. .

Mr. Jamnadas M. Mehta: There is no confusion, Sir Cowasjee. It will take
you three years to understand. '

Sir Oowasiee Jehangir: It has taken you a life time. .

Mr, Jamnadas M. Mehta: You are still a baby. Because you are a merchant, @
it does not mean that vou are a student. Don’t talk before you know. '

8ir Cowasjee Jehangir: You have betrayed your ignorance so thoroughly that
nothing more can expose it. '

Mr. Jamnadas M. Mehta: You do not know. You think that ignorance is
knowledee! T won't take it because vou are a millionaire. You have to atudv
hard, Sir Cowasiee. I put it to the Honourable Member whether that amount
will not he credited to America as sterling for the goods which Amerien may
buy from England—whether there is any other wav of paying America for the.
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dollar ¥or which we have got credit. I am asking the Finance Member. 1 ask
how will America get money which you are paying to her for our importation
of heavy machinery in terms of dollar?

The Homourable Sir Jeremy Raisman: She will be paid in actual dollars.
She will be paid in dollars which are at the disposal of India at that time.

Mr, Jamnadags M. Mehta: Dollars are there in England. You are not going
to export. You have got no dollars; it is a paper entry, and I tell you what
you will do. And then if you tell me that I am wrong, I shall acecept it. What
you will do is to export so much British goods to America and thereby wipe out
your-dollar debit. That is what will happen. India will get goods from
America. America will get goods from England and accounts will be cleared.

The Honourable Sir Jeremy Raismafl: That is really the ordinary description
'of how these things are do@e. It may be that at a particular time there tre
already dollar credits which can be utilised, but dollar credits can only be earned
by selling goods or services to America. '

Mr. Jamnadas M. Mehta: Having earned dollars from us, ‘America will zet
payment in British goods and not in dollars. That is the poser I am putting
*to the Honourable the Finance Member. You can certainly explain to me
whether what.I am telling you is not the normal process, ’

Mr. President (The Honourable Sir Abdur Rahim): The Honourable Member
should address the Chair. :

Mr. Jamnadags M. Mehta: The dollar balances about which the Honourable
tho Finance Member has given so much consolation to this country are not in
that sense dollar. They will be given to us if America buys the equivalent of
British goods in exchange for the dollar which we give. When you explain that
to me I will certainly be glad to accept it. _

Then. there is one point in his speech which I want him to explain, it has
reference to mutual and reciprocal aid- It is not quite clear and that is why I
want him to-explain. Paragraph 52 of his speech has this: k

“This aspect of India's post-war problem was discussed with H. M. G. in connection
with the acceptance by India of the general principle of the extension of reciprocal aid to

raw materials and foodstuffs.’ _ . i .
What is the general extension of the reciprocal aid to raw materials and

foodstuffs? I understand it in this way that at the end of the war, as a
measure of reciprocal aid India will give all the assistance in raw material . . .
(Interruption.) This is post-war reconstruction paragraph.

The Honourable Sir Jeremy Raisman: No.

Mr. Jamnadas M. Mehta: This is not ‘a war business at all.

The Honourable Sir Jeremy Raisman: If you refer back to paragraph 87
of the Budget speech it describes reciprocal aid to the United States during
the war. :

Mr. Jamnadas M. Mehta: T am awarc of that, but now you are usking in
a paragraph on postwar reconstruction about the extension of the principle of
reciprocal aid. T am referring to paragraph 52. It is not the priciple which
is already in force. You are referring. to reconstruction patragraph.

The Honourable Sir Jeremy Raisman: It is not a reconstruction para-
geaph. Tt is a paragraph before reconstruction section of the Budget speech.
1t is in the Ways and Means section. .

Mr. Jamnadas M. Mehta: Here is a paragraph which says:

‘“‘His Majesty's Government fully sympathise with the desire of the Government of
{ndia to make such advance provision as may be practicable during the war for the raquire-
ments of -post-war development.” N )

Provision for what?

Mr. President (The Honourable Sir Abdur Rahim): I think the Honour-
gble Member had better go on with his arguments. He will hawe the reply
afterwards. Ivery argument cannot be replied at once offhand. The Honour-
able Member wil! go on with his speech.

Mr. Jamnadas M. Mehta: If the Honourable Member feels .
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Mr. President (The Honourable Sir -Abdur Rahim): The Finance Member

will give a reply when he speaks. The Honoutrable Member camnet pnt a
~question cvery minute. , '

~ Mr. Jamnamdas M. Mehta: I am simply putting him a question through
you.

Mr. President (The Honourable S8ir Abdur Rahim): The Honourable
Member is putting question after question expecting answers straight away.

Mr. Jamnadas M. Mehta: I am putting questions to him through you.

Mr. President (The Honourable Sir Abdur Rahim): The ‘Honcurable
Member must not wait for a reply being given at once to every question, he
may put in the course of his speech. -

Mr, Jamnadas M. Mehta: I am not waiting for the reply. I am telling
him that he may reply to me in his reply, but he chooses to reply earlier end

" the Chair’s displearure falls on me a humble person. .

Mr. Presillent (The Hcnourable Bir Abdur Rahim): The Honourable Mem-
ber had better go on. ' .

Mr. Jamnadas M. Mehta: T am asking the Government to explain to me
whether puragraph 62 does not relate to post-war reconstruction. The  whole
thing is on post-wur reconstruction and therefore I ask him to explain what
it means. I take it in my ignorance, I presume, it refers o post-war re-
construction, and I want him to tell me what exactly that means.

Having said so nuch about inflation and other relevant matters I will
refer to the Honourable Member's paragraphs of his speech about post-war
reconstruction. T gm fully in agreement with him about not forcing the pace..
T think the post-war plans which he is visualising in the three parugraphs in’
his speech are.on®he right dines. I therefore want him to be on his guard
not to accept any other schemg without thoroughly examining it. Both His
Excellency the Viceroy and the Honourable the Finance Member have paid
compliments to the 15-year plan. I am also thankful to them for giving us
something to bite on. T find that I must warn the Government against two
points in the 15-year plan. There is too much propaganda in favour of that
plan. Being rich men its authors will always be able to- find very highly

qualified men to booest their scheme. I am not ready nor have T

e e time to go on with the exposition of the entire scheme but I
want to point out that their figures about housing are all wrong and the
Government should work out their own figures about housing. The figures
which are given in the 15-year plan about housing are. . . . "

Mr. President (Thce Honourable Sir Abdur Rahim): That scheme is- not
under discussion now.

Mr. Jamnadas M. Mehta: This plan has been discussed by the Finance
Member in his Budget speech. T amonly telling that he should beware. 1

. ghall not go into the whole plan. I ‘shall deal only with two points which

_are striking me as very material. I shall only deal with the figure of housing
and one other point—nothing more. It is too big a scheme to be discussed
in half an hour. One is that the figure for housing is Rs. 2,200 crores. That
figure is, in my opinion, entirely wrong, as I will show. According to their
figure, the amount of money required is Rs. 2,200 crores. For accommodat-
ing even the people of the city of Bombay in 100 square feet space, per
tenement the cost will be 750 crores—in the  city of Bombay alone—and
there are other places such as Ahmedabad, Sholapur, Hubli, in the Bombay
Presidencv which is 22 per cent. an urban province. I am afraid that the
amount that they have estimated does not take note of the actual cost. One
instance will suffice. The taxable value in the city of Bombay is nearly 250
crores, because we get nearly 15 crores as taxable rent per year. We take
taxation on 15 crores rental. At 16} per cent. purchase, this property wiil
amount to 250 crores. According to the figures in the plan, the people of
Boribay are today housed .only in 27 square feet space, which is about one-
fourth of the 100 sq. ft.  Therefore, if the city of Bombay is to be housed -
according to.their scheme, in 100 square feet space per tenement, then the

. -
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“jmmoveable property” will have to be ‘multiplied three times and that would
cost 750 crores. Pro rata, Ahmedabad will cost the same scale. Between
Sholapur and Ahmedabad, it is difficult to say which .is worse overcrowded.
If you take these cities and the rest of the province, the amount of money
which will 'be required will not be 2,200 crores for the whole of India, but
icr Bombay Province only.  Therefore, plan’s figures are very risky. These
gentlemen have obliged us by publishing their figures. I submit this for
their consideration and also submit to Government that they should be on
their guard.

My next point is that the Government should prepare these figurcs and
not laymen like ourselfes. We have not the resources. We have not the
staff and we have not the time: Only Government can prepare this statisti-
cal information whieh non-official members have to depend on. I, therefore,
do hope that the special officers whom Government are employing will pro-
.duce at an early date the figures I have asked for not merely on housing
but on cther things.

The only other point about the 15-year plan on which I wish to say
something is that the way in which they have proceeded to find the finance
is highly objectionable. In the first place, some of the finance does not
exist on their ownshowing. For instance, they have taken 4,000 crores ag
the national savings in 15 years. Now, if it is a national saving, it does not
matter where that amount is; it is immaterial where it is located bubt they
*go on claiming credit. for 600 crores. In my opinion, they have counted it
twice. 4,600 is wrong. Either they must say that the" national savings in
15 vears will be 4,600 or they should deduct 6w~which o2 in England or
take credit for internal finance only to the extent of 8,400. That is my point
ageinst their financial figure and the second point about financial figures is
that they propose 3,400 crores as created money. This to my mind is the
most astonishing thing.

Mr. President (The Honourable 8ir' Abdur Rahim): The Honourable
Member must leave that scheme alone now. It is.not relevant. The Honour-
able Member will now go on to his next point.

Mr. Jamnadas M. Mehta: T am sorry to be a drag on the Chair and I
would not go into this if the Chair . . . . .

Mr. President (The Honourable Sir "Abdur Rahium): The Honourable
Memebr must accept my ruling. He must go on to the next point. I do not
want my ruling to be discussed.

Mr. Jamnadas M. Mehta: T bow to it and will proceed to the mnext point
and in my armoury there are six other points, because I think this is the
only opportunity when I can review the activities of the Government of
India at .one stretch, .

Mr. President (The Honourable Sir Abdur Rahim): The Honourable®
Member has spoken enough, has repeated enough. '

Mr, Jamnadas M. Mehta: T will not repeat a single thing.

Mr. President (The Honourable Sir Abdur Rahim): If the Honourable
Member goes on repeating, I will have to ask him to discontinue hig speech.

Mr. Jamnadas M. Mehta: T will not repeat. T tell you that 1 am only
linking one argument with another. I am profoundly sorry that the longevity
of speeches. . . . N

Mr. Pregident (The Honourable S8ir Abdur Rahim): Because it is full
of repetiticn. T do not want the Houourbale Memher to discuss this so-
called plan at length in this House. I have given my ruling and the Honour-
able Member must accept i,

Mr. Jamnadas M. Mehta: If the Honourable the Finance Member refers
to this, am I wrong in discussing . . . . '

Mr. President (The Honourable Sir Abdur Rahim): 'The Honoursble
Member must accept my ruling. Otherwise I shall have to ask him t{o dis-
aontinue his speech. '
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MY, Jamnadas M. Mehta: I am not going to repeat, I assure the Chair
that T am not going to repeat it. I shall now go on to the next point about
the War Department and ‘I want to say that the War Department has got
certain improvements to make in their policy. The War Department is the
biggest spending department today and in England, slthough the total amount
of taxation for financing the war is 56 per cent. of the annual revenue, in
India it goes even higher. The war according to the Finance Member's own
statistics is going to cost 800 crores this year, both revenue and capital. ‘We
find that in Englend the percentage has been found in 1948/44 to be 56 and
in this country which is not so much affected by the war as the United
Kingdom our share of revenue for war is even much more. I would like
the Honourable the Tinance Member to compare the taxation income and the
revenue expenditure of the war both in England and here. T ask him to
satisfy himself that the percentage of thewannual revenue which goes into the
war in this country is not larger fhan in England. T will ask him to
examine that and to satisfy himself that England is spending less of its revenue
on war than we are spending. I have requested H. E. the Commander-in-
Chief to give better salaries and allowances to the soldier until his family feels
no anxiety when the bread-earner is away at the front. I will not refer to the
question of discrimination. I know that'the racial discrimination cannot be
altogether avoided in this country as things stand.® Government will go on
promising that there will be no racial discrimination and I will go on pressing
that there is racial discrimination. But so far as the War Department is
concerned, T do appeal that there should not be given-the slightest ground for
feeling«that the Indian soldier is being differentiated against and that the
Indian officer is~being differentinted against, as the fear was voiced by my
Honourable friend, Mr. Deshmukh,

There is a regiment or a division here—I do not know its technical namc
—which consists of 6,000 Rajput soldiers and I am informed on the most
authoritative ground that the Brigadier who is in charge of it is proud and
grateful and fond of every one of these 6,000 Rajputs. He tells to his friends
that in other countries and even in this country soldiers are soldiers by
profession. But to this regiment of Rajput soldiers, war is a creed and they
bear arms not as profession but because the defence of their. country is their
creed. What a glorious opportunity this Government has for recruiting and
encournging people- who consider war as a  creed in times of national crisis.
Therefore, T would suggest to the Honourable the Finance Member and His
Excellency the Commander-in-Chief that within the limits of our finance the
soldier and hig family should be looked after as tenderly as possible.

T now go to the Department of Food. There is no separate debate for
food, yet I- shall not refer in the least tothe food debate controversy that
has been already debated more than once in this House. I shall simply say -
this: What has been the result after twelve months of the Government
measures for taking food, clothing and the other necessaries of life to the people
of this country? '

Mr. President (The Honourable Sir Abdur Rahim): It is now quarter past
one and I must adjourn the Assembly for lunch. The Honourable Member
can continue his speech after lunch, ‘

The Assembly then adjourned for Lunch till Half Past Two of the (lock.

.

The Assembly re-assembled after Lunch-at Half Past Two of the Clock,
Mr. K. C. Neogy (one of the Panel of Chairmen) in the Chair.

Mr. Jamnadas M. Mehta: Sir, I was referring to the Food Department's
activity when the House rose for lunch. I do not wish to repeat the’ arguments
that have been advanced in the two or three days debate on the Food question.

"I want simply to see what the results of the policy have been of the policy that
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was doclared in the last session, even where that policy has succeeded, whether
that policy is being implemented, and what is the present - position. As the
House will remember, His Excellency the Viceroy in a speech in Calcutta, I
think it was, reiterated the policy of his Government on the food question.<He
said that food was not a provincial question. It was an all-India question, it
was a world question. The second point which His Excellency made was that
his Government had determined that there will be statutory price limit fixed in
pursuance of the food policy, that there would be rationing, and His Excellency
coupled all these declarations or reiterations of the policy by giving his opinion
chout those who were profiteering from food. I will only quote two sentences
from the speech of His Excellency. Firstly, he said, ‘‘I am prepared, if neces-
gary to take the most drastic action in support of our policy”. 1 want to know
from the Government what is the drastic action they have taken since 2lst
December. There has been no session since then. I want to know what is the
drastic action. All that I think is dore is that the Governments of the Punjab
and of Sind have checked their rebellious tendencies to some extent. But they
both continue in the same mood of profiteering at the expense of India. In fact,
the Sind Government has made huge profits out of the miseries of other Pro-
vinces. I do not know what the Government of Bengal is still doing about its own
food policy. The second hint which His Excellency gave was this: *‘to my mind,
there is no condemnation too severe, no penalty too stern for those who attempt
to make unauthorised profits out of food or out of drugs at a time of national
crisis’’. This is what His Excellency says. I want to know from the Food De-
partment what punishment they have given, the stern penalty and the stern con-
demnation which was promised in the Viceregal utterance. Has any substantial
decline in price of food stuffs come about? Has rationing been instituted for
the greater part of the country? Has this’ rationing been successful? -Are
Government selling food in these rationed shops at a price which is commmensurate
with the ability of the people to pay, because -His Excellency says that it is the
policy of his Government to ensure that food-grains are available in adequate
"quantities all over the country at prices which will give the producer a ‘air deal
"and at the same time place food within the means of the poorest consumers.
Now, I ask you, Sir, it is exactly three months today since this utterance was
made, The utterance was made on 21st December and we are now in 22nd
March and I am asking the Government whether what His Excellency the
Viceroy so graciously prorhised has come about, has been implemented that the
food has come within the means of even the poorest consumers. I submit that
that consumation has not been accomplished, nor has food become available to
the poor people of this country. They are labouring under a double wrong. On
the one hand the prices of food, whatever little fall here and there have been in
the Government’s rationed shops, they have given really no relief. Rationing
seems to have facilitated only distribution, but the other question of prices which
substantially is the deciding factor where the poor people will get food, hag not
still in my opinion been tackled. Until that is done the -miseries oi the poor
people will continue. Profiteers may have been substituted in some places by
* black shops which ara called rationed shops. Here, I want the Government to
search into their hearts whether they can call it proper distribution of food if the
stuff they give contains one-third kachra, stones or mud. In addition, they do
not give correct weight but they charge prices which include the cost of the Gov-
ernment obtaining the stuff, the cost of establishment for rationing shops and all
other expenses which the Government.incur in order to acquire the goods. This
is not surely the best way of giving relief to the poor. 1 have an alternative
ruggestion to make, that is, that the time has come when food should be subsi-
dised. It is not possible for the Governinent to feed the population even when
rationing becomes general if the present method of acquisition and sale is not
accompanied by subsidisation. My most earnest suggestion to the Government
ie that the time has come, it has long since been due, that food should be subsi-
«dised if the population of the country is to be fed properly. Otherwise, you are
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bringing into existence a generation which will grow up, as not even the 1981
population was growing up,—under-nourished. *

The next point is about cloth. The prices of cloth have been under considera--
tion since June.. In fact the Honourable the Finance Member waxed most.
validly eloquent in April last and he said that this was & sort of economic sab-:
otage by the cotton interests and that it was anti-social dnd that he would
crush tirem and so on, Now, Sir, if I criticise him and say that he has not.
been able to crush them, he would feel that I am not encouraging him. I am
all willing to encourage him in anything that he does to curb the dcquisitive
instincts of the commercial” magnates. About cloth, what is the position. 1f
you sec the enormous profits of this industry, so enormcus that in one year
alone the exceds profits came to 78 crores, may I ask where has all this profit

“come from? I think another 81 crores is the corporation tax. I am quoting
from memory. If all this is the result of taxation on these commercial magnatcs,
then what must be the price they must be charging? And do you think that
-the prices of cotton, stores or coal or even the increased dearness allowance
goes anywhere within a hundred per cent. of the original cost? It cannot be
shown like that. The real cost is of cotton and manufacture; the rest comes to
a very small percentage of the total cost, and I am quite willing that that price
should be added to the manufacturing cost of preparing cloth. After that I do
not grudge any reasonable profit. Whatevet is left and whatever comes to him
in the form of excess profits tax and corporation tax from these limited com-
panies which are running the cotton mills, it must be evident to him that these
are the results of profiteering. There is not either reasonable dividend or reason-
able earing in this. Therefore I think that Government have not yet been able
to control the pricBs of cloth as they honestly want to do. T am not here to say
that Government’s intentions are not in that dircction; not only their intent‘ons
-are in that direction but their efforts are in that direction and their whole policy
is of that kind. But at the same time that the policy is not succeeding as hest.
as it should is to me transparently clenr. What is this reduction of 40 per cent.
in the price when the price, according to the Finance Member himsclf, has gone
up 500 per cent? Even the Gregory Committee has found that it was 493 per
cent. higher, not very much earlier than August or July last year. Tf that is the
case, 40 per cent. out of 500 per cent. does not take us anywhere hoth as regards
food and as regards clothing If a man has to die for want of food, whether rice
sells at Rs. 40 a maund or Rs. 20 a maund he will die because he can only afford
three or four rupees. Whether a man payvs Rs. 20 or Rs. 40 a maund for rice
may-be a l'na'tter for historical research hut that even at Rs. 20 he will die is
certain. Similarly, with a 40 per cent. reduction out of 500 per cent. the mam
18 sure to go naked hecausé¢ he simply vannot afford ib.

Then T have still a grievance against my ‘Honourable friend the Commerce:
Member that he is allowing these dealers to run away with hoarded cloth by
giving thein one extension ufter another. Yesterday I had an argument with my
Honourable friend, Sir Vithal Chandavarkar. 1 mentioned the manufacturers
and dealers both; my Honourable friend said that the dealers may be doing it
but the manufacturers are immaculate and as innocent as the new-born baby..
As a matter of fact I cannot allow that claim to be made on bhehalf of the mill-
owners. The millowners in Bombay, at any rate,—quite a fair number,—huve-
also their shops in the Moolji Jetha Cloth Market. They may be run either in the-
name of th'e mill If or in the name of a cousin or a son or a partner or some:

- such organisation by arrangement. The dealers and manufacturers are not eagy’
to distinguish as my Honourable friend, S'r Vithal Chandavarkar, thought it was:
possible. T would invite the Honourable the (lommerce Member to mstitute an
inquiry whether in the Moolji Jetha Cloth Market the millowners directly or in-
directly are not running the cloth shops. '

The Honourable 8ir M. Azizul Huque (Member for Commerce and Industries
and Civil Supplies): Do-you suggest that I shall find out whether they are sons
and brothers of millowners?
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Mr. Jamnadaa M. Mehta: You can find that out very easily only if you. . .
Mr. Chairman (Mr. K. C. Neogy): There should be less of these persona.l
conversations.

- Mr, N. M, Joshi (Nominated Non-Official): Sir, may I interrupt the Honour-
‘able Member? I want to know whether any representatives of the Government
of India, besides the Finunce Member, propose to take part in the discussion
end answer the points made by speakers

The Honourable Sir Sultan Ahmed (Leader of the House): Certamly, if only
we knew” at what time an Honourable Member’s depsrtment will be exhausted.
For instance, I do not know what my Honourable friend, Mr. Joshi, is going to
say. I propose to -speak immediately after Mr. Mehta, if you will permit me,
8ir, to answer some of the points raised in the debate. But I do not know what
will follow and that is why we have not spoken yet.

Mr. N. M. Joshi: May I ask whether the Government Members ‘will speak on
the last day?

The Honourable Sir Sultan Ahmed: 1 haye asked for leave to speak imme-
diately after Mr. Mehta and I am explaining why we have not spoken yet.

Mr, Jamnadas M. Mehta: If the Leader of the House wants to speak after °
me and he is wajting to do so, he will not have much to say.

The Honourable Sir Sultan Ahmed: I am answering Mr. Joshi who always
interrupts foy nothing.

Mr. N. M. Joshi: Not for nothing.

Mr. Chairman (Mr. K, C. Neogy): In the interest of economy of time I would
appeal to the House not to interrupt the Honourable Member.

Mr. Jamnadas M. Mehta: Now what is the position? On the one hand
these high prices remain sdbstantially undiminished. To th® extent they have
come down I am grateful to Government. My submission is not that they
have uot come down but that they have not come down after eight months by
any appreciable extent which ‘will bring substantial relief to the poor consumer.
‘Therefore, my suggestion is that Government should apply themselves more
energehca.lv to the questlon of reduction of prides because otherwise the whole
bulk of the population is suffering. What they earn is not enough to enable them
to buy at the current price. I will take only one example. The insurance coro-
panies dole out every year roughly 4 crores of rupees to the policyhclders whose
policies muture or to the heirs of deceased policyhol@ers. They might be paying
more in claims and profits but it was roughly 4 crores in 1941. Supposing & re-
tired schoolmaster had irvested in an annuity in a li‘e insurance comnpany and he
was getting Rs. 30 a month, on account of the-exigencies of the financial situa-
“tion, into which I need not enter his Rs. 30 have becope Rs. 10 hecause they
cannot buy more than Rs. 10 worth of goods. All"the 16 lakhs of policyhold-
ers in this country, because after ™l the number of policyholders is not large, are
subjected to this indirect taxation and lose all their property. A thousand rupee
claim fullv paid in the form of a cheque by an insurance company will give to the
claimant Rs. 800 of purchasing power; and a retired schoolmaster will find all
his modest competence melting away before his eyes which he cannot help.
That is the position of those who invest in life insurance. The poor
‘widow who has been left by the well-meent tenderness of her deceased husband
‘with a modicum of an annual income of Rs. 200 finds herself at the mercy of
gome charitable relations or friends because Rs. 200 will not buy all that she
needs. All that had been left' by her husband is lost becagge of the high pr.(,m
due to the financial policy and the failure of Government. A maiden who is
Their to a large fortune and expects a good husband soon finds that all her riches
4re melting away before her eyes_and her only value in the matrimonial market
is her charm and her virtue; the money portion is gone gr at least reduced to
-one-third. Tastly, the poor orphan. He gets the same modicum as the retired
man and a fair maiden who is expecting & goed husband. The poor orphans—
and their number in this country must be very large—are exposed to charity of
somebody, or to starvation. This is the position due to the high prices of food,
clothing, fuel and other necessaries of life. Am T asking too much, 8ir, that the

~
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Government should expedite the working of their policy which has been so
repeatedly announced and finally corfirmed by His Kxcellency the Viceroy for
these millions of people—all those who have got settled income, not ‘ex'clqug
the innumerable people who are depending on fixed salaries and wages like one
crore and iwo lakhs of Government employees in all parts of India including
their wives and children. This is the economic position of the country and you
have to deal rather more sternly than you have so far done with those who
are profiteering at the expense of the poor. This is my submission in respect of
the Food Department. fedo not. like the agitation against the Food Member as
if he was the culprit. He is the Member who, after ‘our years, has announced
the correct policy and it is our duty, the duty of this House and the duty of the
country, to support it and to demand from him a far more active policy in the
-direction in which we are anxious to move. But there is a tendency not to ro-
operate with Government in these things and to go on saying that nothing wili
happen until a national Governinent comes, which is like saying that we do not
mind if the people starve until that idesl is attained. This is not & very patriotic
policy. National Government may come; let it come tomorrow, but there is no
reason why until it has come these forty crores of people must suffer from profi-
teers, adventurers und parusites.. It sounds to me as a most unpatriotic thing.
But I am not developing that point today. I have sent my written submis-
sion on food and other questions.

Then, Sir, the Overseas Member—I am sorry he is not here, but I am not
going to say any hard things sbout him. All that I want to say is that our
countrymen overseas, purticularly in South’ Africa, are waiting for some action
in the matter of the Reciprocity Act, which was passed by this House at the
instance of my Honourabie friend, Mr. Deshmukh. Then 8ir, 1 trust that in
the future interests of Indians in. Burma will be properly guarded as we enter
Burma as, I hope, we ghall soon enter. '

I think T have exhausted all thut 1 wanted,to say about the variotis depart-
ments. I have got one or two more things to say: In the provinces great
offorts are being mede by Governments to collect subscriptions for war loans. I
'am at one with them; 1 absolutely support the Government in ruisify louns
wherever they can get in spite of their disastrous character to which 1 referred in
the morning. That seems to me to be one way out of this wretched inflation and
1 am supporting them. But what I want is that the coercion that is applied
should be, as far as possible, moral coercion: Yov can appeal to iy sense of
patriotism, you can appeal to my sense of self-defence, you can appeal und
persuade me that in the interest of the country I should subscribe and if I have
the money I shall do so. But the methods adopted by Government do not stop
at persuasion. Sometimes pressure is applied which is not desirable, sometiimes
the pressure that is applied is illegal, sometimes the pressure that is applied is
intolerable. There appeared in the press, I think today or yesterday, a state-
ment that the Collector or some Revenue officer in Bihar had called people and
had issued a written circular that those who are paying, say, 500 rupees of land
revenue must pay 50 per cent. of their income by way of loans,. those®*who are
paying, say, 3,000 should pay 83 per cent. by way of loans and those who are
giving, say, 1,000 should pay 25 per cent. by way ofsloans. Persuasion to this
extent is all right, but I have seen another circular issued by the collector of o
district—I think my Honourable friend, Mi. Kailash Bihari Lall may be able to
give me a copy if he has got it now—in the form of an official order to the
people that they must subscribe. I think Government should not go to that -

. lqngth. Tt is not necessary in the interest of the country.: Itecreates a preju-
dice against them and it creates hostility in the minds of those whom they
want to persuade. If really the Government want to go in for that kind of levy
on the rich, let them pass a statutory measure—I would be at one with them—
go that the thing may be done correctly undet an Act of the Legislature. While
the ﬁc‘t does not exisk and the Finanee Member is able to houst that we have so
;g;m nac;ans] sub;cn})ed, and if the methods pursued are those, I do not call it

y natural or healthy state of affairs. I, therefore, appeal to the Government
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that they should strictly countermand any activities of their over-zealous officials
who tryto extort money in this manner. If you want to extort money from t:he
rich, do so by all means—not that I have any grouse or grudge against the rich
man. I know that some of the taxation which is imposed upon him is not
bitter, and I have every sympathy with my Honourable friend, Mr. Rum
Rattan Gupta, in the manner in which he was stating his objections to the
“House, but the only answer to him is that we are at war and somebody must
pay the money and that somebody must be the one who is able to pay.

Sir, this is the conclusion of my economic-survey over the whole field of Indiar
administration during the war. I have only one last “appeal to make to this
House. My appeal is that there is a move in the House to throw out this
Finance Bill. T would ask the Honouruble Members on that side of the House
not to do so. I would ask them to give consideration to this Bill on merits. I
have tried to give consideration to it on merits. Political gestures can be made,
but when a war is on, you don’t want to be without any Government. The
dangers of anarchy and confusion and chaos even against a most unpopular Gov-
ernment at-the time when the Japanese are knocking at the doors of this country
should be obvious to the most patriotic men and rothing will be lost if my Hon-
ourable friends on the other side realize that peint and for the time being lay
aside their political problems because they can be solved when the war is over.
In the midst of the war these propositions arz not going to be solved. We have
curselves made them more difficult. The Government fs certainly justified to say
that until there is some more light from us they are perfectly mvstified. The
original fault is theirs. They have created the situation; they are still foment-
ing the situation. But they are very incorrigible; you cannot persunde them.
Theretore we have our duty to our country and our duty is that when an
enemv is knecking at the doors of this country, political altercations must give
way to the only one question and one question alone—fighting the war with all
our strength, preserving the morale of the civilian population and giving en-
couragement to the twenty lakhs of soldiers who have drenghed their all in the
defence of this country. Sir, I.hove done.

The Honourable 8ir Sultan Ahmed (Member for Information and Broadcast-
qing): Sir, the only point concerning my Department which has been mentioned
so far was the one which was raised by my Honourable friend, Mr. Krishnama-
churi. While he was dealing with the question of getting experts from outside

P he referred to certain advertisements in the Papers concerning my
. Department. A numnber of posts which have fallen vacant in my
Department have been advertised and referring to those posts he suggested and
spprehended that most likely there would be an import of experts from outside
for them. I may give this assurance to him and to the House that there is
nst the slightest idea of importing anybody from England or anywhere else
outside India for any post for which the Indian taxpayer will have to pay, so
.far as my Department is concerned.

Dr. . N. Banerjea: You are only using swadeshi goods!

The Homourable Sir Sultan Ahmed: Half of the posts which have been
advert'sed will be paid for by His Majesty's Government. The rest will be
paid for by the Government of India, and for those posts I can give the assur-
ance categorically that nobody from outside will be imnported.

There are no restrictions ou applications other than those applicable to
Government servants generally. Tt is not correct that those people who are in
the Department will not be allowed to apply and their applications will not
be considered. As a matter of fact they can apply subject to certain rules which
are applicable to all the Departments. Those who are in the Department have
got just as much chance as any person applying from outside the Department,
subject, of course, to efficiency. Some of these posts will be filled in by the
Department in consultation with His Majesty's Government’s representatives
in the Ministry of Information here. Others will be filled by consultation
with General Headquarters. Others will be filled in by reference to the Publie
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Service Commission and the lower posts will be filled in by the Selection Board
in the Department itself. That will be the position. "Bo, I have given the
gesurance that there would be nobody appointed from outside as an expert for
this Department for which India will have to pay, and I have also explained the
methods by which these appo.ntments shall be made. )

Rai Babadur Seth Bhagchand Soni (Ajmer-Merwara: General): Mr.
Chairman, Sir 1 support the motion for the consideration of the Finance Bill.
! support it' because we are still in the throes of the war which ig yet to be
won. War. implies sacrifice on the people and we have to make it. Fortunate-
ly there are signs of the war terminating and Government here and elsewhere
are comsidering post-war reconstruction. Nobody knows the shape of things
to come but I take the facts as they are and if I intervene in the debate, it is-
out of a sense of my duty towards my constituency. The people of Ajmer--
Merwara are modest and, I shouid say, are usually content with small mercies.
But when their basic needs of life are not met, they have a genuine grouse,-
and they expect their representative in this Chamber to plead for a fair treat-
ment. -

Ajmer-Merwara, like Delhi, is a centrally administered area. Delhi
receives all the attention it requires—and very rightly. But when I find that
the needs of Ajmer, its neighbour, is not attended to, I have to remind the
Government. During the last two or three years, Ajmer came to the mind of
the Government of India when the Agricultural Marketing Office had to be
located there for want of accommodation in Delhi. Such is the measure of
attention we receive. ’ :

" Sir, let me mention some of our grievances. The first and foremost is in
respect of foodgrains. Ours is a deficit area and we depend on the Punjab
for wheat. But our recent experience hag shown that the quality of wheat and
other foodgrains made available has been of a particularly poor variety. The
Food Department, 1 dare say, is aware of our troubles and it oughi to be pos-
sible for them, in collaboration with the Transport Department to ensure *
better quality and -greater quantity of foodgrains at the prices fixed by the
GGovernment. Only by this means will the Government be saved of future
losses over supply transactions. In thig connection, I welcome the Food
Rutioning scheme for Ajmer. But this presupposes that there will be am
adequate supply of essential foodgrains within the reach of the people. While
offering the utmost co-operation in the working out of the scheme, I trust the
Government will not disturb the ordinary trade channels from functioning. I
also desire to point out that there should be trustworthy personnel to inspect
the food ‘supplies from time to time and thus create a spirit of confidence in
the working of the rationing scheme especially at the teething stage.

Sir, having dealt with food ! have to refer to the need for water supply
and drainage facilities. 1 mentioned this last year also and it i8 my misfortune
to bave to revert to it again because the problém is there now in‘a more acute
form. A study of the question hag left the impression in the minds of the
people of Ajmer that the Government of India, who are, responsible for the
administration of Ajmer, have never been serious about finding a permanent
~olution,  So fnr as the people are concerned, they had supported the scheme
of Mr. Griffin, who_had recommended taking water supply from the Saras-
wati Valley, and they were further prepared to bear an additional 25 per cent.
¢’ the cost for completion of the project. But for reasons yet to be furnished,
the scheme has been postponed. War is no doubt an excuse, but it should
no longer be an excuse for postponing a scheme for supply of the most essen-
tinl requirement to a fast growing city like Ajmer. Our people can never rest,
and perhaps Ajmer will have to wage war against the Central Government, if
even during this war this scheme ig further delayed. If money could be found
and means provided for feeding Calcutta and East Bengal, the people of
“ Ajmer can agk for water at least. What is wanted is just the will to act and
not a desire to postpone.

The contribution of Ajmer to the war ig by no means negligible and inapite
of the severe famine that waged for about 8 years, not to talk of the last year’s
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tluod havoe, this small province is proud of its share in the war effort. We
are also proud of the exploits of the Ajmer Regiment which are so well knowg
1o the Government. 1lt-is only appropriate in this connection if I made a
reterence to the zealous interest which the Commanding Officer of the First
Battalion has been taking in its progress. I venture to express the hope that
this regiment will not be disbanded at the termination of the war, but will
centinue to play its great role as part of the regular army.

There is another aspect of the war effort which Ajmer is proud of i.e., the
achievements of the Railway Workshop in the manufacture of locomotives.
A debate held in the other House last week has conclusively shown that with
the best will'in the world the Government of India cannot undertake the
manufacture of locomotives in the Kancharapara and other workshops for 2 or
3 years after the war. In the circumstances, I venture to suggest that'the
“existing workshop at Ajmer might be expanded and remodelled so as to suit
the growing requiremer*s in this direction. ~Indeed, this should have been
done earlier during the present war. But on"the principle of ‘better late than
rever’, I urge upon the Government to concentrate more and more on Ajmer
{cr construction of locomotives so essential for war requirements ag well as for

civilian troffic.

Sir, I would give secondary place to questions like education and medical
fucilities in my survey of the needs of Ajmer, for people must get food and
water in required quantity before they talk of education and health programmes
which are aiso essential, So far as expenditure on education is concerned, 1 am
glad to note that there has been s slight increase in secondary and pr.mary
schools compared to the budget estimateg of the last year. But the increase is
s much set off by the rise in the level of prices that one feels aghast at the
leeway yet to be made up in muking even a reasonable provision for a com-
paratively backward provines thirsting for education. And our claim in res-
pect of fifty per cent. of our municipal expenditure on primary - education
alone still remains to be met ‘in accordance. with Government’s own promises.
We have yet to see the fate of our small request regarding post-graduate
Misses in our college which is so essential. I dealt with the subject at some
length last year and I do not propose to go over the same ground again. We
have heard of the Sargent Scheme of post-war educational development which
is good and commendable in itself. But, frankly speaking, I have a suspicion
that the attention likely to be bestowed on A]mar in post-war era for educat on
will be no much better than what she is receiving now. This is the obsérva-
tion hardened by experience and I shall certainly be happy if the events’turn

out to be otherwise.

Sir, the same remarks are applicable to the provision made under the head
““Medical’’. As s matter of fact, this aspect requires even more urgent atten-
tion than edueatipn, if people have to live in reasonably good health. I know
that there is a committee presided over by Sir Joseph Bhore which is working
hard with a view to publish a report which will be of invaluable help in solving
the medical problems of the country. But we in Ajmer have not the slightest
inkling of the measures that will be proposed for the centrally administered
area. 8ir, we are grateful to our Honourable Member for Education, Health
and- Lands who has recently been kind enough to pay Ajmer a visit.: I hope
he, has educated himself with regard to our educational problems and cured him-
gelf of the Government’s apathy towards our health question. Perhaps more
frequent visits by Government Members will be better curative. In fact, it
would he better if the Members of this House were to meet at Ajmer just
for once to know what it in to live without water and what it is to live on with
bad food and if they suffer in health to know what medical facilities gre required.

Bir. we are putting up with these things and still doing our level hest for the
war and it is to implement that objective that I support the motion.
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Khan Bahadur Shaikh Fazl-i-Haq Piracha (North-West Punjab: Muham-
madan): Sir, I do not intend to say anything on the Budget itself or any other
matter, but the one,»to urge the cause of which, in this House, I have taken
upon myself, «thas is, the Haj, and the importance of which I have always
tried to impress upon the Government.

I would not have taken the time of the House again today if I had been
allowed to complete my say, when I had the privilege of moving a cut motion
the other day, in order to discuss the need for permitting the pilgrimage*to the
Hedjaz, and to provide facilities for that. The House would remember that
when I got up to move the cut motion I had only a few minutes at my disposal
before the House adjourned and the time allotted to my Party was finished. I
therefore take this opportunity to express my viewg further and to finish what
I had to say, with the hope that full attention and consideration will be given
to the matter by the Government.

Sir, 1 had that day discussed the unwelcome Haj stopping policy of the Gov-
ernment and had tried to impress upon them, to dissuade them from stopping
the performance of the Haj this year, by bringing forth the lame excuses of
the dangers of the route and thereby to the ‘lives of the pilgrins. ILet me
make it clear, and the Muslim Members will support me, that these reasons
will not appeal to the intending pilgrims when we see that hundreds of
thousands of Mussalmans have undertaken to lay their liveg for the sake of the
King and the Crown. No Mussalman, prepared, with a religious zeal, to go to
perform a pilgrimage to the Hedjaz, in obedience to hig Allah’s Commands,
would ever hesitate to die in His path. Sir, the Mussalmans will rather take such
a death as a more virtuous one. If there be some supposed dangers, let the
Government make as far as possible their own arrangements for the safety of
the pilgrim ship, as they did in the beginning of the war, and I assure them
that if, God forbid, in spite of that, there is a mishap, they will never be blamed"
for that. The Mussalmans take the responsibility upon themselves.

*  Sir, my next point was to say something for providing the ordinary facilities
of daily Lte to the Haj pilgrims. Thig question hag on several previoug occasions
been discussed on the Hoor of the House, and with all our efforts as members
of the Standing Haj Committee for the past several years, we have been able
to aehdeve but little. Iiven when the Government agrees on some points, years
‘we taken to bring their decisions into action und into & practical shape. The
office routine for examining matiers is very slow, specially when oflicers are
daily confronted with several problems of a serioug and important nature, whe{e
“tne question of Haj probubly cannot have its position, about the tail. Sjr, in
arder to refresh the memory of the Honourable Members of this House, I would
submit that in consequence to a Resolution passed by this House a Haj Enquiry
Committee was appointed by the Government in 1929 to enquire about the
arrangement of facilities to the Haj pilgrimg at the pilgrim ports and on" the
voyage and make their recommendations. The Committee toured . over the
whole of India and gave a detailed report with 219 different recommendations,
It took Government full eleven yeare to examine this report and Yo take action
mnly on such few of them ag did not involve-an extra expenditure, so mach
so that in setting up Port Haj Committees the Government have saved a large
amount of money which they had to spend every year previous to their exist-
ence. As the troubles of the pilgrims did not end this question continued to be
ugitated and a Resolution was moved in this House for the appointment of a
Haj Officer in the Secretariat responsible for dealing with the Haj matters.
onsequent to this Resolution Mr. Rahim was appointed to make fresh
enquigies into Haj affairs in the light of the present day situation. Mr. Rah‘m
afso made a detailed report and made a number of recommandations in addi-
"tion to those made by the Haj Enquiry Committee. The report hes heen
under the examination of the Government for over two years, but nothing prac-
tical has heen done so far. In order. to give his' recommendations a practical
chane Mr. Rahim strongly recommended the appointment of a Pilerim Officer
in the Secretariat who could devote his attention entirely to work concerning

[ ]
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the pilgrimage. Bir, we are thankful to the Honouruble Dr. Khare that soon
-after he took over the charge of his Departinent, he made the appointment of
A Pilgrim Officer though a temporay one, and thut even for @ short period. I
hope that he will make the post a permanent one and that the finance suthori-
ties will have no objection to thas, as after all that will cost a paltry amount.
8ir, the Government of India have made themselves responsible for two
~rligious departments only, in the country,—the Ecclasiastical and Pilgrimage
40 the Hedjaz, and the House will be convinced to support my demand when
1 quote to them the figures of the expenditure of budget for the current year
on both the departments. Demand for the Ecclesiastical Department is
Re. 6,51,000 besides the expenditure that is incurred under the head defence
as compared with Rs. 65,000 only for the head, Pilgrimage beyond India. Bir,
it is a pity that thé Haj question ir so much neglected by the Government. The
status of the Pilgrim Officer should be like that of an independent adviser,
appointed from the publie, to the Honourable Member in charge of the Depart-
‘ment, just as there are so many other advisers in other departmente of the
Government of Indin. He should be vested with certain powers and authority
to deal with mattets pertaining to the Haj independently, without performing
«office formalities, in order to cxpedite the matters relieving thereby the Secre-
‘tary of the Department of a good deal of pilgrim work. Bir, since the report
ot Mr. Rahimm was brought before the House for consideration, we have had
a number of meetings of the Central Haj Committee and had also two confer-
ences at Bombay, to take the advice of the shipping companies with regard
to the proposed improvements in the present pilgrim ships and in the future
ones, but we have up till now not reached any definite conclusions in all the
anatters. 1 am, however, glad to inform the Honourable Members interested
in the Haj.that the conference was unanimous in having berthed accommoda-
‘4ion for pilgrims in pilgrim ships. 8ir, if the Honourable Dr. Khare continues
1 take a personal and keen interest in the Haj affairs, as he has been hitherto
doing, we can hope that much will be achieved. But if there is nobody solely
in charge of the work of the Huj continuously for several years to come, the
sluggish office machinery of the Becretariat will take years t?,"give a practical
shape to the recommendations made by Mr. Rahim. ]

In order to invoke the shipping companpies that undertake Haj traffic to
provide the best of amenities to the pilgrims the best way will be to create a
sort of competition among them, so that they may make their steamergs more
atsractive and equipped with all the possible facilities for the pilgrims.
Pilgrims should be sllowed to travel by any pilgrim ship of any company they
may like and the tickete purchased by them should also be valid for travelling
in any pilgrim ship of any shipping company carrying pilgrim traffic. '

Sir, so far as the condition of the pilgrims at the Port of Jedda and in the
Hedjaz itself is concerned, both the Haj Enquiry reports, by the Haj Enquiry
Committee and by Mr. Rahim are silent, 8s that wag not the point of reference
for purposes of enquiry and therefore none of them went there to see the affairs
themselves. Sir, it wag very important. and extremely necessary to investigate

[y

into the affairs and condition of the Hajees in the Hedjaz, as they have to pass |

at least a month or two during the Haj season and where they have to fuce -

many troubles and inconveniences. X

Sir, although there is o British Legation at Jedda and we have alsc an
Indian Consul there, they are of no great help to the Indian pilgrims. Their
existence there is more for political purposes than for any help to the Indians.

The staff there is so small that they camnot possibly attend to the Hajees ecven .

when they land at Jedda. The accornmodation at Jedda is so scanty that I
‘have myself seen thousands of Indians lving in public streets. There are no
adequate medical arrangements there for the Indian pilgrims which is an egsen-
tinl necessity in those days. The Indians have no approach to the Sa’udi Gov-
ernment for their difficulties and when they go to their own Consul, they are
ot attended. to. at all. ]Faﬁomﬂc of other countries enjoy special privileges in
the Hedjnz which are denied to the Indians. This is because their Government

L
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#ave not much regard for their own nationals and for their sentiments. There
.are many rubats or sarais built by Indian ptinces and other phi:anthropists in
the holy places of Mecca and Medina for the use of the Indians but most
ol them are either usurped by the Arabs there or are 1n possession of the- Hedjaz
Gepernment. If they be properly managed, I think they can best' be utilised
by the Indian pilgrims. Indian pilgrims also feel a great difficulty in taking the
Indian currency notes with them. Ignorant people from the rural areas are
generally not conversant with the currency notes and they are often cheated.
Moreover they cannot keep the puper currency safe.. It is not only Jgst, but is
.often spoiled with water. They should be allowed to take with them cufficient
number of gold coins to meet all their expenses there. Gold coins are very easy
to keep safe and also to get cashed at any place without any extra ciscount
.charges. The present number of gold mohurs allowed by the autherities to b
taken to the Hedjaz for Haj purposes is very small. The number should - be
increased ns the requirements of life have gone up so mnuch and the prices of
eatables and other commodities have risen enormously.

~ 8ir, I would now take up the question of Kamran quarantine station which
is.an unnecessary burden on the Indian pilgrims. The keeping up of this
-quarantine is absolutely not required, since the rules of compulsory inoculation
&nd vaccination of the Haj pilgrims were brought into force. From -seversl
years, the Hajees are not required to land at Kamran, but the pilgrim ships are
reguired to call at the Island, perhaps to keep up the convention. The unnaces-
-gary calling of pilgrim ships at Xamran is not only expensive to the shipping
companies, but is of great expense and trouble to the pilgrims in making pay-
ment of Kamran fees and also in prolonging their journey without any useful
purpose. Sir, the question of abolishing the Kamran quarantine was discussed
in the form of a Resolution in this House and the Government had promised
to examine the question but nothing has cofMe out so far. It is not known if
.any enquiries have been made in the matter or not and if they are made, what
conclusions have the Government reached. 8Sir, the fees that are charged as
Kamran Quaranljne fees, from the Indian pilgrims, are absolutely unjustified,
-when no service 1 done to them in return. If the Government is bound to keep
the quaranting station under some agreement with other Governments let them
keep it on, and spend from the Government revenues. Why should the Hajees
b= held responsible for its upkeep and administration, when no service ig done
tc them. Sir, with the courtesy of the Overseas Department, I am in posses-
sion of the Budget figure of the Kamran Quarantine station for the current and
‘the last year. The House will be intcrested to know that a huge establishment
of 163 persons, with monthly salaries from Rs., 22-12-0 to Rs: 1,850 is kept,
‘with an annual expenditure of Rs. 93,325, with no work to do throughout the
Jear, *

-

Bir, the total demand for expenditure for the current year is Rs. 1,71,3908
:afd was Rs. 1,72,647 from the last year. The whole annual expenditure is met
from the pockets of the Hajees alone for which they get nothing in compensa-
‘tion. The“Kamran Quarantine Fund of the Hajees, on the 1st of January, 1927
wus Rs. 7,57,861-1-4 but the same was reduced to Rs. 2,65,670-15-9 only at
‘the close of the year 1942, as the deficit budget, 6wing to the decresse of the
Kamran fees, was met every year from this Fund.  Taking into consideration
the current year's demand and the last year's expenses, the Jgpmran Quarantine
Fund, collected from the Hajees, will not only be reduced to zero at the end
of this year but will be under deht to be paid by the future Hajees. It is a pity
the pilgrims should be made to pay for the expenses which the British Goveyn-
‘ment should ordinarily pay. To examine this question, I strongly urge upon
fbe Government to appoint a committee of this House to visit Kamran and to
-examine the question of keeping or abolishing the Kamran quarantine and make
a report thereon to be placed before the House for consideration. T think a
small commjftee of the Members of this House should also visit the Holy land
<of Hedjaz in order to explore wavs and means of making the conditions of the
¥ajees belter, with the consultation, and co-operation and help of the Sa’udi
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Government. The Government should provide more funds to their Consul
there in order to provide medical and other facilities to the Indian Hajees. I
would also suggest that the Government should also consider the opening of the
land route to the Holy land of Hedjaz and also to explore the possibilitieg of
-carrying pilgrims by aeroplanes. I understand that if the pilgrims are carrid®
by aeroplanes there will not be much difficulty there.

Bir, if thig year, as I hope, pilgrims are not stopped from performing their
Haj, they should be allowed to carry for their use foodstuffs, rice, wheat, ghes,
dals and other eatables for their usé in the- Hedjaz, for I understand that the
foodstuffs there, are very scarce and dear. There are a good many rules and
regulations for the pilgrims to follow, which need a wide publication for the
benefit of the pilgrims. The Government have so far made no arrangements
for their publicity and I would® urge that all such rules and reguletions and the
Acts passed should be published in vernacular in a booklet. This hag been a
general public demand and has often been recommended by the -Central Haj
Committee and the Port Haj Committees. Sir, the Honourable Member in
charge of the Pepartment had, like myself, no time the other day to speak on
the Haj question on behalf of the Government. I am sorry I do not tind him
“here at present but I will request him through his colleagues to enlighten the
House with the attitude of the Government on this important religious matter
of the Musiiz3. :

8ir. Abdul Halim Ghuznavi (Dacca cum Mymensingh:. Muhammadan
Rural): Mr. Chairman, I find that neither the Honourable the Finance Member
nor the Honourable the Transport Member is present in the House and I have .
to deal with these two Departments. :

The Honourable Sir Sultan Ahmed: They will be coming in a minute.

8ir Abdul Halim Ghuznavi: Sir, one of the points that both these Members
make is that the taxes in this country are much lower than the taxes in the United
Kingdom «nd also that the railway fares in this country are much lower and
bear no cumparison with other countries. Therefore, they maintain, there is
a justifieafion of raising the railway fares by 25 per cent. The Honourable the
Transport Member is not here but for his information I may quote what is
prevailing in the United States of America regarding the railway, fares and
freights.

Mr. Chairman (Mr. K. C. Neogy): I realise that the question of railway
fares may have a general bearing upon the economic condition of the country,
but, as the Honourable Member knows, this would be strictly relevant to ths
discussion of the railway budget. '

Sir Abdul Halim Ghuznavi: Sir, you yourself asked the Honourable the
Transport Member day before yesterday as to what conclusion they had arrived at
with regard to the 25 per cent. increase in fares. I am merely pointing out
to this Honourable House what is happening in the United States of America.
Tt is said: ‘“We, Americans, are paying more today for most things we buy,’
but there is one outstanding exception, rail-road freight rates. They are the
same or lower than before the war.”” The same is the case regatding the
fares.

Now, Sir, in the name of anti-inflation the Honourable the Finance Member
has been taxing us in various ways. Take, for instance, the Corporation tax,
From every rupee g the excess profits he takes away the whole of the income.
Excess profit tax in a rupee is As. 10/8, income-tax and super-tax is As. 2/2
and compulsory deposit is As. 8/2. That makes the whole of the excess profit tax
which the Corporation can make and which is being taken away. Now, Sir,
what is the position of the Corporation? These arg all infant Corporations in
this country and they have been bled white with the result that there will be
nothing left for their future development. Take the case of a company which
made a standard profit of 3 Jakhs in 1939-40. The tax paid was Rs. 65,825
and the amount left for distribution was Rs. 2,84,375. Today the #axes have
gone up 8o high that it leaves now only Rs. 1,84,375. These are the figures and
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1 challenge contradiction. That is on 8 lakhs of rupees standard profit. Now,
on & standard profit of 5 lakhs of rupees the position is this. From 5 lakhs to
18 lakhs, except that the excess profit tax deposit has been increased, the net
amount available for distribution is the same, namely, Rs. 1,78,125. That has
become the position. I place these figures before this Honourable House to
show that the Corporations have simply been wiped out by the way they have
been taxed. ) :

Now, the argument put forward is that that is a mere deposit and we do not
take it away. But you have not said in any clear terms as to when you are
going to pay us back that deposit. . _

The Honourable Sir Jeremy Raisman: It is in the law and it has already
been stated clearly.

Sir Abdul Halim Ghuznavi: Will you kindly say what is in the law? I am
ignorant of the law.

8ir John Sheehy (Government of India: Nominated Official): It will be paid
back twelve months after the war.

Sir Abdul Halim Ghusnavi: Are we entitled to any interest on that deposit?

Sir John Sheehy: Yes, 2 per cent. .

Sir Abdul Halim Ghuznavi: May I take it to be certain that 12 months afte
the war the forcible deposit that you are now asking us to pay will be returned
to us with 2 per cent. interest? -

The Honourable Sir Jeremy Raisman: That is the law.

Sir Abdul Halim Ghuznavi: And it can be repudiated.

8ir John Sheehy: Who can repudiate it? )

Sir Abdul Halim Ghuznavi: But why can’'t the Honourable the Finance
Member say it in clear terms? -

The Honourable Sir Jeremy Raisman: 1 said it is the law.

Mr. Chairman (Mr. K. C. Neogy): If the Hpnourable Member desires a
reply to his question, he should resume his seat. ‘

The Honourable Sir Jeremy Raisman: I have said it is the law. My personal
assurance is not of as much value as a statutory obligation.

_Bir Abdul Halim Ghuznavi: I am now satisfied that after 12 months after
the war I will get back my money which you have forced me to deposit now.

Now, 8ir, I come to the,next point, the death duties. You threaten to
impose these death duties if not this year next year. Now, the position in
this country is quite different from that of other countries so far as death duties
are concerned. We have in thie country -Hindus and Muslims. Under the
highest Court of British law, the Muslim waqf alal Aulad has been
acknowledged. A Muslim can make a trust for the benefit of his children
which is-a good trust and he becomes not the owner but a trustee and you
cannot take it away. Then, under the Hindu law there is the law of Mifakshars.
Under this law there is no death in the Hindu family in the sense that the
son and the son’s son and so on become co-parceners with the rian who is in
possession of the property. There is no death in the sense {jat he cannot
transfer it to somebody else. They are co-parceners themselves from the very
beginning. 8o, it will be very difficult to realise the death duty in this country.
How you will be able to realise the death duty, I, for one, cannot understand.

The Honourable Sir Jeremy Raisman: Wait for the Bill.

Sir Abdul Halim Ghugnavi: Sir, too much has been said about the contrcl
of prices. The control of prices, I should like to know for whose benefit. Not
for the benefit of India. The benefit is for the U. K. and for U. 8. A. You
have controlled the price of jute, vou have controlled the price of hessian.
Who are the buyers? U. S. A. and U. K. You will not allow me to sel] them
direct. You have reduced the price for the poor cultivator. My Honourable
friend shakes his head even without knowing what T was driving at. You have
controlled the price of everything that U. 8. A. and U. K. want. You have
deprived me of the chance of making any profit by selling the goods direct.
You will not allow me to export at my pries. You hiive forced me to sell at the
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controlled price which you haee fixed for the benefit of these two countries.
What is the effect of that? The effect of that is this. The U. S. A., when
they sell their goods to this country, they are not controlled. They take any:
profit which they choose. Whereas the Government of India by controlling the
price of commodities in this country allows the benefit to go to U. K. and
U. S. A. I will give one example to show how the one-sided arrangement
works. I refer to the sale of gold. A year ago, if I remember aright, the
Honourable the Finance Member thumped the table ¢n the floor of the House
and he threatened the speculators of Bombay about the sale of gold bullion and
about the sale of cotton. - He said, he would teach them a lesson if they did not.
behave themselves and if they made such huge profits out of the sale of gold:-
and cotton. The Honourable Member - threatened that he would put the:
whole machinery of Government into operation to aake the speculators realise-
that they ought not to shoot up the prices sky-high for bullion and cotton.

The Honourable Sir Jeremy Raisman: I did teach them a lesson.

8ir Abdul Halim Ghuznavi: Yes, the Honourable Member did teach them m
lesson, that is only for the Indian section and not for America or U. K.
The Honourable Sir Jeremy Raisman: Nonsense.

*  8ir Abdul Halim Ghuznavi: I am coming. to the sense. You have not
controlled the price of gold which you shayld have done in common with the
control you have imposed on other commodities like jute, cotton, etc. Why’
did you not control the price of gold? Why did you stop me from importing
gold into this country? Why did you restrict everybody from importing gold?’
N lrh OChairman (Mr. K. C. Neogy): The Honourable Member will address.
the Chair.

8ir Abdul Halim Ghumnavi: The Government have only stopped me from:
importing gold direct. In fact the Government have prohibited private persous-
from importing anything without their permission. The Government took.
into their hands all control. To our utter amazement, the Honourable the
Finance Member, the other day, was justifying the sale of gold in this country
as it was conferring a great boon on the cultivators because they were getting
s higher price for the wheat which they sell. This -was a curious justification.
I got down his speech word for word the other day. He said that ‘‘the agricul-
turist whose products were selling at four or five times the pre-war prices gets-
more gold for his wheat or paddy today than he would have got in the pre-war
period”’. I wonder if the Honourable the Finance Member realises the fallacy
in this argument. It is merely a smoke-screen to cover the whole inequity of
the transaction. Take it for granted that the agriculturist by selling the same:
amount of wheat and exchanging the proceeds for gold gets double the quantity
today than he would have got before the war. Let me clearly analyse :he
nature of the transaction and see who profits and who loses. The agriculturist
sells his wheat in the Indian market and gets a higher price than he would have:
got in the pre-war period and with this additional income he purchases gold
which is sold at a price higher than the pre-war price or the prevalent price of
-gold in Great Britain. What does it mean? In other words, it means thiss
that the higher money realised by ‘the agriculturist is passed on largley to the

- person who sells gold, so that while the agriculturisft may profit to some extent,
the Indian consumer of wheat is generally exploited both by the agriculturis§
and by the Government who sells gold.

The Honourable Sir Jeremy Raisman: Clear as mud.

Sir Abdul Halim Ghumavi: Abuse is no answer. ‘

The Honourable Sir Jeremy Raisman: Try it in the case of jute.

Sir Abdul Halim Ghuznavi: What is the selling price of jute?

The Honourable Sir Jeremy Raisman: Double the prewar price. ,

Sir Abdul Hallm Ghuznavi: But how does, it work out? Mv Honourabls
“friend says that jute is selling hicher than what it was before the war. You
. cannof compare the two commodities, wheat and jute. The Government have
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reduced the price of jute and bessian for the benefit of U. K. and U, S. A,
Don't talk of the price of jute. 1 am a jute man. You have reduced the:
price of finished products. My point is this, that the higher money realised by
the agriculturist is passed on largely to those fellows who sell gold on behalf of -
U. K. and U. 8. A. Why do not the Government put a ceiling price on Jold?
Whoever may be the seller, from whichever part of the world be comes, he
shall not sell gold at more than the ceiling price. That would be for the
benefit of India.

The Honourable Sir Jearemy Raisman: Have the bears been talking to you
lately ? ‘ :

Sir Abdul Halim Ghuznavi: I am not a speculator myself. These bears and
bulls seem to haunt my Honourable friend day in and day out.

The Honourable Sir Jeremy Raisman: Not me.

Sir Abdul Halim Ghuznavi: It is not me. 1 have heard the Honourable
Member more than a dozen times talking about bears and bulls and the
speculative transactions in Bombay, but luckily for me I am not a Bombayman,
I am not a speculator. .

Mr. Jamnadas M. Mehta: Luckily for whom?

8ir Abdul Halim Ghuznavi: Luckily for me. Otherwise I would have
" been a share office rat, '

Sir Cowasjee Jehangir: Are there 110 speculators in Calcutta?

Sir Abdul Halim Ghusnavi: At any rate not for gold and bullion. Sir, I am.
sure you remember, as you were & leading Member of the House in those
days,—the agitation in this country during the prewar era when gold was freely
allowed to be exported from this country by Sir George Schuster, the then
Finance Member. And in spite of the opposition in this House and outside
the reply that Government gave was that they refused to levy any export duty
on such gold and put forward the argument that normal trade should not be
interfered with. One realises even more graphically the inequity of the
present arrangement. Furthermore if Government think that the agriculturist
may obtain a slightly larger amount of gold through the foodgrains which e
sells the value of the gold which he is holding in store today is boumd to falb
when the war is over. And this will mean robbing the poor agriculturist.
When the Government of the United Kingdom wanted to buy our silver they did
not allow us to sell silver at the market prices which would haWe prevailed if'
there were no eontrol in the United Kingdom market. They controlled the
prices there in the United Kingdom and we could not sell the silver at the
prevailing prices in India. But see the situation today. Openly and shame-
lessly they tell us that for the benefit of the agriculturist this gold is sold @bub
under a cover so that we may not see where the benefit went; it went to the
United Kingdom and the U. S. A. and not to India.

Then about Sterling Balances. With regard to these sterling. balances in
London which India possesses today there has been a great misconception both
as regards their origin and as regards their ultimat disgosal. '];‘h? sterling
balances represent the goods and the services which India has delivered not
merely to the United Kingdom but practically to every Allied nation. Tl;ey
represent in part the favourable balances of the- trade in merchandise which
India has had during the last five years of war with many of these countries.
They represent also the value of the services rendered in India by Indian
workers and the goods supplied in India to the Allied nations. Again })'y
arrangement between Great Britain and India regarding the incidence of mili-
tary costs a certain part of military expenditure not directly attrnbuta}{le to +he
defence of India is paid for by the United Kingdom. The cost of the maintenance
of the Indian troops beyond the borders of India, such as troops that haYo
played such & glorious part in the Middle East and parts of which are now
Sicily and Italy, is borne by the United Kingdom, But the fact is tl_mt part
of their pay is being credited in sterling in T.ondon against a rupee-disbursed

’
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= pay to them or to their families by the Government of India. And lastly, the
favourable balances of trade in merchandise with the United States, South:
American countries and other natigns instead of being credited in the currencies-
of those countries have all been allowed to agcumulate in sterling. By the end
of this financial year these accumulated balances are expected to amount to-
nearly one thousand crores and in 8 year or two they may amount to 1,500 crores.
sterling. This amount represents, as I have said, the privation, the blood and.
sweat of India, which India has undergone in & hundred different ways, and it
also represents 'much of the resources of India which have been-freely exhaustd
in supplying goods to the United Kingdom and other allied nations. There
should be no question: about the propriety of accumulating the sterling balances:
on the one hand or checking of the flow of the sterling balances on the other.
It is a debt which Great Britain owes to India and which India expects will Le
discharged in course of time. But there is a growing distrust in India about
the whole future of the sterling balances, a distrust which has been mainly
caused by the agitation recently started in Great Britain and to a certain
extent repeated in India. The Finance Member in his budget speech last year
explained at great length the nature of the details of the financial settlement
arrived at between His Majesty’'s Government and the Government of India.
He pointed out the general principles under which allocation of expenditure
_between the two Governments ‘was made. The Finance Member has recently
explained still further, in view of the doubts expresséd in this country, the
justification for the burden imposed on India. He has explained fully thke
manner in which this allocation has been made. He has pointed out that the
defence of India is purely a responsibility of the Government of India and thut
the cost of Indian war measures is a liability of the Indian Government.
General defence, apart from purely Indian defence, is a responsibility of His
Majesty's Government. The Finance Member has also pointed out that what
constitutes India’'s war measures and other things required for the defence of
India is just certified by the Commander-in-Chief. In the actual allocation
it is the Auditor General who decides what expenditure, according to these
general principles, should be debited to India and what to England. This
expenditure is accepted both by the Government of India and by His Majesty’s
Government» Once the principles of general allocation have been fixed, it
seems to me that having regard to the persons who are responsible for the
application of these principles, Great Britain at any rate should be perfectly
eatisfied that the allocation is just. _
ow let us see what is happening in this country as well as in the United
Kingdom. In spite of these assurances and the statements made in India and
~ the arrangement that has been arrived at between the two Governments, one is
amazed to see that financial journals in Great Britain are now complaining
about the hard bargain that the Government of India have made with: the
Government of England. Only yesterday we read in the local papers that the
Financial Times of London has complained that it was a very hard bargain that
India struck. This sort of thing has already started. The size of the Indian
sterling balances seems to upset them entirely. The Economist raised that
ery and it has been now taken up by the Financial Times. They have
naively suggested this. We are coming to the point: Why there is fear in the
minds of Indians. The Financigl Times also has complained of the hard
bargain with Britain and has naivelv suggested that the inflation in
this country can easily be solved if the agreement with Great Britain
is altered so as to make India contribute more to the war effort, as if India
has not contributed to the last pie. India has contributed their blood, their
money' and everything they possessed; thev possess nothing else now. The
attitude of some of these economic and financial journals of London, which
normally reflect the opinion of the Government there and are supposed to be
influential in financial matters, has seriousty upset public opinion in this countrv
The Financial Times further suggests fiat ‘‘a still further increase in sterling

4PwM..
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balances is unavoidable’—mind you, this is what Finantial Times feels—and
yet a suggestion has been made that somehow or other these sterling balances
should be reduced. In blunt language this is virtually an attempt at the
repudiation of the sterling debts if not wholly at least in part. There is no
parallel to the attitude that has been adopted by these journals in England.
Sir, a debtor who has borrowed large sums of money, who wants to borrow still
further sums in the coming months, suggests in the very course of borrowing
that he must inevitably regudiate a part of the loan. Is it any wonder that
Indian opinion is gravely suspicious of the whole affair and is beginning to feel
that a large part of the sterling loans will never be repaid to this country?

Now, Sir, the idea that India has not played her part financially in this
war, which is being propagated by the financial journals in Ingland and which
I regret to say is being fostered by a certain section of the Anglo-Indian Press
in this country, is as preposterous as it is untrue. The burden on India of the
war expenditure compares favourably with the burden which any other country
has undertaken viewed from the right perspective. Take the pre-war Military
Budget. You will find thd} against the basic normal budget of 386 crores,
India’s military budget in the coming year is 376 crores, nearly eight times the
pro-war budget figure, in addition to the capital expenditure of 24 crores—an
inorease of nearly 800 per_cent. over the pre-war budget figure. Taking the
national income of the country as a whole and the proportion of the expenditure
in relation to that income, India’s contribution is at least as high as that of
any other country——I should like to say that it is the highest in proportion to
what India has been paying for this war. It is extremely sad to think that the
contribution of India in men and money has not been adequately reslized or is
realized, and deliberate attempt is now being made te whittle it down. Sir,

‘ the other day His Excellency the Viceroy in his address to the Central Legis-
lature referred to this magnificent contribution and. stated: *‘I shall do my
‘best to see that the debt is acknowledged and paid not only with tributes of
words but with practical aid.”” I do not know what aid will be given to us.
1f His Excellency the Viceroy and the Government of India can assure us that
the debt will be repaid in full, not immediately but within the hext few years,
it will go a long way to restore public opinion in this country. The full amount
of the debt is not: even appreciated. I refer to the fact that the Indian troops
and Tndian seamen overseas are being paid by Great Britain and that much of
their pay is represented in these sterling balances or as 1 prefer to call them
‘the I. O. U..of His Majesty’s Government’.

But what is the pay that the Indian soldier and an-Indian seaman gets? I[s
there any other seotion of the Army or the Navy which is fighting on the side
of the Allies which can”claim to be more effective and more daring and which
has to its credit a better record of gallantry than the Indian Army 'on the
battlefield? Is there any other section of the Allied armies which Great Britain
has got at such low pay? And yes while this is not even appreciated, we hear
# howl from the financial journals about the much accumulated sterling balancea
and about the hard bargain which the Government of India has driven against
the Government of Great Britain. Englishmen must, if they are not to deserve
the epithet of shopkeepers, be ashamed of this agitation which is typioal of
ingratitude.

Bir, I shall now deal with the question of how the sterling balances should
be repaid. But before doing so I should like to point out to those who do not
want more sterling balances to accumulate that it is quite easy to stop further
accumulation of sterling balances if Great Britain ceased to purchase anvthing
more from India and to require the services of Indians for any such purchages.
It is better to do that.than compldin of accumulation of sterling balances.
India is perfectly willing to continue to contribute to the war effort and to supply

-‘both men and resources provided thay have no fear that these debts will oe
repudiated later. But the main criticism and the main fear of public opinion
in this country is this, and I want to put it quite frankly. Apart from the
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present attempts to re-open the agreement about military expenditure it is
feared that after a few years Great Britain may quietly repudiate the balauce
of the debt. Its loudly advertised position of a trustee for the poor Indian
may not stand very much in the way of its coming to the conclusion after five
or six years of instalment. payment that it can no longer afford to pay the
balance. In fact, new theories may be started. A re-examination of the whole
Jposition may be suggested and the financial news#Papers and economists of
-Great Britain may put forward the view that the whole basis of this agreement
aas wrong and that on the basis of a re-examination India ought really to have
& share of a thousand million sterling more of the expenditure for successfully
waging the war. I want to ask the Government of India, both the British and
fhe Indian Members—for I make no distinction between {hose who are in charge
.of Indian r8venues and who are expected to look after the interests of India
first and foremost—whether .they have thought of any guarantee which His
Majesty’s Government could give in respect of liquidation of this' enormously
.growing debt. Tave they put forward any proposal fo His Majesty’s Govern-
'ment as to how this debt can be redeemed? Have they made any suggestions
a8 to what portion of it is to be redeemed in each year succeeding the year
-of peace? They are now lending freely to Great Britain. A lender must how-
-ever take into consideration the fact as to when and how his debtor will be iu a
position to repay his debt. 1t is a matter of common sense and common
Jprudence that one should make certain that the borrower has the capacity and
the will to pay back. . Have the Government of India assured themselves of
this? Are they not in a position today to state categorically that they are
-satisfied that His Majesty's Government will pay the entire debt without re-
~opening any agreement and without restarting any controversies as to the
mutual obligations of these two countries? I hope, Sir, the Government of
India would be in a position to answer fairly and squarely these questions which
-are causing a great deal of anxiety to the Indian public.

Now, Sir, about the export of articles. In the Commer¢e Department some
years ago, there were some irregularities about exports and imports so far as
tllus country was concerned. It was unavoidable, 1 agree. But what is she
position today? The position is this that the Commerce Department has
vimposed limits. They have given quotas. A man who was not an exporter in
previous years is not eligible to any quota for export or import ~What was the
position before the war? There were very few Indians who were in the import
or export trade. The whole import and export trade was in the hands of the
Europeans, ‘the vested interests. At that time there were export advisory
-councils in the provinces. This was about 1940. They are no longer function-
ing. The Commerce Department is the sole authority to say whether ‘A" can
.export -or import, not looking into the matter that in 1941 or even before the
war, many things were not exported from this country. So there could not be
any merchant, be he an Englishman or an Indian, who could export those
‘things. Now India is in a position to export. If you ban them from exporting
now on the plea that you require these things, you are not allowing those goods
‘to be introduced in those countries which after the war would be very useful

" for trade. The Commerce Department must remove all restrictions that are not
required and go through the list of the goads on which they have put a ban
-against export.

1 will give an instance. The mother of pearl button was never exported
from India. They are being made in thousands and millions by hand in Dacca
-and you stop me from exporting to Ceylon, New Zealand, Australia and
-wherever it is wanted. Your excuse is that it is wanted in India. T say it is
not. We have enough to supply India. The trouble is that you will not go
‘through the list and find out what things are available. Your statistiqal figures
_qome from the various Provincial Governménts who take no interest in finding
.out the truth. You rely on their letters and vou immediatelv stop export
‘without making any inquiry yourself. +If you conld restore those export and
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import committees which were funotioning before, these troubles would not
arige and India weuld benefit from exports and imports which you are preventing
them from doing. . :

* 1 will, Sir, briefly deal with the coal situstion and leave it to you, Sir,
to deal with it yourself. The coal situation is very acute and it is gelting
worse. The Honourable the Labour Member is not here. .He would have
benefited by hearing what I have to say about it, You remember, Sir, that
I used to take great interest in coal in the years 1930 to 1982 in this House.
At the beginning the Government thought I was criticising them unfairly
about the purchases of their coal and the rates they used to pay. This war
started in 1989. What have they done? I asked the Government of India
to control the coal situation. In the last war, if I remember rightly, either
‘one of the Members of the Railway Board or the Agent of ~the Bengal
Nagpur Railway was asked to join the Board as Coal Controller. .
Under him was the Chief Mining Engineer with the Government and he had

- 8 civilian Deputy Controller, probably one of the burra Sahebs of Birkmyre -
Brothers. Things went on smoothly, although one has to remember that

there was not sucle trouble over shortage of wagons, lines and transport faci-

lities as they are this year.” But coal used to be purchased from outside and.
distributed to the railways”and ~to the industrial concerns and for civilian

needs. The present Labour Member has told us of some scheme that he

intends to put before this House in tegard to coal control. Beyond this

nothing appears to-have been done, first of all to fix the ceiling price of coal

«nd to find out what quantity of coal- was available. A gentleman was put

in charge of Transport. He was the right man bat he has no knowledge of

coal mines nor does he know how to get the coal from the collieries. Imdden-

ly the coal position worsened further in June last, due to the following facts.

The labourers went away. Colliery labour is not permanent. They got

better wages in the army. They got ration free, high wages, and men, and

women could work together if they chose. "Then there was the harvesting

of their own crops which were fetching much higher prices than before.

Therefore, there was lahour shortage throughout. That was one of the things

which the Government of India had not foreseen; if they had done o, they

could have easily tackled the situation. The second difficulty was the uvail- -
able trangport. “ransport was not available because there was no transport
available. Most o] the wagons and locomotives had gone to TIraq and Iran.
Though there was 400,000 tons available, there was no transport {o carry that
coal to the various destinations which would have relieved the shortagc: fromn
which all of us are now suffering. Then there was no organisation, it went
on from chaos to chaos. Nothing doing, no man was responsible except that
-8 Transport Officer. was appointed. Railways* were avithout coal, but the
Transport Officer had nothing to do with railways; he was responsible for war
transport only. And that is why 71 trains were stopped on the North Western
Railway. Nobody looked after the railway coal. Before the last war, durfug
the interim period and before the present war, the Chief Mining Engineer was
respons!b!g for coal for the railways. Now, he is not responsible, the whole
responsibility has gone to the Transport Officer. He knows nothing about
mining, nothing about the coal position. He did not come in contact with the
collicry owners or merchants. Besides, his duty was to see only to war
transport,.and his duty ends there. On the top of all that, after a greaf
flourish of trumpet, came Mr. Young. Though his name is Mr. Young he is
very old. (Interruption.) He does not know his job, that is what T am
told. He has not got a mining certificate, and what does he know of mines?
Transport of India—he had no experience of it, except that I heard that he
had been found unfit in the North Western Railway some years ago.

Dr. P. N. Banerjea: That was his greo,t'qualiﬁcation—unﬁtness1 -

Sir Abdul Hallm Ghurnavi: And that gentleman was brought with a
flourish of trumpets on Re. 6,000 a month. .
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An Honourable Member: More than an Executive Councillor?

. 8ir Abdul Halim ‘Ghuznavi: Yes, he himself told me. I am the Chairman
of the Colliery Association and I had to meet him. He cannot make up his
mind one way or the other, and there is thorough non-co-operation with svery
one. - *

Pandit Lakshmi Kanta Maitra (Presidency Division: Non-Muhammadan
Rurgdy, What about dearness allowance for him?

o Abdul Halim Ghuznavi: I wish him all success, ‘but I submit that a
man who wants to be at the top of something must know that thing befors
he can order. Otherwise his order will not be accepted by those who know
that he does not know what he talks about—all tunkum. But /there was &
simple method which they weuld not adopt. There are so many Members of
the Railway Board. Appoint one of them as Coal Controller here, and put
the Chief Mining Engineer and this Transport Officer together, and things '
- would have gone on smoothly. Make the Chief Mining Bngineer responsible
for the availability of coal, because he gives you statistics of figures of coal.
He is responsible for the figures provided to Government. Make him respon-
sible for providing the quantity of coal, make the labour position .easy. If
what the Labour Member said today is carried into effect T"think that it will
go some way in easing the situation. After all it is not_jute business, that
jute will come every year and manufacturers can afford ‘to put up a lower
price foreibly which the Government of India dictates for the benefit of the
United Kingdom and the United States. There is a huge contract with .the
U. 8. A. and the jute mills were forced to sell at a ridiculously lower price,
much below cost price to the mills, but the mills did not make any loss,
they rgade it up from the poor cultivators. That is how the control price
works, not benefiting us, not for us, but for the benefit of the United Kingdom
and the. United States. Why should the &dMiéry owner raise’ more coal,
because the more he raises the more excess profit you take away.

At Honourable Member: No, no. : .

Sir Abdul Halim Ghuznavi: If my Honoursble friend, the Labour Member,
had made that statement two years ago, things could not have come to this
pass. Now, you have been taught a lesson that they would not raise any
:more coal only to pay the profit to the exchequer, and now you haye condes-
cended to take intc account war bonus, war allowance, etc. As if you are
being generous! Your heart was not so generous thea, but you are
forced to be generous now.

The Honourable Sir Jeremy Raisman: It is all the blood and sweat and
i And tears of the poor colliery owner! S .

tOIIIFII‘I.dT*:e%;apmm- portimer (Bengal: European): I do not know whom you
mean by ‘‘you’’. . You are talking all the time o “yqu". Does the Honour-
able Member mean me? _ \

Dr. P. N. Banerjea: The European Group.

An Honourable Member: The Europedns. o

Mr. Hooseinbhoy A. Lalljee (Bombay Central Division: Muhammadan

. The colliery owners. . . _ )

Rur;g A‘hd?llcﬂa.lm); Ghuznavi: Mr. Chapman-Mortimer once cut a joke with

' t “who”. T will give my reply later. ]
meﬁg?lbhai‘:m(;n (Mr. ’K.gC‘ Neogy): The Honourable Member had better

d. with his speech.

procse; AVI‘::\ul Balil?l.\ ‘Ghuznavi: Government was forced to announce what
the Honourable the Labour Member had done. If they h?.d not done that,
you cannot expect any coal mine owners to exhaust their mines and pay your
exchequer and derive no benefit from the excess of coal that they produce for
the necessities of war. The Honourable the Finance Member l'aughed at me
and said that this is the sweat and blood. He forgets that in his own country
the coal mine owners had done the same ‘thing; they had extracted” the same
thing there. '
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Mr. Hooseinbhoy A. Lalljee: Jhis is westernised public spirit!

Sit Abdul Halim Ghuznavi: I say this is from - our sweat and blood,
because look at the taxes you haverincreased since 1989, and the excess p}'oﬁts
tax that you are levying. The posifion is that with the present taxation I
have to pay twice over. This year I shall have to pay quarterly in advance
:and also pay last year’s tax. If I go on like this, nothing will be left for
me in the namé of deflation.” There will be no money in.my pocket and the:
only way of saving myself from this taxation is to put in a petition of
insolvency. I cannot make any income. What is the use of muking an
income and paying it awdy to Government. It is much better not to make
.any moncy and live on what I have made. If you go on taxing and taxing,
there will be no other remedy but the one I have suggested.

Sir, I'cannot be accuseg of taking a very long time. T will npow come
to the question of food but before dealing with the food question } wish .to
make a reference to my Honourable friend, Sir Jeremy Raisman, in regard to
something which he will appreciate. I am not saying’ this by way of criticism
but by way of assisting him and also asking him to assist us in our work. In
Bengal, thers is a Defence Loan Committee of which I am the Chairpnan and
there are two Secretaries under me, Mr. Hirtezel and Mr, S8ingh Roy. Day
in and day out, we are working to make this defence loan a success in, Bengal
and I am proud to say that we have succeeded beyond our expectation. I
wish to pay my tribute to my committee .and my two Secretaries for the
work they have done in Bengsal in raising these. defence loans under such
difficult conditions, with the Japanese raiding. Chittagong and other places. In
spite of these raids and these bombs which fell in Caleutta, our defence loan
' committee continued-to work and bring in as much money as could possibly

be-done. Only the other day Mr. Gladstone, the Sheriff of Calcutta wrote a
letter to the Statesman complaining that he would be the last person to
advise anybody to buy a savings certificate and his reaspn was that the compli-
cation in the withdrawal of a savings certificate is enormous. That has been
replied to by Mr. Hirtezel. In spite of that My. Gladstone, the Sheriff, says
that these certificates are the small investor’s means of saving and helping
the war effort- and he says that everythihg should be done to make things
easy for him and reduce complication. I pass on this suggestion to the
Honourable the ginance Mentber and ask him if he would help ys in meking
these certificates less complicated, sq that we can be more useful to him in

getting him more money in the shape of these loans. ’ )

Now, 8ir, I come to deal with “the food question and I trust’ that every

Bengalee will hear attentively what I have to say if he wants to show his

face in Bengal. The famine of 1948 was worse than the famine of 1770.

When I eonclude my statement on the food. question T will read a paragraph

on what was said' about the famine of 1770 and what tH® Anglo-Indian

journal, the Statesman has said about the famine of 1948. '

[At this stage, Mr. President (The Honourable Sir Abdur Rahim) resumed
the Chair.] '

My first point is that so far as the food question is concerned, it must be
the responsibility of the Government of India. It must be treated as an all-
India question; the Government of India must not make this the responsi-
bility of the Provincial Governments. In all provinces, .the Government of
Indin must take the responsibility for food. Whether it is a surplus province
or a deficit province, the Government of India must see to the food position *
in the various provinces. The ‘Grow more food' campaign will not help merely
Ly saying ‘Grow more food’ and making speeches at the Peliti’s restaurant or
the Firpo’s. The ‘Grow more food’ campaign must be followed by giving aid
to the agriculturists in the way o_f seeds, implements and loans, so that they
can grow more food. I challenge the Government of .India’s figures which
they obtain from the provinces and from the province of Bengal in particular;
saying that the percentage has been increased by so much. I question that
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because the figures you get ‘rom “the provinces are not accurate and cunnot.
be accurate inasmuch as you have got no organisation to collect the statis-

tics in the provinces. You must remember that in England, before the war.
the self-sufficiency wgs only 80 per cent. After the war, by means of ‘Grow

more food’ campaign they have raised it to 86 per cent. I quote this on the..

suthority of this book called ‘Economic Intelligence Service, War time Ration-

ing and Consumption’. I am quoting these figures from this hook. 8o far-

as rationing is concerned, you have started at the wrong end. In England,
basic food has not been rationed while basic food is rationed in India. I say
tnat this is inhuman, that basic food should be rationed. They do not waut.
to give us a morsel of food. In England, Mr. President, tha bagic food is:
not rationed. Bread and flour are free and so are the cereals and potatoes.
You start rationing with our basic food, rice and wheat. Even that you do
not give us enough to feed ourselves, leave alone the feeding of the labourers..
Mr. Kirby, who is the Rationing Officer in India, has been quoting the ration--
fng system of the United Kingdom and I would like, therefore, to point out.
to him that in the United Kingdom the basic food has.not been rationed.
The Honourable Sir Jeremy Raisman: You have said that four or five times:
now, and it is not even true. ' ’

Sir Abdul Halim Ghuznavi: We are all grateful to Major-General Wakely
and his collengues because they saved Bengal last year by rushing food to-
the villages. We are grateful to His Excellemcy the Viceroy and also His
Excellency the Commeander-in-Chief -because they have saved Bengal. 1 have:
got pictures of those days, a copy of which I shall place on the table.

Mr. President (The Honourable Bir Abdur Rahim): The Honourable

Member cannot do that.

. Sir Abdul Halim Ghuznavi: My friend laughs even at the death roll which
I wanted to show.

Mr. President (The Honourable 8ir Abdur Rahim): Will the Honourable
Member spesk up? .

Sir Abdul Halim Ghuznavi: I have lost my voice, Sir. I had influenza for
gix days. What we want in Bengal is this. Early in the war many officers
who were engaged in the transportation service of Bengal were recruited for

‘the army and much material such as, locomotives, steamers and barges, was:
sent to Iraq and other places for war pyposes. The result of it has been
that Bengal has been denuded of a large percentage of her peacetime trans-
port facilities. = - -

Mr. President (The Honourable Sir Abdur Rahim): All that has been said
before. '

Sir Abdwl HAlim Ghuznavi: But I must mention this in connection with
food. .

Mr. President (The Honourable Sir Abdur Rahim): But all that has.beew
said more than once. . '

8ir Abdul Halim Ghuznavi: The food debate took place more than once

~and it must have been seid on those occasions. .

Mr. President (The Honourable 8ir Abdur Rahim): The Honourable
Member would be perfectly relevant in referring to any fresh development in
:‘he foad situation, but on the Finance Bill he cannot reopen the whole past
whistory. :

The Honourable Sir Jeremy Raisman: Is the Honourable Member. com-
plaining of the export of foreign experts now? o

Mr. President (The Honourable B8ir Abdur Rahim): The Honourable
Member will go on. .

8ir Abdul Halim Ghuznavi: Sir, unless the Governmenf of India carry
out the suggestions that I am going to make here 'and now, I can tell them
that there will'be another famine next year in Bengal for which we have

*



THE INDIAN FINANCE. BILL . 1447

to be on the look out. My suggestions are these. We want at least 500
lorries to be placed at the disposal of those who are rushing food in various
parts of the Presidency. We want boats which have been dgstroyed by the
‘denial policy. Flats in their hundreds are required. In the interior of East
Bengal no rice can go by train: it can go only by means of bulloek-carts,
boats and flats. Those are the ,only systems of tramsport that prevail in
Fastern Bengal. - At least 100 flats and 50 steamers must be procured if
Bengal is to be sfived from another famine. Rice will not be sent out in the
interior if these flats and these steamers are not available. They are all senf
out.to Iraq and Iran. They can be brought back at once as they are no
longer required there, but they are badly required in Bengal. No steps up
till now appear to have been taken to build more steamers and barges in India
for India. Steamers and barges must be built at once. We must have a
long-term policy because the war is not going to end so soon as one would
like it to be. The Assam Bengal Railway is badly in need of locomotives. At
least 25 more locomotives are required if you want food to rush into Bastern
Bengal. So, steamers, flats, barges, boats, locomotives, wagons, and even
‘bullock-carts and bullocks are required. The Government of India can eesily
_get o list of all these from their experts who are running their show in Bengal
so far as food is concerned. The Midnapore cyclone has practically caused &
heavy loss of bullocks, hoth for carts and for ploughs.  Therefore, these
‘bullocks have to be obtained from other parts of India and sent to Bengal if
they want to save the situation. Every form of transport is required, from
the primitive bullock-cart and country boat to the broadgauge locomotives if
the next famine ia to be averted. The main thing is that the question must
be bandled at once and there should be no delay. Also, the officers who are
in charge of food arrangements in Bengal may be kept for another year or
two and they should train the people of Bengal ‘to avert the next famine.

I will not take up any more time of thge House and conclude by saying
‘that the famine of 1943 wsg a much more severe one than that of 1770.
Anybodv who reads the Statesman will find the nature of the famine that we
‘had last year. I warn the Treasury Benches that if they do not want a
repetition of the famine, they should take note of what I have said. They
‘should take steps at once to complete the transport arrangement so that rice
may be sent in the ‘interior and in the villages. '

‘Sir Muhammad Yamin Khan (Agra Division: Muhammadan Rural): Sir, in
1940," when the first Finance Bill after the war was brought, I gave my full
-support to that measure. )

An Honourable Member: By mistake. ~

Sir Muhammad Yamin Khan: No, it was not a mistake. It was quite
‘right at that time.

Mr, Lalchand Navalrai (Sind: Non-Mubammadan Rural): Such mistakes
-are So many.

- 8ir Muhammad Yamin Khan: I was then quite right. The Government
-deserved the support at that time and I gave my whole hearted support quite
rightly. We were just then within a few months after the war started and
we did not know what turn the war would take and how the war would
proceed and what the circumstanceg of the country would be. Therefore, Sir,
it was s modest demand which was made by the Honourable the Finance
Member when he introduced the Excess Profits Tax and when he levied .the
.extra burden that he wanted to, on account of the war, on the country and
“that burden at time was limited to elght crores. At that time eight crores
-seemed & very big sum. When I was reading the debates of 1940 on the
Excess Profits tax andeon the Budget, I found that even those Honourable
Members who seem to be quite willing to vote for this huge Budget thought
‘that eight crores was & very big sum. Now that we are confronted with .
Budget of over 800 crores for war purposes alone, it does not mean - that we
should rot refer to what the people thought of eight crores at that time. I
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‘was surprised when some of the Honourable Members of this House—elected
Honourable Members—got up and began to congratulate the ‘FHonourable the
Finance Meraber on the presentation of this Budget and when they started
by saying that this is & war and therefore they wanted to-give a carte blanche
to the Honourable the Finance Member to.go on spending as he likes and
tax thd people as much as he likes, and take the money from people who could
not afford to pay anything at all. _If that.was the attitude of .those Honour-
able Members, then I do not think that their constituencies would support
them in that view.

T wanted to bring eertain points to the notice of the Honourable Mernbers
of the European Group, but unfortunately T find that neither the Leader nor
*his followers are present in the House just now.” I wamted te point out to
them what the Leader of the European Group said in 1940. As none of them
i present on those Benches now, and as the whole Group is absent, I should
like t reserve my remarks relatmg to them to a later stage when they will
be. present.

®ow, I sce my Honourable friend the Commerce Member is present and
therefore T should likeé to draw his attention within the few minutes at 1y
disposal, before the House ° will, rise for the day, to some anpects -of his
Department. The other day when I asked "the Honourable the Finance
-Member as to why he did not take proper measures to control prices in the
past or earlier than what he has done, he taunted me by saying ‘why -did
you not ask for such control before’. I want to refer the Honourable Member
‘to my speechés since 1989, soon after the war was declared. I cven then
warned the Government that they should take immediate steps to rcorttrol
prices. I quoted then the example of certain commodities the prices of which,
within the short intervel after the war was declared, begau to rise by leups
and bounds. This was the casg with regard to several coramodities. 1 -
pointed out then that there was to be gffective @ntrol of price of all the
commodities. T then drew the attention of the Government to the price of
'medicines, for example. I cited the instance of a medicine for one injection
which required about a rupee at one time and which had gone up to some-
thing like Rs. 16 and this was a month or so after the war was declared.
Simply the poor people could not get it.

The Honourable Sir M. Azizul Huque: To which debate is the Honour-
ahle Member referring?

Sir Mphammad Yamin Khan: T am refemng to the 1989 Debates, Simls
Session and onward. You read them.

The Honourable Sir M. Azizul Huque: Yes, I have to.

Sir Muhammad Yamin Khan: Then, I drew the atiention of the Honour-
able Meniber to the fact that the .price of iron bars had gone up from Rs. 7
to Rs. 18. At that time, Sir H, P. Mody was also in the House, and the:
reply that was given to me was, *“We are supplying to our dealers at the
smne cost, if they are making money, we are not responsible for that'’. .I
then drew the attention of the Government to this. and my Honourable friend
now comes up and asks me why the attention of the Government was
not drawn at that time. T do  not say that the Honourable
Member himself was present then a¥ that time, but " his Depart-
ment and the Government of India as a whole was functioning
then. I then pressed upon the Gbvernment of Indie that action should be
taken then and there to stop the rise in prices and that proper eontrol shouid
be introduced, What the Honourable Member was faced with in 1948 and
the l:esults of what he wants to achieve in 1944—ify, proper steps had been
taken 'in 1989, if proper preeautlons had been taken in 1989, probably il
these diffoulties with which he is faced now would not have arisen and
perhaps India would not have suffered to sueh an extent as she did in 1042-
48 and probably suffering now in 1944 N
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I will bring to the notice of the Honourable Member one. thing. 1 am
sorry_ the people who deal in this commodity are not present in the House, T
am sorry that neither Mr. Chapman Mortimer nor the Honourable Sir Edward
Benthall is here in the House now. I learnt yesterday that - the price of
cement hus gone up from Rs. 8 to Rs. 4-2-0 per bag in Delhi. This js* a
controlled product. Cement used to be supplied at Rs. 52 a ton to the
.Government and that used to be the price ruling in Delhi. Now the price
which the buyer has to pay is Rs. 4-2-0 a bag since day before yesterday.
This works out to sornething like Rs. 80 a ton, instead of the controlled price
of Rs. 52 a ton. This is being done under the very nose of the Control De-
partment of my Homourable friend sitting over there,

T will draw the attention of the Honourable Member to anofher commo-
dity whose price also is rising. My Honourable friend gaid ‘the other day that
nobody is allowed to charge more than 20 per cent. of the prewsr price. What
is the price of hatteries now? If you want a 12 volt battery for your motor
car, you cannot get it for less than Rs. 137. You could easily get batteries
in 1940-41 for . Ra. 50 cr Rs. 60. After 1941 no batteries were imported.
Now the control price is Rs. 1837. How is it that the Honourable Member
says that he is allowing only 20 per cent.?

The Honourable Sir M, Azizul Huque: I never said twenty per cent. All
I said was 20 per cent. of such rate as may be fixed by the Controller
General.

Sir Muhammad Yamin Khan: That may be. * )

The Honourable Sir M. Azizul Huque: Tt is not 20 per cent over the
prewar price; it is 20 per cent. over the manufacturing or landed cost.

Sir Muhammad Yamin Khan: Landed cost. Did the Honourable Member
import any batteries within the last two years? If he did not, then all the
batteries were there and the landed cost must have been less than what they
were selling ot in 1941, .
~ The Honourable Sir- M. Azizul Huque: No doubt that is good logic, but that
is no argument. !

Sir Muhammad Yamin Khan: If the battery was selling at Rs. 50 or
Rs. 60 in the market then, then certaihly it must have passed through two
or three hands, and therefore it must have been imported at the most at
Rs. 40; now it is being sold at Re. 187. Because several big firms are deal-
ing in these things the Honourable Member cannot lay his hands
.~ on them. That is why he calls this control. Where is_the control?
There is contrdl where a poor man is to be caught but not one bif fish can
he catch. They escape easily through his net.

Mr. President (The Honourable S8ir Abdur Rahim): The Honourable
Member may continue his speech tomorrow.

The Assembly then sadjourned till Eleven of the Clock on Thursday, the
28rd March, 1944,

8P M.
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